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LOK SABHA DEBATES

I
LOK SABHA

Thursday, August 10, 1978/Sravana 14,
1900 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR, SPEAKER tn the Chuir]

ORAL ANSWERS TO QUESTIONS

Economic help to Vietnam

*364. SHRI SHYAM SUNDER
GUPTA:

SHRI G. M, BANATWALLA.

Will the Mimster of EXTERNAL
AFAIRS Ye pleased to state:

(a) whether Government of Vietnam
have recently approached the Govern-
ment of India for financial and ccono-
mic help, and

(b) 1f so, the Teaction of Indian Gov-
«ernment thereto?

THE MINISTER OF STATE IN
"THE WMINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU,- (a) No, Sir. The Govern-
wment of Vieilnam have not approached
the Government of India with any
cenerete propnsals for  additional
assislance,

(b} Does not arise.

SHRI SHYAM SUNDER GUPTA:
May I know from the hon. Minister,
what is the amount of economic aid
a0 far given to Vietnam gand against
what concrete proposals? Secondly,

2242 1L8—1.
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what 1s the cnieria for giving econc-
mic assistance to Vietnamn and in what
respect it differs from that of other
countries?

SHRI SAMARENDRA KUNDU:
About the amount of aid and assist-
ance lo Vielnam, recently when the
Prime Minister of Vietnam had come
to India, we had concluded certain
agreements and on the basis of those
agrecments, we had agreed to give
them Rs. 10 crores of Government-to-
Government credit, Rs, 30 crores of
commercial credit so that they can buy
railway equipments, Then we also
agreed to set up one Rice Research
Centre, Buffalo Breeding Centre and
we had also sent a team to survey
one of their steel mills They have also
submitted their report and we also
agreed to give them 300,000 tonnes of
wheat a< loan; earlier about 100,000
tonnes of wheat was also given. These
are the differcnt types of aid that we
have given, Regarding the criteria,
first of all, as the Prime Minister has
said, we do not aitach any ideological
tonsideration in glving ald. We gie
if a country needs help, if a country
is in great distress and if there is a
need for reconstruction of thal coun-
try, then even though we are a poor
country, capital imporling cout™¥;
still we go out of our way to help it.

SHRI SHYAM SUNDER GUPTA. I
wanl to kpow whether an additional
assislance can be gtven to Vietnam if
they come with some concrete propo-
sals, as before.

SHRI SAMARENDRA KUNDU:
It is only a hypothetical question, As
I sald, our desire to help such coun-
trics is Iimitless, but our capability is
fimited, Keeping these things in view,
whenever any concrete proposals come
they will be considered on merits,
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SHRI G, M. BANATWALLA. The
reply of the hon, Minister is that there
is no concrete proposal for any addi-
tional assistance. I would like to have
a clarification that in case there are
nu concrete proposals, whether any
general or broad indications have been
given by the Government of Vieinam
to the Government of India for any
further assistance, Further, I want
to know what was the total quantum
of assistance sought by Vietnam and

how much we have been able to give
o them,

SHRI SAMARENDRA KUNDU:
As 1 said earlier, about the additional
ald to Vietnam,K Are there any coun-
any (oncrete proposals, Casually,
here and there, they have mentioned
it. I can also tell the House that one
f the Vice Foreign Mimsters who
met me sometime back also said that
they may need help, That is all, He
kept the matter there, So, unless
therc is a defimte proposal you can-
not quantify it.

SHRI HARIKESH BAHADUR: The
Government of India 1s giving some
ajd to Vietnam, Are there any coun-
trieg which are reacting adversely be-
cause of this aid which is being given
to Vietnam and, if so, what are the
names of those countries and what is
the reaction of the Government of

do not know; not to my knowledge,
# any country has reached.

MR SPEAKER: That does not arise
out of the Question.
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MR. SPEAKER: Wherever you find
difficulty, you use English words,

ot wwtw oy et AR & afiper
wrr & 1 (wwET)

*366. SHRI S S, SOMANI: Will the
Minister of COMMUNICATIONS be
pleased {o state:

(a) whether Government have ad-
opted any criteria for selecting sites
for the telephone industries proposed
to be established in the country dur-
ing the Sixth Five Year Plan; and

(b) if so, the details thereof regard-
ing their location?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA~-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAD: (a) and (b), Yes,
Sir. The main criteria for the selsc-
tion of sites for the location of the
proposed telephone equipment pro-
ducing units are:—

(i) Availability of trained skilled
and semi-gkilled workers.

(if) Facility for transport of raw
materials and finished proe
ducts from the factory by
rallway or road as well as
for the transport of workers,



(iify Availability of suitable land
and assured supply of ade-
quate quantities of water and
power,

{iv) Potentia] for ancillaries.

(v) Availability of housing and
other facilities for workers
and staff.

(vi) Buitable climate—extremely
hot or cold and dusty climale
is to be avolded,

In the draft Five Year Plan 1978—
B3 provision has been included for
setting up of two new units of Indian
Telephone Industries Ltd., namely one
Switching Factory and one Transmis-
sion Factory, The question regarding
the location of these two new units is
under consideration.
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SHRI JAGANNATH RAO: May I
things being equal,
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SHRI B, RACHAIAH: According to
the criterla mentioned by the hon.
Minister for this question, a Committee
was set up to look into the question of
location for the establishment of two
factories in the Five-Year Plan 1978—
83, namely, one Switching Factory and
one Transmission Factory. May 1
know the main recommendation of the
Committee? According to those crite-
ria, what are the places that the Com-
mjttee has recommended now?

SHRI BRIJLAL VERMA: It has not
come to the final conclusion as vet

Disparity among families in matter of
= employment

*347. SHRI SURENDRA JHA SU-
MAN: Will the Minister of RARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government are aware
that there are such familiegs in the
country mosi of whose members are
in employment whereas large number
of families have hardly any member
in employment; and

{5) whether Government propose to
conduct any study to ascertain the
correct position in this reard and
formulate labour policy in right direc-
tion on the basis of the concrete data
thus obtained so as to remove this dis-
parity?

THE MINISTER OF PARLIAMEN=-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA)- (a) and
(b). A Statement is placed on the
Table of the House.

Statement

There is no census of the number of
families wherein not even; one mem-
ber is employed, There is no proposal
to undertake such a census or study
but the Government is well aware of
the widespread unemployment and
under-employment in the country, I#
is the alm of the present Governmend
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to remove unemployment and substan-
tia] under-employment within a period
of 10 years. Towards this end, the
primary objective of the next phase of
development plans is to adopt an em-
ployment oriented development stra-
tegy. The new Five Year Plan is
wholly geared to extending job oppor-
tunities of a productive nature and the
sectoral programmes of agriculture,
rural development, minimum needs,
eic, will create vast job opportunities,
These employment opportunities are
expected to not only reduce uncmploy-
ment but bring about a reduction in
disparitieg,
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MR. SPEAKER: First hear the
answer,

SHRI RAVINDRA VARMA The
practice in the case of the census is
to collect figures and statistics on the
basis of either individuals or house-
holds. While the number of house-
holds is taken into account, no infor-
mation is given about the number of
people employed in a household bhe-
cause the definition of a household that
is adopted for the purpose of the cen-
sus is that those who live together and
eat together are regarded as mombers
of a household, In the present census,
therefore, there is no indication on the
basis of which we can say how many
households in the country have people
employed or otherwise,

AUGUST 19, 1078
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The secand part of hiz question is:
why does not the government think ia
terms of ordering such a census? Now,
the census is a colossal operation, and
the statistics that are collected in the
census are with a view to utilising the
information for further action where-
ever it iz necessary,

As far as unemployment itself is
concerned, the answer to the question
of unemployment are under-employ-
ment is not necessarily based on a se-
lection of the households where nobody
is employed, but it is based on a stra-
tegy which will generate employment
in the rural areas. Therefore, the
government has decided that the basis
of the new plan should be job gene-
tation in the rural areas of the coun-
try,
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SHRI RAVINDRA VARMA: [t is
a fact that the problem of unemploy-
ment and under-employment is most
evident in our rural areas, und it is be-
cause this problem is so acute in the
rural areas that pcople migrate io-
wards the urban areas. The problem
of unemployment, under-employment,
iwrregular employment and seasonal
under-employment will have to be
tackled In the rural areas, As I staled
earlier, the entire exercise of the new
Plan strategy, therefore, is to concen-
trate on the generation of employment
in the rural areas. Therefore........
(Interruptions’, No, I do not think the
hon, Member has sald anything about
the figures of the unemployed, What
he sald was about the number of
households, and he is quite right in
saying that there are about 10 crores
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of households in the country according
to the 1871 census. That does not need
any confirmation from me, The hon.
Member was regaling some statistics
from the census and I can re-regale
those statistics, but I thought I should
answer the specific question,

SHRI RAVINDRA VARMA: I am
very gregtful to the hon. Member for
explaining the conditions under which
I am employed, But, Sir, the main
question thal he asked was whether
the Government is thinking in terms
of formulating a policy that would as-
sure employment to one member in
each family. In reply to this, I would
like to point out that there are cer-
tain difficulties. First of all, this may
very well attract some clauses in the
Constitution which refer to equility
of opportunity and diserimination.
This difficulty hes been experienced,
and it is not imaginary, because ‘n
the State of Andhra Pradesh, a pro-
posal of this kind, a scheme of this
kind, was given g trial. That scheme
was to provide one job for one family;
it was started in the year 1071. First,
it was introduced in Hyderabad and
later on it was extended to Visakha-
patnam and Warangal. As some hon.
Members from Andhra Pradesh will
know, because of the operational difi-
culties, difficulties in identification, le-
gal dificulties including the question of
discrimination, and above all, the fact
that this would not provide a solution
for the problem of unemployment,
this exercise was given up. Past ex-
perience indicates that this is not the

Oral Answers 10

direction in which we can seek a solu-
tion of the problem, but I very much
appreciate the sentiments with which
the hon. Members have raised this
question, since on the face of it, 1t
does look as though it is a grave in-
justice, that there are some families
in which there are many people who
are employéd, and some families in
which there is hardly anyone who is
employed. It does look on the face
of i1t that this is a situation which
needs attention, and the Government
wants to devote attention to it. But
whether the way to give attention to
it and find a solution is the method
that the hon. Member has suggested,
a method which has been tried in
practice and found to be wanting,’ i8
another question, and the answer to
that guestion is in the negative.

SHRI K. S. VEERABHADRAPPA:
There wag some scheme in Karnataka
to provide some stipend to the un-
employed graduates. I would Lke to
know whether the Central Govern-
ment 1s giving any assistance for that
If not, is the Central Government
thinking of giving any assistance to
that scheme?

SHR] RAVINDRA VARMA: No
such proposal or request for assis-
tance for g scheme of this kind has
been received by the Centre,

Asian Islamic Conference

+
*368. SHRI C. K. JAFFER SHA-
RIEF:
DR. BALDEV PRAKASH:

Will the Minister of EXTERNAL
AFFAIRS be pleased top state:

(a) whether the Asian Islamic Con-
ference was held in Karachi recently
and passed their resolution calling for
a plebiscite in Kashmir under inter-
national supervision;

(b) whether Indian delegation op-
posed the resolution; and

(e) it so, the details thereof?
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THE MINISTER OF EXTERNAL
AFFAIRY (SHRI ATAL BIHARI VAJ-
PAYEE): (a) to (c), According to
our information, the Conference adpo-
ted a Declaration which included a
reference to Kashmir. Participants
from India, who attended the Confer-
ence in their personal capacity, made
an effort to prevent any discussion on
Kashmir jn the Committee which was
dealing with the problems of Muslim
minorities, on the ground that the
meeting was concerned with social,
economic and cultural matters and
political items like Kashmir should
not find a place in its deliberations.
Having failed in their effort, they sub-
mitted a note of dissent which was
duly recorded.

In the final document of the Con-
ference, the pargraph on Kashmir
States that the “India delegation” ex-
pressed its reservation on this sub-
ject.

SHRI C. K. JAFFER SHARIEF:
1 would like to know from the hon,
Minister whether Government of India
received any invitation from the
sponsors of this conference, to send
any delegation in an official capacity;
and if so, what was the attitude of
the Government of India on the same.

SHRI ATAL BIHARI VAJPAYEE:
It was a non-official conference, and
the Government of India did not re-
ceive any invitation, And nobody par-
ticipated in the conference on behalf
of the Government of India,

SHRI C. K. JAFFER SHARIEF:
Having come to know that the con-
ference was mainly held to discuss, as
has been explained by the Minister,
social, economic and cultural affairs;
and that a political issue like Kashmir
has been discussed there, did the
Government of India express its pro-
test to the Government of Pakistan;
if so, what is the reaction of the Gov-

*rent of Pakistan?

AUGUST 10, 1878
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SHR1 ATAL BIHARI VAJPAYEE:

discussed, e.g., in 1971 and 1074, we
lodged protests, This time the con-
ference was held in Karachi. The
Chieft M artial Law Administrator of
Pakitan inaugurated the conference.
And in his inaugural speech he brac-
keted Kashmir with Palestine, I
would like to quote from what the
Chief Martial Law Administrator had
said at the Conference:

“We do not wish that Muslims
may unile to seize the rights of
another country in the world. At
the same time, we cannot tolerate
that some other country may tram-
ple over our national honour and
prestige and usurp power in a Mus-
lim area. By thege areas | mean
Palestine in the Middle East, and
Kashmir in South Asia."

When this was brought to our no-
tice, we summoned the Pakistani
representative, and we expressed our
displeasure. The explanation given
by the Pakistani Ambassador was that
Gen. Zia was not equating Kashmir
with Pakistan, we are not satisfied with
this explanation, Jammu & Kashmir
is a part of India; it is an integral
part of India. Of course, when I say
Jammu and Kashmir, constitutionally
and legally the whole State is a part
of India; And any comparison between
Palestine and Kashmir, I told the
Ambassdor, will weaken the case of
Palestine; and it will not help Pakis-
tan in its case on Kashmir. But this
conference has been doing such things
in the past. But I would like to say
that the Indian Muslims who partici-
pated in the conference, the delegates
tried to block any reference to Kash-
mir. When they falled, they submit-
ted a note of dissent. I would like
to take the House into confidence.
The note is a bit long byt I think this
should be read out in the House:

“It is gratifying to note that the
present Governments in both India
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and Pakistan are trying to resolve
their mutual problems in an at-
mosphere of understanding, trust
and cooperation. The recent visit
of the Indian Foreign Minister to
Pakistan, agreement on Salal, wvisit
©of the Pakistan Foreign Secretary
to India and the expected meeting
of the two Heads of the States are
expected to help resolve the mutual
problems.

We the Indiap representatives at
‘the First Asian Islamic Conference
appeal to those concerned with this
matter that they should gtep up their
efforts for the establishment of last-
ing peace in the sub-continent, spe-
clally in the interest of the welfare
of humanity. We, therefore, call
upon them to speed up the process
of their negotiations for the resolu-
tion of differences

We hope these efforts would create
a climate of mutual understanding,
cooperation and trust between the
two countries which is essential for
the bright future of the whole sub-
continent.”

1 would like to add that the rules
governing the issue of passports have
heen liberalised. (Interruptions).

MR SPEAKER: Such an impor-
tant statement iz being made and you
are saying “Sir, Sir. ..” what is all
this?

SHRI ATALBIHARI VAJPAYEE:
If no foreign hospitality is involved
and if the provisions of the Foreign
Contribution Regulation Act are mot
attracted, our citizens are free to go
to any country they like. But, I would
like to utter a word of caution. If
conferences of such types are held,
they should be very careful in asso-
clating themselves with such confer-
ences.

Oral Answers 14
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MR. SPEAKER: You can lay it on
the Table because the names are not
very important,




have gone, But the
warat has joined the Janata Party.
Why 1 should not protest because it
i8 their party which is represented?
It sounds to me that the Jan Sanghis
are attributing it to the Congress.
(Interruptions) .

MR. SPEAKER: You have made
it clear that you have not gone!
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SHRI B. K. NAIR: The Minister in
his reply gaid that in the earlier con-
ferences also anti-Indian propaganda
had been indulged in. Having had
that experience, did the Government
of India take this opportunity to ad-
vise the Indian delegates that it was
not proper to attend this conference
and 1t was inadvisable? He said pass-
port rules have been liberalised. But
can anybody go to any place and do
anything he wants? That is not allow-
ed Having learnt from experience
that this conference is used for anti-
Indian propaganda, did the Govern-
ment take any steps to advise the
people at least not to attend this
conference?

SHRI.ATAL BIHARI-VAJPAYEE:
1 do not think we should boycot such
conferences, 1f Indians are invited,
they should go there and put forward
their view-point very strongly. That

SHRI BALDEV SINGH JAS-
ROTIA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state;

(a) whether many people in India
have become blind, deaf and disabled
because they are suffering from vene-
real diseases;

(b) whether 1n view of the magni-
tude of the population suffering from
these diseases, 300 clinics set up for
the treatment thereof are too inade-
quate;

(¢) whether several infants die in
India on their birth because their
parents suffer from some of the vene-
real diseases;

(d) if so, whether arrangements
have been made for proper treatment
for these diseases; and

(e) if so, the details thereof and
if not, the reasons therefor?
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House. Of course, we are now chang-

ing the rule itself.

MR. SPEAKER; I have been re-
peatedly requesting the Ministerg that
when the statements are long, they

must place it on the Table of
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to brng to your
My question has
not been incorporated in thus guestion
I have been wrongly clubbed with
my ho~ freyxd My o .nd' ques
tion 18 as under

“(a) what steps the Government
15 taking to prevent, remove and
help the blnd in India, which :s
having the second largest number
of blinds in the world

{(b) what 15 the State-wise num
ber of blinds in the country with
causes 1n each State, of course giv
ing the 10 year figures,

(c) 1s 1t in the active considera-
tion of the Government to start
blind houses in large number so as
1o cope with the requirements for
treatment help, guide so that mul
lions of these people may have
good life all round, and

(d) what 15 the amount spent on
blinds, giving ten-year figures and
what is the budget allocation for
the current year”™

Since 1t has been wrongly clubbed, I
request that my question should be
separately answered another day Now
I wall ask my supplementary as per-
mitted

In what parts of the country people
are mostly affected by such diseases
giving details of class and age of such
people with history of such cases
the ways and means adopted by
the Government, the result of such
messures and the measures which
they are going to take in the future?
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*371 SHRIMATI PARWATHI KRI-
SHNAN

SHRI K A RAJAN

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state

(a) whether the Central Adwvisory
Board on Contract labour has recom-
mended abolition of contract labour.
in certan operations in mines; and
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(b) if so, the details and Govern-
ment's decision thereon?
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SHRIMATI |PARVATHI KRISH-
NAN‘ The question has been put in
English, But since the statement f{s
in English, 1t 15 alright According to
the statement, i1t says that on the re.
commendationg of Central Advisory
Contract Labour Board, employment
of contract labour has been prohibit-
ed as far as the industries in the Cent-
ral sphere ure concerned in the coal
mining industry. This is a welcome
thing and it was known. But what I
would Lke to know is, what is hap-
pening about the mines other than
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coal, because the Committee had al-
ready visited such places as Raj-
hera and Bailadilla and made re-
commendationg that the jobs of a
perennial nature should be decontrac-
torised or whatever word one may like
to use should be taken away from the
contractors and the workers taken on
permanent pay roll and at the same
time they also pointed out that the
contract Iabour is being paid less.
Out of that discontent, firing has
taken place in Rajhera and Balladilla
last year and yet, what action has the
Government taken in order to gee that
contract, labour in these mines is
abolished? They are still examining.
How many more firings do they want?
I would like to know, how soon, what
is the target date they have fixed to
abolish the contract lebour at least In
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commendations come” but I specified
the recommendations after visiting
Rajhera and Bailadilla. It is on that
basis, I said it. In the statement he
says, “Further action regarding abo-
lition of contract labour system in
these sectors iz to be taken up. 1
wanted to know by what time,
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Anyway, let me come to my second
supplementary. It i precisely be-
cause the contractors are there, year
after year. There is the contract lab-
our in these mines and even jn the
mineg which are within the Central
sphere. Here, they have said it that
they have implemented the recom-
mendation for the abolition of the
contract labour in the Central sphere.
In the Rajhera coal mines, the strike
is going on. It is an annual affair.
When the huts are washed away and
the repairs are to be undertaken, the
contractors do not carry out the re-
pairs, You will have another firing
there. Therefore, 1 want to know
how soon they propose to implement
all those recommendations that are
already there with them.
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SHRIMATI PARVATHI KRISH-
NAN- 1 would request the hon. Min.
ister to visit Rajhera coal mines and
selfle the strike.

SHRI K A. RAJAN: Regarding this
Particular question, I am glad to note
that the Government have implemen.
ted th rocommendation of the Coal
Mines Advisory Board and they
have issued a notification to that
effect. But regarding the implemen.
tation of the recommendations of the
Central Advisory Contract Labour
Board regarding the abolition of econ.
tract labour in Limestone, Dolomite
and Manganese mines, Iron Ore mines
and Chromite, Mica. Magnesite, Gyp-
sum, Fireclay etc, mines, what I can
understand from the reply is that
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he is going to have a dialogue, some
sort of a discussion, with employers.
While they have already implement-
ed the recommendation in the Central
sphere, it 18 only a question of issu-
ing a notification by the Government
in regard to these mines. It has
created a Jot of unrest in Bailadila
because of non-implementation of this
recommendation. I would like to
know from the hon. Minister when
he 15 going to issue the notification
aud also to make an efiort to settle
the strike in Rajhera on this parti-

cular 1ssue,
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SHRI PURNANARAYAN SINHA: In
paragraph 2 of the statement, the hon.
Miuister has mentioned about the
Contract Labour (Regulation & Abo-
lition) Act. I want to know whether
the entorcement of the Act will be
confined only to mines and such other
flelds of employment or it wiil be
extended to planlations also where the
contract labour is rampant and against
which there is a movement by labour
to abolish it,

THE MINISTER OF PARLIAMEN.-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA| The
provisions of the Act apply to all in-
dustries and the cffort is to see that
they are enforced everywhere. But
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the specific question here did not re
fer to plantations and therefore, the
answer m the statement did not con-
tain a reference to it

WRITTEN ANSWERS TO QUESTION
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»370 SHRI DURGA CHAND Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state

(a) whether the comments on
Aman Common Market have been
made available to the Government of
India by the concerned countries,
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(b) 1f s0, the detaly thereof,

(c) the progress go far made in the
matenalisation of the jdes of Asan
Common Market,

(d) whether the Government of
India propose to convene a Con-
ference of the neighbouring coun-
tries to discuss matters of common

interest  particularly in economuc
fleld, and

(e) 1if so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE) (a) to (c) Though
the general concept of Asian Common
Market has been discussed from time
to time no concrete proposal has come
to our notice The Government of
India 1emains responsive to the 1dea
of regional economuc cooperation, but
recogmses that 1ts successful imple-
mentation depends upon the willing
consent and cooperation of the coun-
tries concerned

(d) No Sir
(e) Does not arise

Amendment to Immigratiom Act

«372 SHRI P K KODIYAN Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state

(a) whether Government have a
proposal under consideration to amend
the Jmmgration Act, 1922, and

(b) if so what are the changes
proposed to be made and the steps
being taken in this regard’

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHART
VAJPAYEE) (u) Yes, Sir

(b) Government have appointed a
Commuittee to review the question of
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thiy Committeg is to examine the pro-
visions of the Emigration Act, 1922,
and to recommend to the Government
changes in the Act. The Act, which
was enacted to regulate the emigra-
tion of agricultural workers from
Indme, hag been considered out-dated
and needs to be amended to bring it
in tune with the present day reali-
ties. The Committee has, inter ala,
considered this need and has recom-
mended amendment of the Act. An
interim report of the Commuttee ia
likely to be submitted soon to the
Government, on the basls of which
Government will take a decision on
the introduction of an amending Bill
in the Parliament.

Resolving Deadlock over Wage Board
for Working Journalists ang Non-
Journalists

*373. SHRI AHMED M. PATEL:
SHR1 RAMDEO SINGH:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether a meeting consisting
of )ouinalists, non-journalists and
newspapers employees representa-
tives with Government was held re-
ecently in Delhi to solve the tangle
over the wage boards for the working
journalists and non-journalists; and

(b) if so, the decision teken at the
meeting? '

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
apd (b). Yes, sir At the meeting
beld on the 22nd July, 1978, which
was attended by the representatives
of the employers and the employses
in the newspaper industry, it was de-
cided that if suggestions elready
made were not acceptable to em-
ployers, they would send elternative
proposals before the 30th July, 1878.
Sincg po alternative proposals were

received from the employers' side,
the Wage Boards have been advised
to proceed with their work.

Administrative set up of Geological
Survey of India

*374. SHRI MOHINDER SINGH
SAYIANWALA: Wil the Minster of

STEEL AND MINES be pleased to
state:

(a) whether a decision has been
taken to  drastically change the
admimstrative set up of Geological
Survey of India;

(b) 1f so, the reasons for the same;
and

(c) the nature of changes that are
sought to be mede 1n the set up?

THE MINISTER OF STEEL AND
MINES (SHR] BIJU PATNAIK):
(a) Decisions have been taken to
make certain changes in the admin-

istrative set up of Geological Survey
of India.

(b) With the fast growth of G.S.I.
and 1ts activities, @s well as the
growth of new technology, the need
was felt for a basic restructuring of
admirustration and policy formulation
functiong 1n the G.8.1,

(¢} A Board of Management for
the G.B.I. has been set up, which will
enable greater autonomy to the or-
genisation. The Board will function
like the Boarg of Directors of a Cor-
poration and wil] ensure fullest parti-
cipation of scientists in planning and
implementation of the programmes
of G.S.I. Together with other ore
ganisational changes, the new admin-
istrative frame-work is designed to
introduce cost effectiveness, better
personnel management, and optimum
utilisation of men and materials in
the G.8.I. through appropriate de~
volution of powers and responsibilities,
within the organisation.
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Pori-Based Steel Planty with
Foreign Collaboration

*376. SHR] K. MALLANNA: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have de-
cided to set up three port-besed steel
plants with foreign collaboration;

(b) if so, the countries with whose
collaboration Government propose to
set up these steel plants; and

(c) the terms angd conditions for
the collaboration?

THE MINISTER OF STEEL AND
MINES (SHRI BlJU PATNAIK): (a)
to (¢). Government have been con-
sidering the feasibility of setting up
three port-based, export-oriented
plants, Capacity of such plents, their
product-mix and the time-table for
getting up such plants would depend
on growth of internal and external
demand for pig iron and gteel and
availability of financial resources.
Preliminary discussions have been
held with certain countrieg like USSR
and Romania on the type of assistance
to be provided by them for establish-
ing the projects. No final decisiop
has yet been taken.
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Deleriorating Telephone Bervice

*378. SHRI C. R. MAHATA: Wwill
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government are gware
that telephone service in the country
is very much deteriorating; and

(b) if so, the reasons therefor and
steps taken to improve the service?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
BUKHDEQ SAIl); (a) No Sir. There
18 no such deterioration,

(b) However, as a regular measure
to improve the services on a continu-
ing basis the following long-term and
short-term  measuréeg aré being
taken: —

(i) During reiny season in large
systems suitably staffed fault con-
tro] centres with tools, testing in-
strumentg and equipments are esta-
blished to expedite restoration of
faults caused due to rains in under-
ground cables.

(ii) Intensification of mainten-
ance and inspection, overhaul and
rehabilitation of exchage systems.

(in) In large systems pressurisa-
tion of junction and primary under-
ground telephone cables is taken up
ag a phased programme.

(iv) Use of jelly-filled distribu-
tion cables is made in Jarge systems
to prevent gee page of water in case
of minor damege to cables.

(v) Additional short duty opera-
tors are being sanctioned to im-
prove the service,
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Decline in Production Due to Coal
Shortage

*380. SHRI PRADYUMNA BAL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the extent to which the pro-
duction in various steel plants of the
country has suffered due to shortage
of coal in the calendar year 1978 upto
80th June, 1978;

(b) the loss thus suffered by Gov-
ernment; and

(¢) the particular steps taken to
improve the situation?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) and (b) Due to short supply
of coking coal during the last 6
months, the pushing rate of coke
ovens at some of the steel plants had
to be reduced in order to avoid fur-
ther depletion of the stocks held by
these plants However, the produc-
tion of steel was not allowed to be
affected, because coke held in stock



35 Written Answers

intheueplantswnuledtomakQup
the short fall

(c) The position regarding coal
supplies to the steel plants ig regu-
larly reviewed in consultation with
the Department of Coa] and the Rail-
way Board. A proposal to import
low ash coking coal for use in steel
plants after blending with Indian
coals js also under consideration.

Literature Bsnt Abroad Regarding
Emergency Exocesses

*381, SHRI KANWAR LAL GUPTA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have sent
apy literature wabout the misdeeds
committed during emergency to our
different Embassies to circulate it to
the important persons of other
countries;

(b) it not, why not;

(c) ig it also a fact that even the
white paper issued by the Ministry of
Information and Broadecasting and
reports of Shah Commission etc.
were also not sent to our Embuassies
for ecirculation; and

(d) what specific steps Government
propose to take to apprise all impor-
tant persons in the different coun-
tries gbout the misdeeds committed
during the period of emergency?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir.
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(b) Does not arise.

(¢) No, Sir. The White Paper
issued by the Ministry of Informa-
tion and Broadeasting, Reports of the
Shah Commission and other available
material like books published on the
emergency and articles etc. available
through the media, were promptly
sent to Indian missions for circulation
and possible uge through local publi-
city channels. The findings of the
Shah Commission received wide pub~
lieity in the world press and well
known columnists have written high-
lighting the disclosures made by the
Commission,

(d) Government will continue to
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Move for a Moratorium on Nuoclear
Tests

*383. SHRI CH.TTA BASU:

SHH: KUSUMA KRISHNA
MURTHY:

Will the Muuster of EXTERNAL
ArrA K> pe pleased 1o state:

(a) whether Government propose
to imitiate a move for a moratorium
on all kinds of nuclear tests, over
ground, underground or in the air,
pending the conclusion of a compre-
nensive test ban treaty;

(b) if so, whether any Government
has since been gounded; and

(c) if 50, the names of those Gov-
ernments and their reaction?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJYAYEE): (a) to (c¢). Eversince
1854, when India hed taken the initia-
tive in regard to the banning of all
nuclear weapon tests, the Govern-
ment of India has consistently and
firmly expressed the view that, pend-
ing the conclusion of a treaty banning
all nuclear weapon tests, there should
be an immedmte suspension of all
kinds of nuclear weapon tests in all
environments by all States. Most
recently, at the Special Segsion of the
UN General Assembly devoted to
disarmament, which was held in New
York in May-June, 1978, India had
reiterated this position of principle
and had also tabled & draft resolution
(text attached). However, gince it
wag generally agreed that the Speclal
Session should adopt one single and
comprehensive Final Document by
consensus and not vote on separate
resolutions, India decided not to press
its draft resolution to a vote gt that
session. At the same time, India was
able to get the idea of suspension of
nuclear weapon tests jncluded In the
Final Document which states, inter
alia, that “various views were ex-
pressed by non-nuclear weapon
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Written Anstoers 40

States that, pending the conclusion of
this treaty, the world community
would be encouraged if all the
nuclear-weapon States refrained from
testing nuclear weapons.”

DRAFT RESOLUTIONS

UNITED NATIONS
GENERAL ASSEMBLY

A/S-10/AC, 1]1. 10
23rd June, 1978.
ORIGINAL: ENGLISH

Tenth specia] session

AD HOC COMMITTEE OF THE
TENTH SPECIAL SESSION
Agenda item 9

Review and appraisal of the present
International situation in the Light of
the pressing need to achieve substan-
tial progress in the field of disarma-
ment, the continuation of the arms
race gnd the close inter-relationship
between disarmament, international
peace gnd security and economic de-

velopment

India: Draft Resolution
Urgent need for cessation of further
testing of nuclear weapons

The General Assembly,

Gravely concerned that continued
testing of nuclear weapons exacer-
bates the arms race, poses g serious
dunger to the environment and con-
stitutes a grave hazard to the health
of present and future generations of
mankind.

Recalling its resolutiong on the
question of nuclear weapon testing
which have been adopted each year
ever since 1958 and which, inter alia,
have condemned all nuclear-weapon
tests,

Reaffrming that a comprehensive
test ban is a matter of the highest
priority,
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Noting the statements that compre-
hensive test-ban {reaty i nearing

finalization,

Calls upon all nuclesr-weapon Sta-
tés, pending the conclusion of a com-
prehensive test-ban treaty, to reafrain
from conducting any further testing
of nuclear weapons
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PADMACHARAN
SAMANTASINHERA: Will the Minis-
ter of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether Government have
receiveg any memorandum from the
Orissa Government regarding deve-
lopment of health and femily welfare
in the State;

(b) if so, when Government receiv-
ed the memorandum and what is the
total amount required by the State
Government; and

(c) what action has been taken?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes.

(b) The memorandum was received
in the Ministry of Health and Family
Welfare on 2nd December, 1877. The
memorandum contained the number of
Schemes for which special assistance
was sought from the Central Govern-
ment, The total amount of the assist-
ance sought by the Government of
Orissa in the sald memorandum
amounts to Rs, 189582 lakhs,

(¢) The memorandum has been con-
sidered in detail in consultation with
the Planning Commission, A very
large number of Schemes for which
assistance has been sought by the
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Government of Orissa came within the
purview of State Plan Schemes, The
requirements of the States are con-
sidered at the time of finalisation of
the Annual Plan. These Flans are
discussed by the Working Groups set

The assistance to the State Govern-
ments in respect of Centrally spon-
sored programmes is provided on the
basis of the pattern of assistance
drawn up in respect of each scheme.

The outlays for Annual Plan 1978-79
for the State of Orissa for the Modipll
and Public Health Sector Programmies
for 1978-79 amounted to Rs, 3.68 crords
against the proposed outlay of Rs, 4.53
crores by the State Government. In
addition a provision of Rs, 6.98 crores
has been made for Orissa in _mped‘.
of Centrally sponsored schemes.

News Item re. Burmese Insurgentis
in areag Bordering Manipur

3543, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government's atten-
tion has been drawn towards the
news itemn appearing in Times of
India, Delhi dated the 6th July, 1978
regarding presence of Burmese in-
surgents i the Areas Bordering
Manipur; ang

(b) if so, hig reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI BAMARENDRA KUNDU): (a)
Yes, Sir.

(b) Insurgency in Burma is a matter
which falls entirely within Burma's
internal jurisdiction, However, the
Government are watching the situa-
tion for any possible link-up between
Burmese insurgents and subversive
elements in the border areas,



45 Written Answery SRAVANA 19, 1900 (SAKA) Written Answers 46

Complaints from Telsphone wusers/
submsribers of Amravati,
Maharashira

3544, SHRI R. K, MHALGI: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government and the
concerned authorities of Telephone
Department have received number of
representations and complaints from
Amravati (Maharashtra) telephone
users ang subscribers during period of
last one year;

(b) if so, how many and the nature
of complaints;

(¢} what action Government
and the concerned authorities have
taken 50 far in regarq to the said
representations; and

(d) whether the concerned, have
been intimated and when?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAD: (a} and (b), Yes Sir.
During the last one year 1268 writlen
complaints were received from the
telephone users of Amravati. The
detailzs are as follows.

(i) Unsatisfactory maintenance of

local exchange lines, 106
(i) Unsatisfactory working of
trunk exchanges, 8
(i) Wrong duration of trunk
calls, 126
(Gv) Delay in instellation and shift-
ing. 1

(v) Complaints on STD Service.
275
(vi) Disputed meter readings. 179
(vii) Discrepancies in local and trunk

calls, 256
(viii) Disconnection of telephones 3
(ix) Directory Complaints 20
(x) M.tsca!laneous 294

(v) and (d). All service complaints
have been attended to and complaints
replied to. Billing complaints are

expected to be reduced substantively
when STD barring facilities are under
installation next year,

Infant Mortality

3545, SHRI OM PRAKASH TYAGI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the percentage of infant mor-
tality per thousang in India ag com-
pared t5 that in other countries of
the world; and

(b) the steps being taken by Gov-
ernment to reduce the infant mor-
tality rate ip India?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) The infant
mortality rate in India for 1972 as per
Sample Registration Scheme of Regis-
trar General of India is 139, The
infant mortality rates for certain other
major countries is enclosed,

(b) The causes of infant mortality
can be broadly grouped into, thouse
related to the health of the mother;
to the injuries received during the
process of birth; and to the environ-
ment. The varioug steps takep by the
Government in thjs direction are as
listed below:

(1) The infrastructure for the del-
very of maternal and child health
services has been expanded both in
the rural and urban areas, In the
rural areas, the Primary Health
Centre has been strengthened by
providing additiona] doctors, Sub-
centres have been set up at the rate
of one for 10,000 population. The
ratio of population to be served by
a sub-centre is proposed to “e re-
duced to 8,000 in the first instance
and to 5,000 during the course this
plan period. A team of two Muilti-
purpose Workers will serve this po-
pulation of 5,000.
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The Community Health Workers
Scheme has been introduced ang it
is proposed to have one worker for
every one thousand population,

The tiraining of Traditiona] Birth
Attendants (Dais) who assist at the
time of child birth in villages has
been intensified so that there would
be a trained dai also for a village
of 1,000 population.

The delivery rooms in the Primary
Hes'th Centres are being renovated
and additional bed facilities provid-
ed. Selected Primary Health Cen-
tres are being up-graded to hospitals
and maternity units provided in the
Taluka/sub-divisional hospitals, Ma-
ternity and childrens' units at Dis-
trict Headquarterg Hospitals are
also being strengthened,

(ii) Special clinics to attend to
pregnant mothers and small children
are organised in all types of medical
and health institutions. Besides keep-
ing pregnant mothers and small
children under regular health super-
vision these clinics provide the pre-
ventive services as well as under-
take health and nutrition education.

(iii) Preventive immunisation
against Tetanus is given to pregnant
mothers in order that puerperal
Tetanus & neo-natal Tetanus which
is a cause of infant deaths in manv
parts of the country is prevented.
Facilities are provided for the pro-
tection of infants from Small-pox,
Tuberculosis, Diphtheria, Whooping
Cough and Tetanus, Possibilities of
taking up immunisation against
other diseases like Measles and
Poliomyelites is also under consi-
deration.

(iv) Nutritional anaemig is widely
prevalent among pregnant and nur-
sing mothers. A scheme is in opera-
tion to prevent nutritional anaemla
among mothers and children,

(v) A special Integrated Child De-
velopment Services Project has been
introduced in 100 blocks #n colla-
boration 'with the Department of
Social Welfare. These Projects im-
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plemented in the tribal and back-
ward rural areas and urban slums
aim at providing intensive health
care for pregnant mothers and chil-
dren below six years of age.

Statement
Countries. @ Year h::i:l:w
Rate
1. Egypr . . - 1974 100" 4
2. Ethiopia . . 1965-70 842
3. Kenya . . 1079 514
4 Mawitins . . 1976 40" 4
5- Nigeiia . - 1973 70" 3
6. Sudan . . 1970-75 936
v. Argentina . . 1970 59'0
8. Canala B . 1974 150
9. Meico . . 14975 49°7
1o, U.S. A . . 1970 151
11, Burma . . 1972 627
2. Indunrsia . 1yb5-q0 125°0
13. Japan . . . 1975 w1
14. Malaysia/Weat) . 1975 332
15. Pakivtan . . 108 1240
16. Pluhppines . .« 1974 589
17. Singapme . . 1976 11 6
t8. Srilanka . . 1978 451
19. Thailand . . 197§ 26 3
zo. France i . 1975 13
21. Geimany (GDR) . 1975 158
22. Germany (FRG) . 1975 19-8
23. UK. . . . 1970 143
24. Yugoslavia . . 1976 36-3
2s5. Australa . . 1975 14y
26. New Zealand. . 1975 160
27. U.S.S. R . . 1974 277

@ Demographic year Book 1976 United

Nations.
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Replacement of CR.

3546, SHRI VAYALAR RAVI: will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Ministry have not
implemented the instructions of
Department of Personne] to replace
CR by performance report; and

(b) if 50, the reasons to refuse to
implement it?

THE MINISTER OF STATE FOR
COMMUNICATIONS (SHRI NARHARI
PRASAD SUKHDEO SAI): (a) The
Department of Personnel issued ins-
tructions for replacement of C. R, by
result/performance oriented apprajsal
system on the 4th March, 1978, These
instructions will be implemented for
the reports from the year 1978/1978-
79 as the case may be.

(b) does not arise

Aocommodation for Punjabi Bagh
Ext. CGHS Dispensary

3847, SHRI CHATTURBHUJ- Will

the Minister of HEALTH AND FA-

MILY WELFARE he pleased 1o stale:

(a) whether 1t is a fact that Gov-
ernment had inviteq applications for
acquiring a suitable accommodation
for the sanctioned Dispensary in Pun-
jabi Bagh Extension/D.D.A. Janta-
Flats-Paschimpurl near Madipur;

(b) whether the C.G.H.S. Dispen-
sary sanctioned by Government has
not been opened In the aforesaid loca-
l.lt?- so far and the C.G.H.S. bene-
ficiaries residing in these areas are
facing cxtreme hardship ip getting
medical treatment; and

(c) if so, what steps have been
taken to acquire the accommodation
in order to provide immediate medical
facilities in the area?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHR1 JAGDAMBI

PRABAD YADAV): (a) Though as an
advance action applications were in-
vited for acquiring suitable accommo-
dation for a dispensary in the area,
the opening of a C.G.H S, Dispensary
in Punjabi Bagh Extension/D.D.A.
Janta Flats—¥aschimpuri near Madi-
pur has not yet been sanctioned.

(b) and (c), The question of opening
a CGHS, Dispensary in this area
will be considered on the basis of the
concentration of Cemtral Government
employees in the area, vis-a-vis the
prescribed norms for opening of the
C.G.H.S, Dispensaries and the avail-
abjlity of adequate funds for the
purpose,

Palm Cola, King Cola and Crown
Cola

3548, SHRI SARAT KAR: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state whether
“Palm Cola” manufactured by Khadi
Gramodyog Commission or “King
Cola”, “Crown Cola” etc. contain any
cola nut extract?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV)., The information
is being collected and will be laid on
the Table of the Sabha,

%) wf ag ww § fs o0 4 Rax
wqr wfem Wt ,
Iél.h afg g1, 1 & g feafr fparars
(1) = v ® ey T AR
dyd ® v e §
(a) wm soe A v wont W
qur ®wM & faq ye waw Jsm § ; Wi
(®) afe gt, oY Aeqrmdt st s §
wre aft #ft, oY ¢ Wy § s A%
sl & wodr ?



[ Written Answers AUGUSBT 10, 1978 Written Answers i3

v o ofoare wwy siweww §

i
i
!
1

—
E ]
—

n;i;‘;
-

3

4
i3
3
it

_—

o
1

2, g,é

ga-
33a
15

a3, =4

#%4

i
3
R

3

:
112
H]

i
g
i
$
i

e
152
i1

a?%g
I
2
'rgz

2 _

3331
i1
1
3

g iz
aﬂ
3
34
E|

%1

Tm w

L
3ss0. st owwik whm
welt Ty wME W W R fE

(%) w1 jrem 7 577 fayr & wama
§ 24T%r7 gendw o % fAo owm €
at & ot gam )y w o §, W<

(@) =ufy gt, oY wg win &x a5 7O
sy 7

:
"1
1

L]

Disparity jn Pay Boales of Packers

3551. SHRI A, MURUGESAN: Wil
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) the pay scale prescribed for the
post of Packers in the Departments
under the Ministry of Health and
Family Welfare;

(b) whether there ig any difference
in pay of Packers in different Depert-
ments and the reasons thereof; snd

(c) whether there is any proposal
to eliminate the difference in the Pay-
scale, if not, why?

THE MINISTER OF STATE IN THR
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) The pay scales
allowed for the post of Packers in the
Departments/Offices under the Minis-
try of Health and Family Welfare are
Rs, 196—3—220—EB—3 ~232 and Ras.
200 ~3—206—4--234—EB—4—250_

(b) Yes. The difference of pay scales
is due to the difference of nature of
duties performed., The Packers draw-
ing higher pay scale attend to the
packing and unpacking of heavy boxes,
mafling, strapping and carpenting of
wooden boxes and other jobs including
maintenance and counting of medical
stores and stitching of the bundles of
statistical material despatched through-
out the country, whereas packers
drawing lower pay scale attend to
sedentary job of hacking and unpack-
ing of publicity material,

{c) No; on account of reasons given
at ‘B’ above,

Postal & Telegraphlc Forms
in Marathi

3552. SHRI BAPUSAHEB PARULE-
KAR: WIll the Minister of COMMU-
NICATIONS be pleased to state:

(a) whethe; Government propose
to make all kind of postal ang tele-
grephic forms in Marathi language
available to the rural people of
Maharashtra; and
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(b) it not, what are the difficulties
to be experienced by Government in
doing so?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(BHRI NARHAR! PRABAD BUKH-
DEQO SAI): (a) No, Sir. Only a few
forms are printed in Marathi langu-
age for use in rural areas of Maha-
rashtra.

(b) The following difficulties will be
experienced in printing of all kinds of
Postal and Telegraph forms in region-
al languages, including Marathi:—

(1) Post and Telegraph operations
by their very nature are cross-
country operations, Printing
all kinds of Postal and Tele-
graph forms in any particular
regional language would result
in operational impediments
thereby inconveniencing the
public.

(if) Printing capacity of the Gov-
ernment Presses is limited,

Dysentry Epidemic in Maghalaya

3553. SHRI P. A, SANGMA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Garse Hills District of
Maghalaya has been declared dysen-
try epidemic area;

(b) it so, how many people have
died of dysentry in Garo Hills during
the last four months;

(¢) whether the epidemic has been
controlled now; and

(d) i# not, what measures have
been taken/are being taken to check
the epidemic?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) The West Garo
Hills have been declared as dysentery
epidemic area.
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(b) Twenty-two.
(c) Yes,
(d) Does not arise.

Rales for stabilising and emulsifying
agents in Flavours

355¢. SHRI TRIDIB CHAUDHURIL:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased fo
refer to the reply given to unstarred
Question No. 7545 on the 20th April,
1978 regarding the finalisation of the
draft Rules 61-A and 61-B about the
use of stabilising and emulsifying
agents in flavours and state:

(a) whether the Rules have since
been finalised;

(b) it so, whether the mnotifica-
tion has been issued in the Gazette
of India and if so, the date and num-
ber of the same; and

(c) if not, the reason thereof for
such a long delay in the matter?

THE MINISTRY OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) to (c): The
Rules have not yet been given a final
shape. As soon as these are finalised.
they will be notified in the Gazette and
a copy of the notification will be laid
on the Table of the Sabha as required
under section 23(2) of the Prevention
of Food Adulteration Act, 1954.

Preventive action regarding
Blindness

3555. SHRI RAMA CHANDRAN

KADANNAPPALLI: Will the Minister
of HEALTH AND FAMILY WELFARE

be pleased to state:

(a) since we have the largest blind
population in the world and a signi-
ficant part of this could have returned
their sight i only timely preventive
action were taken, end why Govern-
ment ig not taking any sympathetic
steps in this regard;
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(b) whether Government has
understood recently that Russman
Scientists have perfected a CAUSE
of serum injection that will comp-
letely and successfully rid the suffer-
ers of the dreaded affuction, ang

(c) 1t so, why Government 13 not
concluding an agreement which will
be a great boon to milliongs 1n the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) (a) The Govern.
ment is seized of the problem and has
launched a National Programme for
Prevention of Visual Impairment and
Control of Bundness The programme
strategy aums not only to educate the
community in eye health care but also
tell them the preventive measures to
be taken to preserve eye sight and to
seck timely treatment at the first sign
of eye trouble Provision 1s also made
to provide curative services for per
sons who could after operation, get
their sight back

(b) The Government of India are
nol aware of any such serum injection
for treatment of blindness

(c) Does not arise

Strikes in Trivenl structurals

3556 SHRI UGRASEN- Will the
Minister of PARLIAMENTARY AF
FAIRS AND LABOUR be pleased to
state

(a) whether there were strikes in
Trivem1 Structurals during 1877-78.
and

(b) 1f so, the action taken Ly Gov-
ernment m this regard and the pre-
sent situation in the establishment?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) (a)and (b) The
matter falls essentially in the State
sphere According to information fur.

nished by the State Government, there
was no strike in  Triveni Structurals
during 1977-78 Present labour situation
in the unit 18 reported to be normal,
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Indusirial Relations Bill

3558 PROF P G MAVALANKAR.
SHRI PADAMACHARAN

SAMANTASINHERA

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state

(a) whether it is a fact that the
promised and proposed comprehen-
sive Industrial Relationg Bill, which
was already due last session (Budget
Session, 1978) is still not finalised
because of its ‘complex nature’ as
indicated and admitted by Govern-
ment recently,

(b) it so, when and kow is the sald
Bill being finalmed;
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(c) when will it be introduced in
the Lok Sabha; and

(d) the main indications of the
proposed Bill?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (0),
Every effort is8 being made to intro-
duce the comprehensive Industrial Re-
lations Bill in the Lok Sabha during
the current Session.

(d) The Bill will integrate and re-
vise the provisions of the Trade Unions
Act, the Industial Employment (Stand-
ing Orders) Act and the Industrial
Disputes Act,

Alleged misuse of P.L. 480
fund by St Johan's Medical

College, Bangalore

3559. SHRI R.L.P. VERMA.:
SHRI K. LAKKAPPA:

‘Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state;

(a) whether St. Johns Medical Col-
lege, Bangalore has misused the funds
released under P.L. 480 funds and
also violated the principles of admis.
sion of students to the colleges on
merits; and

(b) if so, action contemplated by
Government for such mi<use and
abuse of funds and malpractices in
admission?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Government
have no knowledge of alleged misuse
of funds,

(b) Does no arise

Trunk Exchange ang
Special Services iIn Delhi

Telephoneg

3560. SHRI DILIP CHAKRAVERTY:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether he is aware that a
serious situation is prevailing in the
Trunk Exchange and the Special Ser-
vices Unit of the Delhi Telephone in
view of the delinquent attitude of
some of the junior employees;

(b) whether one of the officers
after failing to take necessary steps
in view of interference or fear of
interference had sought a voluntary
transfer ang the same was conceded:
and

(c) if so, the steps contemplated
by the Ministry to improve upon the
services by~ observing certain et
norms?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) No, Sir. No such situa-
tion hag arisen,

(b) No, Sir.

(e) Action is taken on a continuous
basis to improve the functioning of the
Delhi Telephones Exchange,
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Fault in construstion of Lakhya Dam

3563. SHRI G. Y. KRISHNAN: Wil
{he Minister of STEEL AND MINES

be pleased to state:

(a) whether it s a fact that a

Study conducted by the
Bhabha Atomic Repearch Centre has
enabled the Kudremukh Iron Ore
Co. to detect and remedy a fault in
the construction of the Lakhya Dam,
a major component of the mining
project; and

(b) if so, the detalls regarding its
functions in connection with the
Lakhya Dam as wel] as the perfor-
mance of this Radioisotope Study and
how far it has helped in detecting
and improving the project?

THE MINISTER OP STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes, Sir.
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(b) The Bhabha Atomic Hessarch
Centre were commissioned by the
Kudremukh Iron Ore Co. Lid, to in-
vestigate the nature of flssures dls-
covered while excavating the cut.off
trench in the foundation of the earthen
dam over Lakhya river, using radio-
1sotope tracer material. The investiga-
tion confirmed that the fissures were
not directly connected with the Lakhys-
river-flow nor with seepage In the
down.stream valley. The foundation
was, therefore, completed by comcret-
ing the cut-oft trench above the fissures
with provisiong for grout pipes for
subsequent grouting of the fissures.

Non-implementation of Provident
Fund Scheme in Beedi Factory,
Guibarga

3564. SHRI RAJSHEKHAR KOLUR'
Will the Minuster of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether any action has been
taken against the bidi factory owner
at Yadagirl (Gulbarga District) for
not implementing the Provident Fund
Scheme among the labourers; and

(b) the steps taken to see that the
factory owner complies with the pro-
visiong of the Provident Fund Scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): The Provident Fund
Authorities have intimated as fol-
lows '

(a) and (b). The employers in Tela-
tion to M/s. Sharanappa Kondam-
palll Harghoda Beedl Factory, Nida.
gunda, Chincholli Talug (not Yadgirl),
Gulbarga, have not yet started com-
pliance with the provisions of the Em.
ployees' Provident Funds Scheme and
sanction for prosecution has been
accorded.
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Oullay for Health and Family Wel-
fare in the Sixith Plan

3568, BHRI S. R. REDDY: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it iy a fact that the
Planning Commission has recently
recommended a tentative outlay of
certain amountg for health and family
welfare in the Sixth Plan; and

(b) it so, the details regarding the
allotment of this money, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b): The
Planming Commussion have indicated
broad dimension of the outlays for
Health and Family Welfare Program-
mes for the Plan 1976—83. An amount
of Rs. 1319.00 crores has been sug-
gested for the  totality of the Health
Programmes, apart from an amount of
Rs. 11 crores for ESI Scheme. A sum
of Rs. 765 crores has been suggested
by the Planning Commission for the
Family Welfare Programme for the
period 1978—83.

The allocations indicated above are
tentative. The allocation for the
ftates in respect of Health and Family
Welfare Programmes would be decided
after the Plan document has been ap-
proved

Setting up of Aluminium Plant in the
Country

3566. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of STEEL AND
MINES be pleased to state:

(@) whether Government are set-
ting up aluminium plants in the
country this year;

(b) whether survey has been made
in this regard: and

(c) whether any aluminium plant
is being set up in Andhra Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No, Sir.

(b) and (c). Detailed exploration of
the bauxite deposits in the East Cbast
(including Andhra Pradesh deposits)
is In progress. A  Feasibility Study
for setting up an export-oriented alumi-
na plant in Andhra Pradesh has been
commissioned and the report is expect-
ed to be received towards the middle
of 1879.

Economic Cooperation with Sri Lanka

3567. SHRI F. P. GAEKWAD: Wil
the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether it is a fact that a six-
member officia] team visited Colombo
on 27th June, 1978 for talks on ex-
panding economic co-operation bet-
ween India and Sri Lanka; and

(b) if so, the nature and outcome
of the talks?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] SAMARENDRA KUNDU): (a)
and (b). An eight-member delegation
visited Colombo from June 27 to June
30, 1978, for talks at officlal level and
within the framework of the Sixth
Meeting of the Sub-Committee for
Economic Cooperation of the Indo-
Sri Lanka Joint Economic Commission
for Economic, Trade and Technical
Cooperation. The talks covered the
progress achieved in the implementa-
tion of past recommendations and iden-
tified new areas of cooperation in the
field of trade, industry, agriculture,

fisheries, community development,
transport, shipping  and tourism. In
and technology,

the fleld of science
new flelds for cooperation such as

Alternative Sources of Energy, Agro-
based industries including processing
of agro-wastes, Meteorology and Ocea-
nography were identified.
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Illegal Immigration to Guif countries

3570. SHRI EDUARDO FALEIRO:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government are aware
that there is a large scale illegal
immigration of people of this country
to foreign countries and particularly
to the countries in the Arabian Gulf;
and

(b) what steps does Government
contemplate tp stop this illegal
traffic?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
Yes Sir. GGovernment are aware of the
illegal emigration assisted by unautho-
rised agents to foreign countries and
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particularly to the countries of the
Gulf. Reports have also been recelved
that agents demand large sums of
money from the job seekers, promis-
ing them jobs abroad which often do
not materialise. On arrival in foreign
countries, these emigrant workers find
themselves abandoned and thus become
destitutes, Government had had to re-
patriate a large number of such emi-
grantg in the last two years, initiaily
at public expense.

(b) Whenever reports of malpracti-
ces by unauthorised agents come to the
notice of the Government of India,
these are forwarded to the concerned
State authorities for carrying out In.
vestigations and taking required legal
action. In the last one year ending
30th June, 1978, 113 cases were report-
ed to the State authonties. Emigra-
tion authorities also carry out checks
as all the important embarkation
points such as sea/afr poris at Trivan-
drum, Bombay, Delhi and Amritsar,
and those proceeding in wviolation of
the Emigration Act are not allowed to
depart; such emigrants are generally
assisted by unauthorised agents.
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“Indians held in Berlin”

3572. SHRI RAJKESHAR SINGH:
SHRI YADVENDRA DUTT:

Wil the Minister of EXTERNAL
AFFAIRS be pleased to stafe:

(a) whether his attention has been
drawn towards news item entitled 22
Indians held in Berlin' publisheg in
the ‘National Herald’ dateq the 13th
July, 1978; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
Yes, Sir.

(b} Our Consul General in West Ber-
lin was in touch on this question with
the authorities concerned. These 22
persons were eventually deported by
the West Berlin authorities since they
considered them to have been staying
illegally in West Berlin.

Contract Labour system in Coal
Mines

3573. SHRI SUKHENDRA SINGH:
Will the Mimster of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state-

(a) the number and names of the
coal mines, both in the public and
private sector, where contract labour
system is still continuing illegally in-
spite of Government'y direction to the
contrary in February, 1975;

2242 L83

(b) whether Government have
taken any action against the manage-
ments of these minés for viclation of
Government's directlons; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI
LARANG BAI): (a) According to the
information made  available by the
Central Industrial Relations Machinery
(on August 5 1978), contract labour
system was continuing in 21 coal m'n.
ing establishments in Asansol and 12
in Dhanbad Regions in violation of the
Government of India Notification dated
February 1, 1975, prohibiting the em-
ployment of contract labour in certain
categories of jobs in coal mines, under
Section 10 of the Contract Labour
(Regulation and Abolition) Act. The
attached statement shows the names
of these establishments.

(b) and (c). Prosecution cases have
alreatly been filled by the Central In-
dustrial Relations Machinery against
some and proposals for prosecution
against others are being processed
as detailed below:—

Asansol Region: Complaints have
been flled against the managements of
East Nimcha and Bhanora Colljeries of
M/s. Eastern Coalfields Limited, Ram-
nagore Colliery of IISCO and Daiago-
ria Colliery of Bharat Cooking Coal
Limited. The managements of East
Nimcha and Bhanora Collieries have
been convicted and the remaining
cases are pending in courts.

Dhanbad Region: Complaints have
been filed against the managements of
Loyabad Colllery, Ram Kanali, Sendra
Bansjora Colliery, Kooridih (of BCCI),
Ranisati, Kedla North, Kedla South
and Tapin North Collierics of Central
Coalfields Limited and Chasnala Col-
liery of 11SCO

Legal action against the remaining
collieries in both the regions is being
processed by the Central Industrial
Relations Machinery.
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Statement
1. ASANS OL REGION
. To:;?e-nhhf GulMlnu . Name of the Management
2. Bansra . . . . 2 .
g. Belbaid
4. Mahabir . . .
5. Annitnaga:
6. Ratiban . . -
7. KhasChalbalpur
8. EastMimcha . .
9. Kalurband
10. Kottadih . . s . .
11. Kumardih . . . ) rL M/s. Eastern]Coalficlds Linuted.
12 Mandetbom . .
19 Bumjamrhau -
14. Dabm .
15 Sangramgarh . . . .
16. Bhanora . B . .
17. Manoharbahal . F
18. Tara . " . -
19 Paraseca Open Cast Project . J
20. Ramnagore ., . 5 A . M/s Indian Ion and SteelCumpany Lid
21, Damagona . & M]s. Bharat Coking C.oal Limited
Name of the Coal Mmes - BRERRRAS REGNI:::‘: of the Management
1. Khudia . 5
2. Sbampur . . } M/s Eastern Coalfields Limited.

3. Bhulanbararee . .
4. Loyabad ¥ . W '

5. Ramkanalt . . . . M/s. Bharat Coking Coal Limited..
Sendra Bansjora .
7. Kooridih . . .

8. Ranisat: . . . .
9. KedlaNorth . . . .

Central Coalfields Limited
10. Kedla South . . .

11. Tapmn North . . .
12, Chasmala . . . & =« Indian Iron and Steel Company-



69 Written Answers SRAVANA 10, 1000/ (SAKA) Written Answvers 70

Reopening of Aluminism Oorporation
of India Limiteg

3574. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether necessary arrange-
ments are complete for reopening of
the factory of Aluminium Corpora-
tion of India Limited, Jaykaynagar,
West Bengal;

(b) if 8o, the details thereof;

(c) when and under what condi-
tiong the factory will reopen;

(d) which categories of employees
will be taken back and under what
condition or conditions:

(e) whether the factory
legally under lock-out; anq

ig still

(f) if so, whether the management
has been asked to lift the lock-out?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (b). Arrangements are under way
to attend to the preliminaries connect-
ed with the reopening of the factory
These 1include inventory of assets, finan-
cial arrangements for cleaning and
overhauling the machinery and equip-
ment and other connected operations.

(c) In the first phase production
from fabrication units, namely, extrud-
ed sections, rolled sheets and foils is
expected to commence in stages from
the latter half of this year.

(d) About 180 ex-employees have
so far been engaged to attend to the
jobs preliminary to the re-start opera-
tions. The details of number of per-
sons that will be required for each job
are being worked out. As this is a
case of restarting a  closed unit, ex-
employees who will be taken on the
rolls will be treated as fresh entrants.

(e) No, Sir.
(f) Does not arise.

Bottienevks in expansion of télephens
system

3575. SHRI DHARMA VIR VASISHT:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) what are the main bottlenecks
in the expansion of telephone systems
in India;

(b) the steps taken or proposed to
remove these bottlenecks; ang

(c) whether Haryana Telephone
Advisory Committee’s recent Report
has highlighted these bottlenecks;
if so, Centre's response?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAIl): (a) Main bottenecks in the
expansion of Telephone Systems in
India have been'.—

(i) Inadequate allocation of plan
Tesources,

(1) Inadequate manufacturing
capacity for wvarious types of
telecommunication equipment
including telephone exchange
equipment, underground caples
and accessories, hnes ang wire
materials ete.

(b) (1) secure higher plan resour-
ces,

(1i) augment manufacturing capa-
city for various telecommuni-
cation equipment.

{11) make up as much of the gap
between requirements and indi-
genous supplies of telecom-
munication equipment as
possible by import in the light
of wvarious techno-economic
restraints.

(c) Yes Sir. The general question of
shortage of material resources for tele-
phone development plans had been dis-
cussed. Action is already being taken
as indicated in (b) above.
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Allocation of seats to M.B.B.S. Courses
for Andaman and Nicobar Islands

3576. SHRI MANORANJAN BHAK-
TA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whethey Government are aware
of the continuous demang for inte-
grated MBBS, MBBS seats for the
educationally, _socially backward
Territory of Andaman and Nicobar
Islands and any representation/re-
commendation from the Union Terri-
tory Administration received by Gov-
ernment;

(b) what is the number of seats al-
located for the year 1978 and last
year shown separately; ’

(c) if the number of seats to less
than last year, the reason for the
same; and

(d) whether Government propose to
allot a few more seats this year?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI JAGDAMBI PRA-
SAD YADAV): (a) Yes,

(b) 1977-78 11
1978-79 10
(¢) and (d). Due to reduced number
of medical seats made available for

allocation this year, it is not possible
io increase the number of seats.

Steel Plant at Mangalore

3577. SHRI JANARDANA POOJA-
RY: Will the Minister of STEEL ANI
MINES be pleased to state:

(a) whether Government has taken
any decision to set up a steel plan!
at Mangalore; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No, Sir.

(hy Does not arise.
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Further rise in Steel Price

3578. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of STEEL
AND MINES be pleased to state:

(a) are the Governmenl consider-
ing to increase further steel prices in
the near future; and

(by if so, the likely price hike
which the actual users will have to
pay? )

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA KUNDA): (a) and (b).
No, Sir. There is no proposal for an-
other general revision of steel prices.

HaATer1 # Afafaw FH=Cdl B €At HET

3579, =t wmwew ey : # osadm
FE AT MW WAT AT FAR A FAT FQ
ﬁn’:.

(%) dwmm g % fafaw d@emml
A fawell § waw geit § feaR FEETQ
dfafes 23

(@), 7% & tq 79y fFaq &€
faglr wwads, 1978 @« 3 FT FY HATI
qd #X & 41 "W

AeAge (®ifwa ATe) & A W ogw
IwEx & (WA WEREIT

25580, » THATQ AREEY @ FAT HHR
w41 ag aam F FU F@  fF

(%) # wiE WA wIAGT (WA
T AT @1 & AL AL IAT
gy § faer qafw @ 9w A4 fFaqsa
gz (wifwmare-Rafar) & agi s @
# fad ©s AF@EIT AT A ;WK
afy g, @ F7 ;9

(=) z@dda & #@ TF W FTEAE
fioag g 7



74

Written Awowewy SRAVANA 19, 1900 (SAKA) Wriiten Avswers

13

i L I LT
P ﬁmm mm “Ewwm
mm mtm m.me .mmm.mmm m .M

o A 2
Be u@
< mmm ,mm he: m mmmm

EYEREE VERES mm EEE
wmwm Bkt § wmm
* aw “h-ga .m .m mm
etk Tk it G
-4
mnﬁ mwmm LA
ot

_m mmw Fe Ie wmm

1978 ® WEW W WA

1978

1978

18978

ardt wedy W™ ww A T
1978 1978

wrivrlr fafierar fesrt/
fafwe afamiody wr A

s28/6= 88

92z 100 8% 81 79

91

wriwrdt fefiemr wfiwred

o %0 QA0 ZTFEA,
wo («fimir) Fe uw

676/6==113

20

98 128 102

136

755/6= 128

115 139 109 126 112

154

w10 qwe ro TEw

621/6=103

107 103 116 84 93

113

o (siwet) ®o firw
o ez g7

768/6=128

130 138 132 112 131

125

600/6=100

83

114

98 89

104

o (wireft) qwo @iy

508/4==127

136 133 L1

140

wo qwo fto gt




75 Written Answers

Improving Telephone Enquiry Service
s in Delbdd

3582. SHR1 SHANKERSINHJI
VAGHELA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the particular steps taken to im-
prove the service of Delhi Telephones
particularly on Number 197, 188, 1J9,
180, 181 and 188;

(b) whether Government are aware
that the customers have to wait for
many hours even if they book urgent
calls to big stations and they have to
remind 188 many times and then they
get the connection;

{c) the reasons for the carelessness
of employees serving on these ser-
vices; and

(d) the steps taken to redress the
grievances of customers and to im-
prove the image of Delhi Telephones?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a)y Various steps are taken
on a continuing basis such as:—

(i) augmentation of position wher-
ever necessary.

(1i) maintaining the Directory In-
formation upto date to the
extent changes taking place
are within the knowledge or
at the instance of the Depart-
ment.

(iii) posting of experienced opera-
tors.

{iv) Toning up the system by such
means like cable pressurisa-
tion ete., to reduce fault inci-
dence and thereby reduce
calls on 188 and 199.

(b) In general urgent calls are rare-
1y delayed by more than 2 hours even
on the more congested routes.

(¢) There is no carelessness on the
part of the employees on these servi-
ces,
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(d) In addition to the steps men-
tioned at (a) above the following ac-
tiong are being taken:

(i) Rehabilitation of all exchange
Internal and External Plant
where necessary on a phased
programme basis.

(ii) Provision of water barrier on
the distribution cables.

(iii) Use of jelly filled distribution
cables on an extensive scale to
prevent seepage of water in

case of minor damage to
cables.

(iv) Upgradation of Cross-bar ex-
changes of L.T.I. make on a

phased programme basis.

Tie-up Export of Alumins-congen-
trate with Import of Aluminium

3583. DR. SAROJINI MAHISHI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) will the Government try to tie-
up the export of alumina-concentrate
with the mmport of aluminium with
countries other than U.SS.R. also;

(b) whether Government would
think of using steam in the thermal
plants (instead of chilling it into
water) to process the bauxite and con-
vert it into alumina; and

(c) what will be the reduction in
the cost of power production in that
case?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) The
feasibility of such tie-up would be con-
sidered while taking investment de-
cisions on the proposed Alumina plants
based on East Coast Bauxite.

(b) Yes, Sir.
(¢) The exact reduction in the cost

can be indicated only after a study i»
made.
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Thums Up

3586 SHRI K LAKKAPPA Will the
‘Minister of HEALTH AND FAMILY
WELFARE be pleased to state

(a) whether it is a fact that raids
were conducted on Delh; Bottling Co
Pvit Ltd when it was found that they

were using on their produet ‘Thums
Up’ a different crowns, if so, the full
details thereof, and

(b) what action Government have
t;hen to prosecute the company for
ihig?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI JAGDAMBI PRA
SAD YADAV) (a) and (b) Enquries
made by Dellu Administration on re
celving complaints  that M/s Dellm
Bottlng Co were using 1 diterent
crown cork on their product Thums
Up’ revealed that the said Company
had run short of the cromn of Thums
Up and as such were using the crowns
of ‘Gold Spot’ after affixing stickers of
Thums Up on them In view of this
the Delhi Admimistration did not ake
any action against the Company

Produetion of Steel
3587 SHRI S R DAMANI

SHRI BHART SINGH CHOW
HAN

Will the Minister ol STEEL AMND
MINES be pleased to state

(a) the fargets set nd actial
achievernent for steel producio n
1975-76 1976 77 and 1977-78

(b) the target of production in the
current year and the actual produc
fion in the first quarter ended ] ine
30th

(¢) whether there was production
loss of 90000 tonnes in the first three
months and 1if so the reasons thereof,
and

(d) the steps taken to remove the
constraints m order to achieve the
targeted production”

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) the fol
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lowing table indicates the target fixed and the total peoduction of ingot sheed

and spleable sieel in the six main ip.tegrated steel

1876-77, and 1977-78;

plante during 1975-76,

(In 'opo tammes)
1975-76 1976-77 1977-98
Target  Actual  Target  Actual  Target  Actuad
Ingot Steel » . 7,697 ﬂ.au; 8,428 9,300 8,424

Saleable Steel . 54700

5,778 6,465 6,922 7,878 6,894

(b) The targets of production of ingot steel and saleable

steel for the

year 1978-T9 and actual production during the first guarter ended June,

1978 are indicated below —

(In 000 tonnes)

Iarget  Target and  actual
for preduction n
1978-79  Apnl-Junc, 1978

‘Target Actual

Ingot Steel B . . . B
Saleable Steel

. . 9,965 2,283 1,88,
. . 7,670 1,800 1,510

(c) The production of ingot steel
and saleable steel fell short of the tar-
get by 402,000 and 290,000 tonnes res-
pectively during the first three months,
Apnl—June, 1978 The production
was adversely affected mainly on
account of shortage and frequent res-
trictions/fluctuations in the supply of
power, certain problems relating to the
supplies of Coking Coal, both in terms
of quantity and quality, and indiffe-
rent industrial relations 1 gome of
the plants

(d) Close and constant haison I8
being maintained with the Mumstry of
Energy, D.V.C and Coal supplying
agencies so as to secure maximum
supplies of power and good quality
coking coal Proposals are also under
consideration for augmenting inplant
power generation capacity at Durgapur
and Bokaro Steel Plants and for im-
port of pne mullion tonneg of low-ash
coking coal 1n order to supplement in-
digenous supplies.

Conference on rural workers

4588 SHRI AMAR ROY PRA-
DHAN Will the Minister of PAR-
LIAMENTARY AFFAIRS AND
LABOUR be pleased to state

(a) whether Government have con-
vened a special conference to Jlscuss
the problems of rural workers and
unorganised workers,

(b) 1f so, the outcome of the con-
ference and the steps taken so far by
Government, and

{c) if the answer to part (a) 1s In
negative, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG BAI)- (a) Yes, Sir,

(b) The Conference decided to set
up a Central Standing Committee on
Rural Unorganised Labour to advise



81 Wrilten Answery SRAVANA 19, 1900 (SAKA) Written Answers 82

the Government op matterg relating
to the condjtions of work and Hfe of
rural workers and promotion of rural
werkers’ or, . It wag Sect=
ded that the definition of rural wae-
kers should conform to the definition
in ILO Convention 141. The consen-
sus at they Copference was in favour
of Central Legislalion - coficerning
agricultural workers and for the
Ministry of Labour to process the
matter further in the light of the
viewy expressed at the Conference in
regard to security of service, regula-
tion o hours of work; fixation/revi-
sion of wages, gocial security measures
and machinery to gettle disputes.

In pursusnce to the decision at the
Conference, a Rural Workers Cell has
been get up in the Ministry of Labour
to look after the work relating to the
service conditions ete. of rural wor-
kers as defined in ILO Convention 141,
Action has already been imtiated to
settle the details with regard to the
constitution of the Central Standing
. ommittee on Rural Unorganised
Labour. A decision in this regard Is
itkely to be taken soon. Consultation
with the State Governments/Union
Territorie; and other interests con-
cerned 1s continuing to consider the
need for having a Central Legislation
for agricultural workers as per the
consensus at the Conference,

(c) Question does not arise

Improvement 'of Medical Colieges, Hos-
pitais and Health Centres in Orissa

3589, SHRI GANANATH PRA-
DHAN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state;

(a) whether Government have re-
ceived any proposal from the Govern-
ment of Orissa for improvement of
Medical Colleges, Hospitalg and Health
Centres in Orissa; and

(b) the action taken by the Central
Government on the proposal and the
amount sanctioned for the purpose?

THE MINISTER OF BTATE IN
THE MINISTRY OF HEALTH ANP
FAMILY WELPFARE (8HRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). Yes, Proposals are receivad from
time to time from Government of
Orisea for improving Health Services
in that State. These proposals are
discussed at the time of the formula-
tion of the Annual Plan by the Work-
ing Groups, The recommendations of
the Working Groups form the basis for
the outlays in respect of State Plan
Schemes. A lurge number of Centsal-
ly Sponsored Schemes are also being
implemented for the country and
Orissa gets assistance for the imple-
meéntation of these Schemes in accord-
ance with the pattern of assistance for
each Scheme. The Planning Com-
mission agreeq to an outlay of Rs, 3,68
croreg for the Medical and@ Public
Programmes for the
State of Orissa for the year 1978-78.
In addition a sum of Rs. 6.98 crores s
likely to be made available to Orissa
during the current financial year for
the Centrally Sponsored Schemes in
that State, The Government of Orissa
is mlso likely to be allotted mobile
chinies at the rate of 3 clinics per
College for enabling the teachersg and
students of the Medical Colleges to
undertake full responsibility for im-
plementation of the totality of the
Health Programmes jn the areas
specified for the particular Medical
College.

Departmental Exchange Bulldings at
District Headguariers in Orissa

3580, SHRI RAMACHANDRA MAL-
LICK: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether telephone exchanges
are working in unsuitable buldings
at many District Headquarters in
Orissa having departmental lands
causing technical problems and staff
resentment for non-provision of stan-
dard amenities;

(b) since automatisation of District
headguarter exchanges is an approv-
ed policy, why advance construction
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of gmall buldings in available lands
as independent building schemes and
shifting of existing exchanges to such
buildings, pending automatisation. 13
not being approved and a restriction
tag been imposed; and

({c) when the restnction will be Lii-
#d to overcome the present acute
problems?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) to (¢). Out of
the 13 District Headquarters in Orissa,
telephone exchanges are housed in
departmental accommodation in 7 and
in rented accommodation in 6,

Except Cuttack wher. an autom@tic
exchange js working, rest of the
stations are served by manual ex-
changes.

It is proposed to provide automatic
exchanges at all district headquarters
in the country including those in
Orissa us early as possible. The pro-
gramme, however, is handicapped due
to limited gvailability of automstic ex-
change equipment. A phased pro-
gramme is being drawn up for provi-
sion of autommtic exchange equip-
ments and construction of buildings
for the same,

Construction of automatic exchange
buildings pending availability of auto-
matic exchange equipment and shift
of existing manual exchinges to such
buildings wil} involve avoidable ex-
penditure not only on the construction
of the automatic exchange buildings
but also on the shift of manual ex-
change equipment which in any case
will have to be replaced within the
next few years,

The production and supply of Buto-
matic exchange equipment is being
augmented in the country, With the
improvement in position of supply of
automatic exchange equipment, it is
hoped to start construction of muto-
matic exchange buildings at District
‘headquarters in Orissa during the
later part of this plan period 1078—83.
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Impreving Telephote service in Goa

3583. BHRI AMRUT KABAR: Will
the Munister of COMMUNICATIONS
be pleased to state:

(a) whether Government are aware
that the telephone service in the
Union Termtory of Goa hag come fo a
complete deadlock putting thousands
of subscribers to 1nconvemence and
industrial loss, and

(b) what steps have been taken by
the Government to prevent the break
n telephone services and to keep the
communication functioning?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
‘TIONS (SHRI NARHARI FPRASAD
SUKHDEO SAI) (a) There has been
‘no mmjor breakdown of any of the
exchanges i1n the Union Territory of
Goa However, due to monsoon, gnd
uprooting of trees there hag been a
slight increase jn faults during the
period May to July, 1878

(b) The repair work has been
stepped up to cope up with the in-
creased number and to reduce the
duration of faults As a long term
measure action hes been initiated to
ingtal g MAX.I type of exchange at
Panay: together with an extenmive
cable net work

Ty T ¥ Wit fw

(%) =1 wwler & go fiowr o &
vgr wralhn orn ¥ far @er 8 e
N waf 1 YT wAmR ¥ WE 9T WET
mot o g Aw o7 g & Do A e
famk fror mm @1, Wk

(w) afegr 1 ew ot & wo-wn Frdg
fot m & 7

:

of stamp in honour of Shri
Shamji Krishna Verma

3585 SHRI ANANT DAVE Wwll
the Minister of COMMUNICATIONS
be pleased to state

(a) whether any representation has
been received by Government for
1sswing a postal stamp for the growt
freedom fighler Shree Shamj Krisnna
Verma, and

(b 1f so, the action taken in this
regard”?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI) (a) Yes, Sir

(b) The proposal for the issue of a
Stamp 1n honour of Shri Shamp
Krishna Verma was placed before the
Philatelic Adwisory Committee on
14 7-78 but was not recommended

ﬂ:ab %Y
.
3
3
S
3
3
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Cases pending in Labour Courts and
their disposal

3597. SHR] VASANT SATHE: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state-

(a) how many cases are pending in
the labour courts, State-wise;

(b) whether it is a fact that the de-
tails in settlement of labour dispute
have assumed serious proportion; and

(e) if so, what effective action has
been taken to ensure speedy disposal
of labour cases/disputes?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) A
statement showing the number of
caseg pending with Central Govern-

i EN il f,” 24 q% Ca W\.%ﬁ # ment Tribunal-cum-Labour Courts as
gaE fed g | TR AN ROFW on 30-678 is attached. State-wise
Sl W AT | s9q At 7z break up of cases is not available.
a2 7% A W | afg & gam @i
FX fa% 70 @ 9° WO AR Fg AOA | (b) No, Sir,

(@) ofr 7& (c) Does not arise.

Statement

Statement showing the Pendency of Caseswith various Central Government Industrial Tribunal-cum-T al cur
Courts as on 30-6-78.

Name of the Tribunal

Cases under Section Applica-
10 of the Industrial tions
Disputes Act

1. Central Govt. Industrial Tribunal-cum-Labour Court No.

1, Dhanbad 8o I
2, Ccn tral Govt. Industrial Tr1bunal -cum- Labour Court I\n
, Dhanbad 3 3 20
3. Gentral Govt. Industrial Tnbunal cums- Labour COurt No
‘ 3, Dhanbad . s ) . 99 gr
4. Gentml Govt. Industrial Tr1bunal-cum Labour Court No.
, Bombay 62 3547
5. CcntralGovt Industrial Tnbunal-cumaLabour Courll\o 2,
Bombay . e . 46 1909
6. Central Govt. Industrial TJ lbunal cum-Labour Court,
New Delhi R - . . 189 344
7. Central Govt. Industrial Tribunal-cum-Labour Court,
Jabalpur 20 436

8. Central Govt. Industrial ;Tribunal-cum-Labour Court,

Calcutta

. 109 95

A

B
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Infiated Telophone Bills in
Chamttgarh

(a) whether his attention has peen
drawn to the news-item published in
the ‘Tribune' dated the 32nd May,
1978, under the caption *“A Phone
User's Nightmare”;

(b) whether he has enquired into
the allegations made in the news item
regarding inflated telephone bills in
a large number;

(c) it so, what is the result and
what remedial steps are being taken
by Government; and

(d) how many local telephone users
in Chandigarh have surrendered their
subscribed trunk dialling (S.T.D.)
during this year?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHR] NARHARI PRASAD
SUKHDEQ BAI): (a) to (d). The
case is under examination. The in-
formation will be placed op the Table
of the house when the examination is
over,

Financial Crisis in Hindustan Stee]
‘Works Construction Ltd.

3588. SHRI A. K ROY; Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the Hindustan Steel
‘Works Construction Ltd. is in financia)
crisis due to the lack of work;

(b) whether the lack of work has
been created due to the neglect of
'lheﬂ!(.‘l.byﬂ.!.l__._.hudxlﬂng}ob
and construction which is being
mostly given to the private contrac-
tory and multinationals facts in detail;

(c) whether it is a fact that des-
pite lowest tender the job of 2nd
Mooghly Bridge, undergroumg tube
Ratlway and Dankumg Gas Plant has
been denied to the HSCL; and

(d) what steps Government propose
to take to save the HSCL?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA); (u)
and (b), No, Sir,

(c) The offer of HSCL for Second
Hooghly Bridge interchange work is
Btill under consideration by Hooghly
River Bridge Commissioners. The
tenders submitted for the under-
ground Tube Railwy to Metropolitan
Transport Project and openeg recently
are still under scrutiny by the Project.
As regards the Dankuni gan Plant, the
information ig being collected and will
be laid on the Tablg of the House,

(d) Does not arise.
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3604 SHRI MAHI LAL: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government have ap-
pointed specialists in Indian systems
of medicines 1e¢ Ayurvedic, Homoeo-
pathic systems or given promotions
to the rank of specialists to highly
qualifieq and specialists degree holder
doctors of these systems working in
CGHS as 1n the cases of Allopathic
system of medicine;

(b) f not, the reasons for not
making available specialised facilities
to the beneficiaries whp are under-
going prolong treatment in the Indian
system of medicines and are not get-
ting any relief; and

(c) if so. the number of such spe-
clalists appointed in each of the
Indian system of medicines?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI FRASAD YADAV): (a) to
(c). 6 genior and experienced Physi-
cians—4 jn Ayurveda, 1 in Unani sys-
tem and 1 in Homoeopathy—have
been appointed on an honorary basis
for purposes of gpecialist consultations
by CGHS beneficiaries under-going
treatment in Indian systems of medi-
cmnes and Homoeopathy,

Wl geaT Wdw W ey
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Largs scale thefts in Steel Plants

3806. SHRI AMARSINH V.
RATHAWA: Will the Minister of
STEEL AN DMINES be pleased to
state:

(a) whether it is a fact that there
is a large scale of loss, pilferage and
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theft of stocks from Durgapur, Rour-
kela, Bhilai Steel Plants and such
-other ones;

(b) how much such loss, pilferage
.and theft occurred during 1975 to
1978 and the value of the said stock;
.and

(c) the steps taken by Government
to prevent the same?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) There are some incidents of pil-
ferage and theft in the steel plants
under Steel Authority of India Ltd.
at Bhilai, Rourkela, Bokaro and
Durgapur,

(b) The wvalue of property stolen
and the amount recovered at these
plants during the last three years is
given below:—

Value of Value of

Year property  property
stolen recovered
(Rs.) (Rs.)
1975-76 . - s 2,34,371  1,10,476
1976-77 . . e 2,03,596 1,509,925
1977-78 . o 4,04,121  2,38,777

(¢) Under the existing security
~arrangement, there ig jntensive patrol-
ling both in side and outside the
plant. Repetitive areas of thefts are
identified for better supervision.
Checking at the gates for entry and
-exit both for men and materials,
restricted issue of passes, provision of
anti-climbing devices and erection of
watch towers with search lights are
other measures adopted to curb pil-
ferage. These steps have been further
tightened. Government have ins-
tructed the steel plants to take strong
action against the offenders.
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Non-functioning of S.T.D. between
Delhi and Faridabagd

3607. CHOWDHARY BALBIR
SINGH: Will the Minister of COM-
MUNICATIONS pe pleased to state:

(a) whether 99.9 per cent tele-
phoneg in Faridabad usually remains
out of order through out; :

(b) whether it is very difficult to
get STD number from Delhi for
Faridabad and it takeg hours to-
gether to get the number; ang

(c) if so, the measures Govern-
ment propose to take to enable the
subscribers to use their telephones
at Faridabad in a proper way and to
get the number from Delhi to Farida-
bad easily?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No Sir.

(b) No Sir, calls from Delhi to Fari-
dabad are not STD calls but local
calls. There is, however, a very high
traffic flow between Delhi and Farida-
bad which causes congestion during
certain busy periods,

(c) In order to relieve the conges-
tion a new tandem exchange has been
opened recently., Exchanges are being
transferred progressively on this new
route. This is expected to reduce th
congestion on callg to Faridabad from
Delhi exchanges. Immediate improve-
ment is, therefore, expected in the
next few months dque to this. For
long term improvement it is proposed 4
to increase the capacity of junctions
from Faridabad and Delhi and ovice
versa by laying coaxial cable between
these two stations,

G.S.I. Review Committeeg
recommendations

3608. SHRI A. R. BADRI NARA-
YAN: Will the Minister of STEEL~
AND MINES be pleased to state:

(a) whether the Geological Survey
of India Review Committee’s recom=
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mendationg bave been accepied by
QGovernment;

(b) it so, the nature of decision
taken;

(c) whether Government have con-
sidered the aspect that as a scientific
Department and with the role it has
fo play in the national development,
whether it would not be desirable to
have more effective representation of
sclentisty of the Department in the
management council, also to be head-
od by D.G. of the Department; and

(d) whether Government would
reconsider ity decision, if it has not
already done on those lines?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI EKARIA MUNDA):
(a) Yes, Sir With certayn modifica-
tions.

(b) The Government has resoived
to constitute a Board of Management
for Geological Survey of India, which
will be an integral part of the
organization, and which enable
greater devolution of power and res-
ponsibilities to the organisation and
wu greater freedom to Scientists in the
implementation of their programmes.

(c) Yes, Sir Effective represen-
tation of scientists has been secured
in the Management Board However,
Government have come to the con-
clusion that Board of Management
of G.SI should be headed by the
Secretary, Ministry of Steel and
Mines,

(d) Question does not arise.

Secarcity of qualiied Pharmacists

3808. SHRI M. RAMGOPAL RED-
DY: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to gtate:

(a) whether there ig likely to be
unemployment amongst the already
self employed science graduateg en-
guged in the Chemists business because
ef the amendment made in the

M3 L84

Pharmacy Act whereby no pbar-
macy will be allowed to run
without a registered pharmacist after
1580;

(b) whether any scheme of a short
term capsuled correspondence course
is beimg started to enable them to
qualify for registration ag pharma-
cists; ang

(c) whether Government propose
to consider standardisation of some
testy to be conducted by the State
Drug Controllers for those engaged
mn the business for long periods to
gll::lgy for registration as Pharma-

f

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Under the provisions of the Drugs
and Cosmetics Act, 1940 and the Ruleg
thereunder, s licence js required for
sale of drugs. There are three types
of licenceg viz “Wholesale Licence”,
“Restricted Licence® and “Retail
Licence”. Self employed science
graduates who are engaged in the sale
of drugs against “Wholesale Licences”
or “Restricted Licences” will not be
affected by the amendments to the
Pharmacy Act under which no per-
son other than a “registered phar-
macist” can compound or dispense any
medicine on the prescription of
a registered medicial practitioner
beyond 31st August, 1881. Self em-
ployed science graduates engaged
m the chemists business who
had been agpproved as a “Qualified
Person” on the basis of their practi-
cal experience for the conduct of
chemists business under the Drugs
and Cosmetics Rules, 1845 on or
before 31st December, 1980 can also
continue to operate ‘“Retail Licences"
as they are eligible for registration as
“registereq pharmacists®,

(b) No.

(¢) The question of prescribing a
short term course for those who have
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passed the matriculation or its equi-
valent examination and have been
engaged in dispenaing or compound-
ing of drugs over a period of years to
enable them to qualify for prescribed
pharmacy diploma is under considera-
tion.

Scheme to utilize vast Deposit of
Manganese in M. P.

3610, SHRI AGHAN SINGH THA-
KUR: Will the Minister of STEEL
AND MINES be pleased to state;

(a) i view of the vast potential of
manganese ore deposits in Madhya
Pradesh have the Government any
scheme to utilize it;

(b) 1f so, the details thereof; and

(¢) whether Government would
consider the desirability to establish
a ferro-manganese plant to make best
use of the vast potential?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). The manganese ore deposits
of Madhya Pradesh are being exploit-
ed to meet the requirements of ferro-
manganese producers and steel plants

(c) The Manganese Ore (India)
Limited have been recently given a
licenoe for setting up a ferro-manga-
nese plant with annual capacity of
60,000 tonnes per annum.
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Telephong Exchanges in Harysas

3611. DR, Vasant EUMAR
PANDIT; Will the Minister of COM-
MUNICATIONS be pleased to stete:
to state:

(a) the total number of telephone
exchanges in Haryana, District-wise
and how many of them are manual
and automatic;

(b) the number of applications
pending for telephone connections,
exchange-wise; and

(¢) whether Jha)jar being the pear.
est from Delhi will be connected by
S.T.D. as per policy of Government
that cities within the square of 40
miles will be linked with Delhi and
if not, the reasons therefor and by
when it would be lnked?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR] PRASAD
SUKHDEO SAI): (a) The total num-
ber of telephone exchanges 1n Har-
yana as on 31-3-78 was 108. The dis-

trict-wise details are enclosed in
statement '
(b) The number ¢ applications

pending as on 31-3-78 was 1413 The
exchange-wise number 1s given in
statement II.

(c) The policy of the Government
regarding provision of STD at this
stage applies to the distriet head-
quarters within 300 kilometers of
Delhi. Jhajjar not being a  district
headquarter is not covered by this
policy.

Statement-I
N strick-vise number of telephone exchanges in Haryana

| No. of No. of
§l. No. District Manual _ Auto- Total
Exchanges Exchanges.
1. Ambala . . 4 13 1y
2. Bhiwani . . . 2 7 )
3. Gurgaon .

v
f

¥



%01  Written Anawerj SRAVANA 19,1000 (SAKA) Wrilien Awiisers 303

L or
$1.No. District Ve Asie ‘e
Exchanges Esthangts

4 Himar . . + + .+ & &« & . 6 7 18

5. Jind e e e e e e Ta 7 3

6. Karnal . . . . . . . . ] 7 10

7+ Kurukeshetra . . . . . . . . 4 9 13

8. Mohindergarh . ‘ . . . - 1 6 7

9. Pnnipat . . . . . . . . 2 2 4+

10. Rohtak . . . . . . " 5 . r

11. Sirsa . . . . . & B .

ToTAL . . . . . ) . 32 76 . 108
Statement-I1 Statement-II

o S§l- No, Name of Ex-hanoe Watiig s
%51. No Nim- of Exchange Waiting list.

— g0, Ganaur . . . . 4
1. Ambala Cantt. . - . 48 g1. Gharaunda . . . ]
2. Ambala Cuty . - . 46 42. Gobapa . . . . 1
3 Awand . . T 1 23. Gurgaon . ) . . 56
4. Babamn . . . . [ 24. Hailykandi ' . . 2
5. Badshahpur . - . ! as. Hansi . . 6
6. Barara . . . . 3 26. Hissar 8y
7. Banwala(Ambala) . . ' 27. Hodel . i i 2
8, Buwan1 . . f . 16 28. Indni . . . 13
9. Bihta . . 5 29. Ismailabad . . . s

10. Bilaspur . 4 80. Asrana Motimandi. . ' 4

11, Chankhidandni . . 7 31. Jagadhri . . . . 37

22, Chhachhrauli 3 s2. Jhajjar . . . . 6

13, Chika . . . 3 33, Jhansa . . . . I

t4. Dabwali . . " . 36 34. Jind 6

13. Dingmandi " i 0 1 85, Jui. . B . . 1

16. Ellanabad . . . 4 86, Kaithal . . . . i4

17. Faruknagar . . . i 37. Kalanaur . . . . 5

€8. Fatchbad . . . . 1 98. Kalanwali . . g °

t9. Ferozepore Jhirka . . ] 39. Kalyat . . . . 2
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8 No. Name of BExchange

Waitting liss

40. Kalks

L] L] L

41. Karnal . . e
4% Ehankbaudas .

43 Koali

44 Kurukshetra . .

45+ Ladwa

46. Mullana . . .
47+ Mustafabad N .
48, Naraingarh " .
49- Narpaul , . .
s0. Nilokheri , . .
51. Nissang . .

s52. Nub
53. Palwal

54. Pagipat . . .
55. Pchowa . .
56. Pundni . . .
57- Radaur

58. Rania
. Ratia

]

. Reowan

1. Sonecpat . .

2. Tarauni

99. Techana . " .

974 Yamunansgar. . .
Totel W/list. .

—

. 131

Q:agn.m

« 1,413
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Fallure of Thlks Dbetwesn Super
Powers regarding Indian Ovean

3612. SHRI YADVENDRA DUTT:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the talks betwee, the
super powers for the mutual limita-
tion of arms in the Indian Ocean has
f.dled;_b.nd

(b) if so, the reaction of the Gov-
ernment of India?

STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) The last round of talks
between U.S.A. and U.S.S.R. on arms
limitation in the Indian Ocean was
held in Switzerland in February 1978.
Since then, there has been no indica-
tion when these talks might be resum-
ed.

(b) In recent talks with the re-
presentatives of U S.A. and USSR,
the Government of India has expres-
sed disappeointment at the suspension
of these talks and hope that the talks
would be resumed soon and would
result in an agreement which could
lead to the eventua] removal of the
military presence of the Big Powers
from the Indian Ocean

Malarig in Delhi

3813. SHR] SURENDRA BIKRAM:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether his attention has been
invited to the item ‘Malaria Sweeps
Delhi' appearing on page 3 of the
‘Hindustan Times* dated the 21st July,
1978 and it s0, the steps taken to
check it immediately;

(b) whether no reduction in malaris
staff ang sprinkling of jnsecticides was
made during the past year and if so,
what are the special reasons e~
surgence of malaria; ang

it
for
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THE MINISTER OF STATE IN

“THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Yes, Sir. The Municipal Corporation
of Delhl, iy close co-ordination with
the Dte. of NMEP, ang Delhi
Administration as well -asg other
agencies conducting  anti-malarial
work in Delhi, have taken steps to
control the malaria situation. Such
steps are:

1. Antllarval measures: 'The
Municipal Corporation of Delhi have
extended guch measures from 80
8q, miles area to 180 Sq. miles for
which men and material have been
proportionately increased.  Anti-
larval work has also been intensifi-
ed by New Delhi Municipal Com-
mittee Deweeding and desilting of
big nallahas has been undertaken.

2. Surveillance operations: About
500 Fever Treatment Depots and
100 Malaria Clinics have been open-
ed by the Delhi Municipal Corpora-
tion in Medical institutions of diffe-
rent disciplines and administrative
organisations and stores, micros-
copes and laboratory technicians
have beepn provided there. The
NDM.C. have also intensified
surveillance work by opening three
more clinics.

3. Domestic Breeding: The Delhi
Municipal Corporation have consti-
tuted 80 teams for checking domes-
tic breeding of mosquitoes.

4. Active  Surveillance; Active
surveillance is also being reintro-
duced in areas held by the Delhi
Municipal Corporation.

8. BH.C. Spray: BH.C. Spray is
being done on large scale for cover-
ing rural areas, resettlement colonies,
riverine belt in two rounds. The
first round is in progress. For this

purpose, additional Iabour, supervi-
m;mdvahlﬂumhmm

Officer to co-ordinate the activities
of the various organisations.

(b) No reduction in Malaria Staff
and spraying of insecticides was made
during the past year. The main rea-
sons for the resurgence of malaria in
Delhi are as under:—

1, Though there was development
and urbanisation of Delhi, the
corresponding field staff for antl-
larval work was not engaged.

2. Un-authorised colonies with
resultant defective drainage.

3. Abnormal floods and mild sum-
mer during the last year,

4. Existence of multiple agencies
doing antl-malarial work, namely,
MCD., NDM.C, Contonment Board,
DDA Railways, All India Radio,
Zoolonical Park, ete.

5. Technical reasons like develop-
ing resistance by the vestor to
insecticides like DDT.,

8. Quality and coverage of the
spray by the local bodies being
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Copper Deposity in States

8619, SHRI K. PRADHANI- Wil
the Minister of STEEL AND MINES
be pleaseq to state:

(a) the getails regarding copper de-
positg that have beep located in the
various gtates; ang

(b) the details regarding thelr pmr-
formances 1

THE MINISTER OF BSTATR
IN THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b). While minor occurrences
of copper are located in most of the
States significant deposits known are
located in Rajasthan, Bihar, Kamnas-
taka and Madhya Pradesh. Copper
deposits in Rajasthan and Bihar are
already being exploitey by M/s
Hindustan Copper Ltd. and those im
Karnataka by M/s. Chitradurga
Copper Co, Ltd. gnd Hutti Gold Minea
Co. Litd. The Malanjkhan Copper
Project of M/s. Hindustan Copper
Ltd, in Madhya Pradesh i{s under a
preliminary stage of execution. The
Andhra Pradesh Mining Corporation
is developing the Majlarma deposit in
Andhra Pradesh., The total produe-
tion of copper ore in the country dur-
ing the year 1977 was 25,58,541 tonnes,

Opening of LTJs. in Assam and NE.
Reglon

3620. SHRI AHMED HUSSAIN:
Will the Minister of PARLIAMENTA-
RY AFFAIRS AND LABOUR be
pleased to state:

(a) the name of places, where
Industrial Training Institutes in Assam
and other parts of N.E. Region are
located; and

(b) the name of places where such
IT.Is. will be opened during the
next two years in the N.E. Region?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) A
statement is attached.

(b) The Ministry of Labour has not
recelved any proposaly from the State
Governments/Unlon Territories in the
North Eastern Region for opening
LT.Is. during the next two years.
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tatensont

The Stasementshowing G

#Indusirial Training [nstituiesin Novih Bosd Ragion.

8L No. Namne of StatefUnion Territery

Name of the Places where ITIs are locatod

&, Amam . . f .

a. Tripusa . .

4. Meghalaya & . f .

Arunachal Pradesh .

b

6. Mizoram

Nagaland

g- OWgong
. Srikona Cachar
g. Tezpur
. Tinsukia at Jorhat
#g . Diphu
1. Indr Agartala)
2. Kdlm: ¢
1. Imphal
®2, Churachandpur Saket
#g, Ukhaul

#4. Karang
#5. Tamenglong

1. Shillong
*2, Tura

1. Roing
1. Aijal Aizwal
1. Kohima

#\ >tz ; Toclastitutesare yetto beafiliated tothe National Couacil for Trainingin Vocational

Trades.

Distinction between Telecommunica-
tions and Telephon Districts

3621. SHRI AHMED HUSSAIN: Will
the Minister of COMMUNICATIONS
be pleased to define the words Tele-
communication and Telephonmes and
which are such type of Districts/Circles
as is being contused as Delhi Tele-
communications and Delhi Telephones
in the various advertisements?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAl): Telecommunications is a
broad term covering provision of
wvarious types of services for communi-
cation (speech, signals, data etc.) at a
distance gs by cable, telegraphs, tele-
phones or Radio, whereas the word
“Telephone’ is used to indicate the ser~

vice for transmitting speech alone fo a
distance, by a telephone &and other
equipment. In the P&T Department
these terms are generally used to de-
note the organisations in the fleld
which provide both Telephone and
Telegraph Services and those provide
Telephone Services alone. For organi-
sations for concentrated systems In
large cities, because they provide only
telephone service, the nomencla-
ture ‘Telephone District’ is gene-
rally used. The organisation
for Delhi is, however, an exception be-
cause of the fact that the telegraph
offices have alsp been placed under the
charge of the General Manager Delhi
Telecommunications. The Circles in
the Telecom. Wing of the P&T Depart-
ment provide both Telephone and Tele-
graph Services and are, therefore, called
‘Telecom. Circles’,
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Allotment/Retention of Accommods-
tion after Retirement

3622. SHRI AHMED HUSSAIN Wil
the Minister of COMMUNICATIONS

be pleased to state:

(a) number of such cases upto 3lst
May, 1978 whom accommodatign has
been allotted or allowed to ba gtain-
ed consequent upon the retirement of
P & T employees; and

(b) the justification for such reten-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNMNICATIONS
(S8HRI NARHARI PRASAD SUKH-
DEQ SAl). (a) As the period for whith
this informalion 15 réequired 1s not m n-
tioned, it has not been possible to col-

Iect the same,

(b) Under the rules a retired Guv-
ernment servant can retain quarters
for two months and ihereatier he can
apply for retention of Quarters whach
can be sanctioned by the competent
authority. Normally the retired Gov-
ernment servants apply for retention
of the quarters due to education, medi-
cal treatment, marriages of their de-
pendents or due to the posmbility of
getting private or Government acvom.
modation by their -pendent children
or due tp inability to secure proper
private accommodation to vacate Gov-
ernment quarters.

Districts/Circles with own Workshops
in P & T Deptt.

3623. SHRI AIIMED HUSSAIN: will
the Minmster of COMMUNICATIONS
be pleased to name the Districts/Cir
cles in the P&T Depariment who have
their own workshops with iocations
and name of those circlcs why dy not
have thelr own workshops wi*h loca-
tions and branch locations and n~mes
of those circles who do not have their
own workehops with reasons and by
when they will pe provided?

"AGGUST 18, 190’ - Written Anrwvery. -

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(BHRI NARHARE PRASAD SURH-
DEQ SAI): All Telephone Districts/
Circles in the PAT Departmen: have
their own repasir workshops, The in-
formation on location anq branch loca-
tiong is being collected and the same
will be placed on the table of the House
expeditiously.

3624, S W0 Qo AWM : Wy dwTe
7t o aEw A gy Wl fe

(%) wor 3wy faer w1 woEmw
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SHEA wTE AT wEA §
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wEE o feort nfe wem R,

“%Tghz wr sl s@

2

ware wwwm § owe e (s wogrft
N gety wm) . (%) & (w). afex
gom ovw At wr oy } ™ qar
Y wW W v o foar wm o

Import of Equipment for nation-wide
S.T.D. system

3626. SHRI MOHINDER SINGH
SAYIANWALA- Will the Minister of
COMMUNICATIONS bpe pleaseq to
state:

(a) whether Government have plana
to import equipment to speed up the
establishment of a nation-wide sub-
scriber’s trunk dialling system/service;
and

(b) the progress made in ihis regard
as far as implementation is concerned?

THE MINISTER OF STATE IN THE
MINISTILY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO BAN): (a) Yes, Sir.
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(b) Global tenders are being invited
for Electronio equipment for four main
Trunk Automatic Exchanges. Propo-
sals for import of Trunk Automatic
Exchanges at 3 other centres are also
under consideration.

State-wise Workers in Organised gnd
Unorganised Sectors ang their Wages

3627 SHRI DURGA CHAND Wl
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state

(a) the number of workers in each
Btate at piesent under orgsnised and
unorganised sectois scparately,

(b) the wages fixed by each State
Governmeat for labour under each
sector,

(c) whether the Central Govern.
ment have 1ssued or propose to 1ssue
any guidelines tg the State Govern-
ments 1n regard to welfare measures
to be taken by the Government for
labour;

(d) if s0, the details thereof, and

(e) what steps have been taken by
each State Government during 1977-
78 for labour welfare and with what
resulis?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) (a) The num-
ber of sworkers, statewise at the end
of June 1977 m eStablishmen's in the
organisel sector, covered by the Lm.
ployment Market Information Program.
me of the Minusiry of Labour is given
in the intloseq sintement According
to an estimate made by the Planning
Commission using the vesults of the
27th Round of the National Sample
Survey ind the 1971 Census, there wre
about 2361 crores of workers m the
unorgamsed sector at the end of March
1878

(b) Mimumum rates of wages fixed
by the variwus State (vor rnments
under the Minimum Wages Act, 1748
In respect of employment covered
-

under the Act have been published in
the Indian Labour Statistics, 1976 —
in Table 46 on pages 82—139—coples
of whach are available in the Lok gabha
Library

(c) and (d) Tripartite welfare ad-
visory commutiees with representaiives
of the State Governments concerned
guide welfare measures tg workers
employed in coal mica, fiun ore, lime-
stone and dolomite mines and the bich
Industry

(e) The matter falls in the Sta'e
sphere of action

Statement
Number of Workers in establishnarts in tle
orpantsed Sictor covercd by the® Employmert
arket Informaton Programme of the Aanys
try of Labour

(In fukhs )

ZonecState/Unioa Territory

Zorth Zone
Haryana 4 23
Punjab 5 57
Tlimachal Pradesh 2 22
Chandigarh o 48
Delts 6 35
Rajasthan 7 14
Jammu & Kashmir 1 g8
Central one
Madhya Pradesh . . 12 20
Uttar Pradesh . . . a1 15
Fastern Jone
Assam . . 8 50
Meaghalaya . . 0 40
Mampur@ . o 20

Nent *The Cuployment Mool et In-
fornun Prem inme eeers all public sees
tor estiblishments and nea-ag ereuliural
e tiblishmentvin the pr vate sector emp-
loymg 10 and above workers

@ Figurerelatesto jist M aech, 1977



Mizoram . . ) . o 14
Tripura . . . . o 51
Bihar . . . : 15-08
Orissa . ‘ . . 491
;\;L?Bu‘al . . . a5:07
Western Zons
Gujarat . . . . 1168
Maharashtrs . . . g0+ 36
Goa, Daman & Diu . : o 53
Southern Zons
Andhra Pradesh . . 13- 40
Karnataka . f : 10* 29
Kerala . . . . 946
Pondicherry . . . o- 87
Tamil Nadu . . . 16- 82
ToTAL M 207-68

Shortage of Accommodation in Poona
City St. Office Pune R. M. B,

3628. SHRI R. K. MHALGI. Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether there is a shortage of
eccommodation in Poona City St
Office Pune R.M.S. entailing conges-
tion in office and also no proper and
sufficient light, air and gapitary ame.
nities;

(b) when the above sald plight of
the said office is brought for the first
time to the notice of the authorities;

(c) what steps are taken in that re-
gards gince then; and

(d) if not, the reasons thereof and
what measures are likely to be taken
in the near future in regard to the
difficulties mentioned above?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
«(SB8HRI NARHARI PRASAD SUKH-
DEQ sAI): (a) There is a slight shorf.

AUGUST 10, 1078 Writtes Anowors
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age of accommodation tn Poona city

(b) Due to gradual increase in traffic,
the shortage of accommodation, which
iz not acute, has been noticed, fcr
sometime.

(c) and (d). The railways have been
addressed to provide extension of
Pune RMS building under
scheme. It is also proposed to locate
a portion of Pune RMS in the proposed
extension of Pune Head Post Office
building.

Residential Quarters at C.T.L Bombay

3629, SHRI R. K. MHALGI: Wwill
the Minister of PARLIAMENTARY
AFFATIRS AND LABOUR be pleased
to state:

(a) whether the Director General
of Employment & Training and Joint
Secretary of Ministry of Labour, Gov-
ernment of India have received re-
presentations dated the 20th June,
1978 from the Centra)l Staff Associa-
tion (Bombay Unit) C.T.I. Kurla,
Bombay in regard to Residential
Quarters at the C.T.I. Bombay; and

(b) if so, the action taken by the
above said authorities so far or pro-
pose to take soon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes Sir, a representation dated 26-8~
1878 wag received by the Director Ge-
neral of Employment and Training.

(b) According to the report receiv-
ed, a vacant quarter was allotted by
the Principal, C.T.I, Bombay to an
officer on medical grounds, purely ona
temporary basis. The officer concern-
ed has been asked to vacate the quar-
ter by 16th August, 1978, The quar-
ter will thereafter be allotted on a re-
gular basis to an eligible officer by
the Quarter Allotment Committee.
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Disparities in rates of Trunk Calls

3637, SHRI BAPUSAHEB PARU-
LEKAR: Wil the Minister of COM-~
MUNICATIONS be pleased to state:

(a) the criteria on which the rates
of trunk calls are based;

(b) when these criteria were fixed
and when the last revision of the

same was made;

(e¢) whether Government  are
aware that the rates are not uniform
and for the same digtance there is
great disparity in rates; ang

(d) what Government propose to
do m the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Rates for Trunk
<alls are fixed on point to point basis
for ghort distance calls and area to
area bams for long distance calls. In
the former case the radial distance
between the calling/called exchanges
is adopted while in the latter case
the radial distance between the nomi-
nated charging centreg of the respec-
tive areas is adopted,

(b) These criteria were fixed with
effect from 1-1-1871 and these conti-
nue.

(c) Al the tarif for long distance
is based on the distance between
mcmpeetivechar:inz centres and
not based on distance between call-
ing and called stations, there can be
disparity in some cases,

(d) The present method was adopt-

ed considering various administrative
mdmhnlcnlupoeh. Thig is a gene-
rally in confirmity with the standard
practice adopted for such calls in moet
of the countries. No change is, there-
fore, proposed in this practice.

Teleprinter at Mahad in Mabarashira

3638. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that a tele-
printer was installed at Mahad, a
Taluka place in Colaba District in
Meaharashtra in 1975;

(b) whether it was put in opera-
tion only for a few days in November;

(c) whether the teleprinter is still
there at Mahad and not put in opera-
tion for more than twp years and
reasons for the same; and

(d) whether the gaid teleprinter
would be put in operation soon and
if not the reasons for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir.

(b) The teleprinter circuit continued
on experimental basigs from 20-6-75 to
19-12-1875.

(¢) The teleprinter circuit is not
functioning now from Mahad. It was
discontinued because of unsatisfactory
performance caused largely due to 8
link build-up

(d) Teleprinter working between
Mahad and Bombay will be commis-
sloned shortly on a 2 link build-up.

Retrenchment in Mines

3639, SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) the number of workers faced
with retrenchment in different mines
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mcluding coal mines during the year
1977-78 and 1978-70 so far; and

(b) the main reasong for these
?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(BHRI RAVINDRA VARMA): Accord-
ing to the available information,

(a) the number of workers retrench-
od (figures are provisional) in differ-
ent mines was 2787 during 1977-78 and
48 during the perlod from April to
June, 1978,

(b) the main reasons for retrench-
ment were—

(i) tapering of work-load;

(ii) heavy accumulation of stock;
(iii) expiry of contract;

(iv) completion of work; and

(v) uneconomcal working of the
mines.

Demonsiration by Bibay Colllery
Kamgar Uniom

3640. SHRI A, K. ROY: Will the Mi-
nister of STEEL AND MINES be
pleased to state:

(a) whether there has been a dis-
ciplined demonstration on behalf of
Bihar Colliery Kamgar Union before
the Minister during his visit to the
Chasnalla mines in February 1978
against the gangster’s attack on the
workmen resulting in the murder of
one employee Surendra Mahato and
injury to many;

(b) whether the demonstrators
representative submitted a memoran-
dum to the Minister at Sindri deman-
ding action agalnst the Security Staft
of JISCO Chasnalla for participating
in the attack alongwith the gangsters
to which high level probe was assur-
ed, if 80, the result thereof;

(¢) whether the Minister also
asgured to give employment on come

AUGUST 10, 1078
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passionste grounds to thie dependent
of the murdered employse; and

(d) if so, steps taken therefor?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
and (b), Law and order is a State
subject and jt is for the State Gov-
ernment of Bihar to take requisite ac~
tion, However, as already stated in
reply to Lok Sabha Starred Question
No. 813 answered on 20th April, 1978,
the Bihar Goverament has been Te-
quested to expedite the police investi-
gation and take action against the cul-
prits,

(c) and (d). Yes, Sir. Instructions
have been issued to 1ISCO to provide
employment to a dependent of Shri
Surendra Mahato, in his turn.

Consumption of Refractory Materials

3641. SHRI A, K. ROY, Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the average consumption of
refractory materials per month by the
stee] industries in Public Sector in
general and Bokaro Steel Ltd. in
particular and the factories from
which they are purchased, facts im
details,

(b) whether it is a fact that the
steel industry in the Public Sector
ignores small factories producing
refractories even being cheap creat-
ing crisis in them if so, the reason
thereof;

(¢) whether it is a fact that the
Industry Ministry has approached the
Steel Minister to take steps to bring
the small refractory out of crisis; and

(d) if so, the reaction thereaf?

MINES (SHRI KARIA MUNDA): (a)
The average total consumption of re-
fractory materisls per month by the
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steel industry in public sector is 31,000
tonnes, of which the requirement of
Bokaro Steel Plant is about 3000 ton-
nes. The Public Sector Steel Indus-
try purchase refractory materials from
about 36 refractory plants including
small scale units. A list of the sup-
pliers of refractories is contained in
the attached statement.

(b) No, Sir.

(c) and (d). Minister of Industry
had forwarded extracts from a re-
port prepared by the Development
Centre for Ceramics and Glass Indus-
tries, Ranchi on the problems facing
small scale refractory units in Dhan-
bad. The report contained a sugges-
tion that steel plants may give prefer-
ence to small scale refractory units in
the purchase of refractories which
these units could supply without the
steel plants relaxing the specifica-
tions. Steel Plants in public sector
are already purchasing refractories
from small scale units,

Statement

Names of the Refractory Manuf twr-
ers supplying the Refractories to Steel
Plants

2. M/s. Orissa Cement Ltd., Raj-
gangpur.,

2. M/s. Belpahar Refractories Ltd.,
Belpahar,

3. M/s. Orissa Industries Ltd., Rour-
kela and Barang.

4. M/s. Kumardhubi Fireclay and
Silica Works Ltd., Kumardhubi,

5. M/s. The Behar Firebricks and
Potteries Ltd., Mugma.

6. M/s, Allied Refractories P, Ltd,,
Dhanbad.

7. M/s. Indo-RIV  Refractories P.
Ltd., Nirsachatti.

8. M/s. Ashok Refractories P. Ltd.,,
Nirsachatti.

9. M/s. Bajna Refractories P, Ltd.,
Nirsachatti.
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10.

1k 8
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13.

14.

15.

16.

17.

18.

19.

20.

21.

22,

23.

24.

25.

26.

27.

28.

29.

30.
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M/s, Harry Refractory and Cera-
mic Works P. Ltd., Nirsachatti.

M/s. Fatka Refractories P. Ltd,,
Nirsachatti.

M/s. G.S. Refractories, Nirsa-

chatti.

Nagrath Firebricks and Potteries
P, Ltd., Tilat and Dhanbad.

M/s. Katras Ceramics and Refrac-
tories Ltd., Tilat and Dhanbad.

Taneja Minerals P. Ltd.,, Tetul-
mari, Dhanbad,

M/s. Aloke Refractories P. Ltd,
Dhanbad.

M/s. Rajhans Refractories P. Ltd.,.
Katrasgarh.

M/s. Bharat Refractories Ltd., Re-
fractory Plant, Bokaro.

M/s. Bharat Refractories Ltd,
Ranomij Road Refractory Plant,

Ramgarh.

M/s. India Firebricks and Insula-
tion Co. Ltd., Ranchi Road, Marar,

M/s. Burns Raniganj Works Dur-
gapur and Salem Works, Salem.

M/s. New Bharat Refractories

Ltd., Bharechnagar.
M/s. Harishtrara Refractories P.
Ltd., Mecluskiganj.

M/s. Jauhar Firebricks and Re-
fractory Works P. Lid., Mugma.

M/s. Bengal Bihar Firebricks and
Pottery Works P. Ltd., Mugma.

M/s. Maithan Ceramic P. Ltd,
Chirkunda.

M/s. Valley Refractories P. Lid,
Chirkunda.

M/s. Hind
Durgapur.

-Refractories Ltd.,

M/s, National Refractories Salan-
pur, Burdwan.

M/s. Modern Refractories P. Lid.,,
Purulia.
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31. M/s. Hauryana Refractaries P.
Ltd, Ballabgarh,

32. M/s. Jharia Firebricks and Potte-
:I;). Works P. Ltd., Dhansar (Clos-

83, M/s. Keramos Belchari, Mugma,

34. M/s. Modern Refractories P. Ltd,,
Nagpur.

35. M/s. Reliance Firebricks and Pot-

m Works P. Ltd.,, Chanch (Clos-

36. Nirsa Refractories,

HIMCO Laboratery, Sonepat

3843, SHRI OM FARKASH TYAGI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to re-
fer to the reply given tp Unstarred
Question No, 1613 on the 27th July,

1978 regarding spurioug and/or Bub-
standard Drugs and state:

(a) whether prosecutions have besan

respect of the nine cases mentiomed
in the Annexure;

(b) if so, the details thereof; and

(e) if not, the reasons for not tak-
inl;nypcnlllctiouuﬂnnthhm—
cern

THE MINISTER OF BTATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (BHRI JAG-
DAMBI PRASAD YADAV): (a) to
(c). A statement showing the action
taken in these cases, as intimated by
tel]::“]:;ruu Controller, Haryana, iz en-

Statemet

S1. No. Name of product with batch number.

Action taken

1. Hico-tab tablet Batch No. 144 .

2. & 3 Prednisolonc tablet Batch No. 1037-R,
Batch No. 1037-R.

-

Chloroquine phosphate tablet. |

Batch No.
Batch No. ggn‘
Batch No. 508
Batch No.

B. A.P.C. tablet Batch No. 357

4107

9. Puracetamol tablet Batch No. 772

Besides issuing orders for the withdrawal of
the stock of this product from the market,
gmm:ution has lauched against this

rm and the case is under trial in the court
of Chief Judicial Magistrate, Karnal,

Besides issuing orders for the withdrawal of
the stock of this batch from the market,
the concerned District Drugs Inspector
has been directed on 12-7-78 to take legal
action against this firm.

The firm was directed to withdraw the sub-
standard batches of this product from the
market and on receipt of the 4th test report
in respect of this drug being declared as
sub-standard the permission for manufac-
ture of this item has been withdrawn.

- The firm was ordered to withdraw the stocl
of this batch from the Market immediately.

The firm had, however, released this product

only after getting it tested from an ap-

roved laboratory who had declared it m
Eeln. of standard quality, on analysis.

. The test report of this product was received
from the Govt. Analyst, a on
22-5-78 und a show cause notice been

upon the firm on 27-6-78. They
have also been directed to withdraw the
stock of this batch from the market

immediately.

—
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Lal Bahadur Shastri’s Memorial at
Tashkent .

3645. SHRI KANWAR LAL GUPTA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government are aware
of the fact that there is no proper
memorial at a place where Lal Baha-
dur Shastri died near Tashkent;

(b) if so, the reasons therefor;

(c) whether the U.S.SR. Govern-
ment asked the Indian Government’s
permission top erect a suitable memo-
rial at that place and the Government
of India showed its reluctance imme-~
diately after his death;

(d) if so, the details thereof;

(e) does Government propose to
write to the U.S.S.R. Government to
have a befitting memorial of . Lal
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Bahadur Shastri at that place now;
and

(f) if not, why not?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) to (f). In Tashkent
the following memorials dedicated to
the late Shri Lal Bahadur Shastri are
in existence:

(i) A bronze life-size statue of
Shastriji in a square just outside a
school which is also named after
Shastriji;

(ii) The room where he died turn-
ed into a Museum where his bust
and other objects are exhibited; and

(iii) A plaque at the place where
the Tashkent Agreement was sign-
ed commemorating the contribution
by Shastriji,

It would not be correct to say that
the USSR Government have asked the
Government of India for permission to
build a memorial for Shastriji and
that we had turned it down.

mfgaEl &l 7 gER gEEe
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Qualificatio, for Medical Courses

3647, SHRI VIJAY KUMAR MAL-
HOTRA; Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state: )

(a) the students from U.P., Punjab
and Bihar after passing LSe. (Inter-
mediate Sec.) which is two years
course after High School are eligible
to appear for competition test to
enter the medical colleges whereas
students of Delhi after passing 1042
classes (2 years after High School)
have to pass pre medical course (one
year course) or B.Sc. lst Year to be
eligible for competitions test to enter
medical coileges i.e, the Delhi stu-
dents have to spend one year extra;
and

(b) why the course is not the same
in all States?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(k). The Medical Council of India has
been consulted. The position is that
students passing 10 plus 2 Higher Se-
condary Examination after a period of
12 years study comprising of Physics,
Chemistry, Biology and Mathematics
or any other elective subject with
English at a level not less than the
core course for English as prescribed
by the National Council for Educatio-
nal Research and Training, are eligi-
ble to appear for competition tests to
enier the medical colleges.
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Demand of Residence Certificate by
Employmeny Exchanges for
enrolment

3648. SHRI CHATURBHUJ:

SHRI KACHARULAL HEM-
RAJ JAIN; )

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether employment Exchanges
in various States demand a certificate
of at least 10 years of residence for
enroling the candidate thereby deny-
ing the citizens the right of equality;
and

(b) if so, the reaction of Govern-
ment thereto and the steps proposed
to be taken to relieve the unemploy-
ed? -

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Some State Governments are report-
ed to have imposed a condition of re-
sidence in their States varying from 3
to 25 years for registration at the Em-
ployment Exchanges.

(b) This is a matter in which the
Constitutional right of a citizen to
work in any part of India has to be

reconciled with the right of local per- ~

song to find adequate employment op-
portunities.

Findings of Ashok Mehta Committee

3650. SHRI SHYAM SUNDAR
GUPTA:

SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the report of the
Ashok Mehta Committee which was
constituted to review the working of
Indian Council of Cultural Relations

p———




137 Writien Awswers SRAVANA 10, 1000 (BAKA) Written Answers

has since heen submitied #o Gevern-
ment;

(b) if w, what ave its Sndings; and

(c) whether Government have since

exsmined its #mdings; and if go, with
what resuit?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) Yes, Sir.

(b) The main recommendations of
the Committee in regard to the work-
ing of the Indian Council for Cultural
Relations are:

(1) The Council should be the main
impl ting agency of Government’s
cultural promotion activities abroad.

(2) Some of the well-known private
cultural orgamsationg should also be
associated with this work by ICCR.

(3) Greater emphasis should be
placed on area specialisation and clo-
ser liaison maintained with Universi-
t1es and other bodies engaged in this
work

(4) The Council should have advi-
sory or consultative groups of experts
to advise it, both in regard to the con-
tent of cultural programme as well as
their implementation.

(5) The position regerding housing,
pension, promotion prospects and other
such benefits to the Council staft
should be reviewed and rationalised.
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be formed in the Ministry to direct

these activities. Bteps to implement
these and othier deciyions are being
implemented,

Linking of Cities with Defhi through
STD

3681. SHRI SHYAM SUNDAR
GUPTA:

SHRI G. M. BANATWALLA:
SHRI MUKHTIAR SINGH
MALIR:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number and names of cities
which are likely to be connected with
Delhi through the STD system during
the next 3 years;

(b) the time by which all the State
Capitals are likely to be connected
with Delhi through STD; and

(c) the additional financial impH-
cations involved therein?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) The following 15
cities are proposed to be connected to
Delhj through STD in the next 3 years
upto 1980-81:

Bareilly
Baroda
Bhatinda
Gorakhpur
Kotsh
Ludhiyana
Moradabad
Panjim
Patiala
10, Pune

1. Rampur
13. Salem
13. Shahjchanpur
14, Bit~pwr
15. Udbampur

e PR PprwL -
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(b) All the State Capitals except
Imphal (Manipur) and Agartala (Tri-
pura) are already connected to Delhi
through STD. The above two stations
are likely to be connected by 1963,

(c) As the media and trunk switch-
ing equipment are used in common for
a large number of routings it is not
possible to allocate the expenditure
to particular routes. Ap outlay of
Rs. 489 crores has been proposed for
the development of transmission net-
works and installation of trunk tele-
phone equipment to extend subscriber
trunk dialling facilities during the
Plan periog 1978—88.

Imposition of Visa Regulations by
Arb Countries

3652, SHRI SHYAM SUNDAR
GUPTA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state,

(a) whether Government are aware
that some Arab countries have im-
posed visa regulations to restrict the
entry of Indian visitors to those coun-
tries;

(b) if so, the names of those Arab
countries; and

(c) reaction of the Government of
India thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) Yes, Sir, to restrict the in-
flux of Job seekers, some of the Arab
countrieg have imposed wvisa restric-
tiong not only on Indian nationals but
also pn the nationals of other coun-
tries,

(b) United Arab Emirates, Kuwait,
Bahrain, People’s Democratic Repub-
lic of Yemen, Libya, Syria, Lebanon,
Iraq, Saudi Arabia, Morocco, Qatar
and Oman

(c) In the case of Saudi Arabia
apart from the normal restrictions,

AUGUST 10, 1978

3853, SHRI 8. S, SOMANI: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state;

(a) whether there is any proposal
under the consideration of Govern-
ment for getting up of a Rural Wel-
fare Board; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI) : (a) No, Sir.

(b) Question does not arise,

Setting up of Ayurvedic Pharmaoy
in Himachal Pradesh

3654. SHRI DURGA CHAND: Wwill
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to refer to
the reply given to Unstarred Question
No. 1406 on the 2nd March, 1978 re-
garding setting up of an Ayurvedic
Pharmacy in Himachal Pradesh and
state;

{a) whether the Central Govern-
ment have since consulted the Hima.
chal Pradesh Government in regard
to setting up an Ayurvedic Pharmacy
for manufacturing medicines out of
medicinal herbs on the pattern of
Ranikhet; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). Presently there is no proposal
under consideration of the Govern-
ment to set up an Phar-
macy for mu::ﬁuﬂng“;u:edicmu o::
of tpedicinal h on pattern
Ranikhet. The Himachal Pradesh
State Government, however, has been
tentatively allocated, during 1978-79,
Rs. 1.5 lakhs for the development of a
State I.S.M. Pharmacy,

Price of Staimless Steel Utensils

3655. SHRI DURGA CHAND: will
the Minister of STEEL AND MINES
be pleased to state:

(a) the price of steel per kg. which
is used in manufacturing stainless
steel utensils;

(b} what is the price of stainless
steel utensils per kg. at present lnd
during the last three years, year-wise;
and

what steps Government are
tllg:lz] to reduce the price of utensils?

INISTER OF STATE IN
THT;!HEh!?:QISTﬂY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The sale price of stainless steel sheets
in the gauges used mainly for utensils
are indicateq below:—

I Ev-go-down price Ry, per K¢. of imported
sheets.

Pricr

200G 57
24G 56
231G 55

I1. Ex-vorks price Rs. per Kg. of indigen
yut OR Seainles, Steel Sheets

oG 52. 50
22G 53.00
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last year the price was about Rs. 130
per Kg. which is at present in the
range of Rs. 100—110 per Kg Indi-
genoug production of stainless steel is
being incressed and with thig, the
retall prices of utensis are expected
to come down further,

Transfer of Adminisirative Functions
of Department of Mines to G.B.L

3656, SHRIMAT] PARVATHI
KRISHNAN:

SHRI MOHINDER SINGH
BAYIANWALA:

Will the Minister of STEEL AND
MINES be pleased to state

(a) whether Government have de-
cided to take away most of the ad-
ministrative functions from the De-
partment of Mines and vest them

with the Geological Survey of India;
and

(b) if so, the detail and reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Sir; most of *‘he admimstrative
functions of the Department of Mines
relating to the work of Geological
Survey of India will henceforth vest
in the Board of Managemen! which
will be an integral part of G.SI.

(b) With the growth of the GS.I
and its activities, as well as the growth
of new technology, the need was felt
for a basic restructuring of adminis-
tration apd policy formulation func-
tions in the G.S.I. Accordingly, the
Department of Mines constitufed a
Committee to review the organization.
structure, function and performance
of the G.S.1. The Government of India
hag now accepted the recommendations
of the Review Committee with certain
modifications and decideg to constitute
a Board of Management in G.S.I. wich
will function like the Board of Direc-
tors In a Corporation, and will enable
greater autonomy to the organisatiom
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and ensure fullest participation of
Scientists in the planning and imple-
mentation of the programmeg of G.S.L

Rural Health Scheme

3657. SHRI SUBHASH AHUJA:
Will the Minister of HEALTH AND
FAMLY WELFARE be pleased to

state:

(a) whether the implementation of
the Rural Health Scheme is unsatis-
factory and ineffective;

(b) if so, the reasons therefor; and

(¢) the steps being taken by Gov-
ernment to make it effective?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMB]I PRASAD YADAV): (a) to
(c). No, An evaluation undertaken by
some Institutiong have confirmed that
the scheme hag been received well by
the people. The performance of the
Community Health Workers has also
been foung satisfactory. It has been
admitted that the scheme provides an
appropriate answer to the health pro-
blems in the rural areas. The evalua-
tion reports have however, pointed out
certain deficiencies in the working of
the scheme which relate mainly to
supply of medicines, teaching aids and
iraining. These have been taken note
of and steps are being taken to remove

them,

In faet, these deficiencies relate to
thel initial stage of the implementa-
tion of the scheme. Most c¢f the defi-
ciencies have gradually been removed
with the progress of the implementa-
tion ¢f the scheme, Now it is being
ensured that there is no delay in the
supplies' reaching District Headquar-
terg and Primary Health Centres.

_Adequate advance action has been
taken to .ensure that training is im-
parted in time and with sufficient
preparation.
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Evolution of Consultation Machinery
of Trade Unions and Employers

3658, SHRI K. PRADHANI: Wwill
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government propose
to evolve a permanent consultation
machinery represented by Trade
Unions and Employers to deal with
matters of common interests; and

(b) if so, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR1 RAVINDRA VARMA): (a) and
(b). The question of evolving appro-
priate bipartite forums in industrial
establishments/undertakings is  being
examineq by g Committee on Workers’
Participation -ip Management and
Equity. The Committee hae yet to
adopt its Report.

WA F gnz ® ak § fwwmd

3659. W FA W AW : T rea
W Rl a7 aAd A opm v b
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RYYA Will the Minister of COMMU-
NICATIONS be pleased to state

(a) whether 1t 18 g fact that RMS
Rest House 1n Gaya (Bthar) belongs to
a private landlord and that it was
suddenly taken over by the police due
to some court order,

(b) what is the reason for pot pur-
suing the case properly bv the P & T
Department,

(c) whether the alternate accom-
modation provided for the RMS staff
for their rest is lacking even the basic
amenities and facility, and

(d) whether stéps are being taken

to provide good and permanent Rest
House to RMS staff, Gaya?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA~
TIONS (SHRI NARAHARI PRASAD
BURHDED SAI): (a) Yes, Sir,
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(b) The firet hearing was fixed oD
14-3-75 The deparitment could not be
represented ag summong for the hear-
ing were received on 13-8-75 There-
dfter no summong froin the court were
received by the Department Surt was-
decided ex-parte on 168-8-76 The
landlord occupied the bwiding omn
15-3-78

(c) Out of the 32 RMS staff mem-
bers, 12 have been accommodated In
a rented building and the remaiming
20 in the Old Record Office building
from where the Record office has since
been shifted Both the buildings have
basic amenifies and facilities

(d) Vigorous efforts are being made
to find suitable building near the Rail.
way station

Effect of Price Hike of Stesl on Export
of Engineering Goods

3661 SHRI CHITTA BASU Will
the Minister of STEEL AND MINES
be pleased to stater

(a) whether Government are aware
of the fact that the recent hike in
price of salemble steel has adversely
affected the export of engineenng
goods, and

(b) if so what remedial measures,
the Government propose to take to
meet the situation?

THE MINISTERR OF STATE IN
THE MINISTRY OF STEEL AND
MINES (S8HR] KARIA MUNDA) (8)
and (b) Al export contracts/tenders
(in the event that such tenders subse-
quently result in contracts) for engi-
neering goods and steel bars and rods
re-rolled from billets/re-rollables,
subsisting op the 4th/3th June, 1978
and against which steel 15 fo be deli-
vereq partly or wholly, would be pro-
tecteg from the sieel price increase to
the extent that ¥he price increase i
beyongd 10 per cent of the pre-increass
price provided the contracts/tenders
do not provide for adequate escalation
clause For eligibility for protection,
contracts/tenders should have been
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vegistered with appropriate authorities,

a8 already provided for in the regula-
tions.

In view of the measures already
taken by Qovernmeat, as indicated
above, the export of steel-based engl-
neering goods has not been adversely
affected due fo the recent hike 1n
Dprice of saleable steel,

Arrears of E.SBLS.

3662, SHRI CHITTA BASU: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) the total arrears of the Emp-
loyees State Insurance Scheme dues
from the employers;

(b) the steps
them; and

(c) the results achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR, RAM
KIRPAL SINHA): (a) The Employees’
‘State Insurance Corporation have re-
ported that a total amount of Rs. 18.87
crores is outstanding against the em-
ployers upto 30-8-1976 as on 30-8-TT.

(b) The following stepgs are being
taken to recover the arrears:—

taken to recover

(i) Legal action for recovery of
dues, as arrears of land re-
venue, is belng taken under
Section 45B of the Employees’
State Insurance Act  The
procedure for such recoveries
has been streamlined and the
Regional Directors follow a
well defined drill for the
same,

{ii) Recourse is also taken to pro-
secutiong against the default-
ing employers under Sections

85, 85A, 85B and 85C of the

Act

{iif) Besideg the legal remedies
available under provisions of
the Act, administrative and
persuasive measures are also
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being employed for early re-
covery of arrears,

(c) The employers have become
more conscious and prompt in pay-
ment of Employees’ State Insurance
dues.

Help from IL.O. for Employment
Generation

3663, SHRI RAJENDER KUMAR
SHARMA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a) whether Government  have
requested the ILO to help develop
appropriate technologies for employ-
ment generation in India; and

(b) if so, the detalls of the proposal
thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). One of the flelds in which the
assislance of the Aslan Reglonal Team
for Employment Promotion (ARTEP)
set up by the IL O, under the Project
was sought by the Government of India
in July 1871 related to the develop-
ment and application of appropriate
technology, which may be labour in-
tensive and at the same time econo-
mically viable in the context of the
country’s need to foster employment
growth and promote exports. This
area was not however, covered by the
ARTEP in the First Phase of the Pro-
ject which concluded in May 19875,
The Second Phase of the Project is yet
to be launched,

Telephone Facllities to Blocks and
Thanag in Madhya Pradesh

3664, SHR1 RAGHAVJI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the District-wise number of
Block and Thana headquarters 1in
Madhya Pradesh where telephone
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facilities have not been provided mo Statement
far;

150

Number of Block Headquarters and
Statioms in Madya Pradesh  not

(b) the time by which telephone provided with Telephone facilitics.
facilities will be provided there;

(c) the number of headquarters, Name of District Block Police
out of them, in which telephone faci- Hqurs. Stations
lities will be provided upto March
1979; and .

1. Rnpu.r . . . 2 3

(d) the reasong for slow pace of 2. Rajnandgaon . . 1 5
progress in this work and i
steps taken in this regard? 3 Dug . . . 1 3

4. Bastar . . 10 10

THE MINISTER OF STATE IN THE 5. Bilaspur | A
MINISTRY OF COMMUNICATIONS ) 3
(SHRI NARHARI PRASAD SUKHDEO 6. Surguja . . ., 9 15
SAT): (a) The district-wise number of 2 Rai
block headquarters and Police Stations i 2 5
where telephone facility has not been 8. Jabalpur . . . : 3
rovideq so far are given in the state-
ment attached. 9. Chhindwara . . 2 6

10. Mandia . . 4 6

(b) Almost all Block headquarters in "

Madhya Pradesh state are planned to - Sagar . 2 8

be provided with telephone gervice by 12. Chhattarpur . 2 12

the end of 1978-79, and all police sta- .

tions satistying the conditions laid 13. Sudhi ., 3 5

down in the policy in vogue are plan- 14. Shahdol . . s

ned to be provided telephone services

during the plap period, 1978—83 15. Guna | . . 1 7
16. Vidisha , . i 1 9

(e} All the rewaining block head-
quarters and about fifty police Stations 17. Balaghat . 1 2
are proposed to be provided with tele-
phone facility by 31-3-1979, . Damck . ., r 6

(d) the progress of provision of tele- ToTAL
phone facility in Madhya Pradesh is s 46
very good as would be evident from 19 Rewa . . 3
the Aye =~ 20 Satna . . 4

- - 21. Panna . . . NIL 6

Y No. of PCO ed "
il ’ ;f-dhvn‘l;:l:ed:\h - az. Tikamgarh 3
29. Seoni 2
197378 8o 24. Narsinghpur 1
25. Betul . . R 5
1976-77 195 a6, Khandwa )

1977-78 205 27. Bhopal
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Name of District Block Police
Hquss, Ststion
28 Ranen ] &
ag Daua
30 Gwalior 1n
g1 Shivpun -
32 Morcna 20
33 Bhind (]
3¢ Rajcarh |} Ni} 4
35 Dhar | 3
36 Dewas 2
37 Jhabua 2
38 Khargone 2
39 Mandaur q
40 Ratlam 2
# Upan J ;
ToTaL T e

Places in Karnataka with Telex
Centres

3665 SHRI G Y KRISHNAN Wwill
the Minster of COMMUNICATIONS
be pleased to siate

(a2) the names of the places n
Karnataka which have telex exchange
centres, and

(b) the names of the places 1In
that State where such centres are
proposed to be opened inm the near
future?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA
TIONS (SHRI NARHARI PRASAD
SUKHDEQO BAI) (a) Bangalore,
Belgaum, Hubli, Mangalore and
Mysore in Karnataka State are hav-
ing telex exchanges

(b) Telex exchange are proposed
to be opened in the next two years at

Davengere, Bellwry, Reichur and
Bagalkot subject to suficlent num.
ber of applicants forthcoming to take
telex connections

Lack of Mutual Contracts among non.
Government Agencieg of Asia

AFFAIRS be pleased to state

(a) whether there is a complete
lack of mutua] fraternal contscts
among the non-Government wvolun-
tary agencies of the neighbouring
countries in Asa, and

(b) it s0, whether Government have
formulated any plans to foster closer
Lnks amongst these agencies by
encouraging mutual exchange of in-
formation, persons and institutions?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU) (a) and (b) Though there
18 no orgamsed programme between
India and the mneighbouring countries
m Asia for the promotion of mutual
fraternal contacts among the non-
Government voluntary agencies, some
exchanges have been taking place in
the flelds of sports, education, music,
art and culture, partly at their own
mtiative and parfly under the Cul-
tural Exchange  programmes with
some of these countries The extent
and scope of such contacts among
non Government Voluntary  agemncies
also depends a great deal on the poli-
tical climate 1 those countries and
the state of our relationship with

them

)
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Pilferage of Minerals

3668. SHRI SUKHENDRA SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a state-
ment made by the Mines and Minerals
Minister of Bihar State published in
the ‘Nav Bharat Times of the iTth
June wherein he had siated that 49
per cent of the minerals are being
pilfered because the headquartcrs of
mining companies are located outside
Bihar wkich is resulting in a loss of
about R3. 200 crores per year and
Bihar State is becoming poorer;
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(b) the effective steps being taken
Government to check this pilfe-
and the inatructions issued by
Government to the Bihar State m
this regard; and

(¢) whether Government propose
to make 1t oblhigatory to shift these
hesdquarters in the Bihar State”

g&’

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA)
(a) Yes, Sir

(b) Checking of illegal mining and
trading in minerals 15 a subject falling
within the jurisdiction of the State
Governments and the Central Gov-
ernment 18 not concerned The State
Governments possess adequate powers
to determune a lease if the leassee
commits any breach of the terms and
conditions of the miming lease

(c) The Bihar Government had
written to the Central Government to
make necessary changes in the rele-
vant law to make it obligatory for
mining companies to shift their head-
quarters to Bihar Central Govern
ment have already informed the Go
vernment of Bihar the difficulties in
making such arrangements

Indiavis Setiling in Europe
3669 SHRI JYOTIRMOQY BOSU

Will the Mimster of EXTERNAL

AFFAIRS be pleased to state

(a) whether West Germany is be-
coming the new “promused land” for
Indians seeking to ship through tough
mmmgration laws and settle in
Europe, and

(b) if so, Government's
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI BAMARENDRA
KUNDU) (a) In recent months there
have been reports of Indian seeking
entry into West Berlin and from there

reaction
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to the Federal Republic of Germany.
The authorities in West Berlin and
the Federal Republic of Germany sre
becoming convinced that such persons
are neither bona fide tourists nor vic-
tims of political persecution It is
understood that some of these Indians
have been deported recently from
West Berlin

(b) The Government of India dis-
favour Indians seeking illegal entry
into other countries.

Probe into Transfer of Money to Tran

3670 PROF SAMAR GUHA Wwill
the Minister of EXTERNAL AFFAIRS
be pleased to state

(a) whether Government have
taken necessary steps for making
“deeper probe” in regard to payment
of 11 mmllion dollars to Iran by the
Government of India,

(b) if 8o, the steps taken there-
about, and

(¢) the progress made i the pro-
cess of making “deeper probe” into the
matter of transaction of thiz said
money?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE) (a) Yes Sir Further
enquiries have been Initiated

(b) and (¢) So far no additional
information beyond that already
tabled in the House, has become
available

unitw wew s

3671 ot votwfog W v ot
aﬂmmwﬂnmﬂﬂwﬂi

(%) wftw arfter eavesy dtoe & wat-
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Pending Applications for foreign
assignments

3672. SHRI SARAT KAR: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the number of applications of
aspirants for foreign assignments that
are pending at present; and

(b) the number of applications dis-
posed of during the last six months
and the number of those rejected
during the same period?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) the total number of
applications registered on the foreign
essignment panels maintained by the

Department of Personnel and Admin:
istrative Reforms as on 30th June,
1978 is 38486.

(b) 689 applicants were selected
for bilateral contract assignments in
the developing countries through the
Dlepartment of Personnel and Admin-
istrative Reforms during the period
1st January 1978 to 30th June 1978.

The registration of applicants on:
the foreign assignment panels remains
valid for a period of three years from
the date of registration. Normally 2
or 3 applicants are sponsored for each
assignment. Such of the applicants.
who are sponsored for an assignment
and are not selected are proposed
again for other future assignments.

Grant of Telephone becoming Avail-
able due to DiScontinuation of 0.Y.T.

Scheme
3673. SHRI BALASAHEB VIKE
PATIL: Will the Minister of COM-

MUNICATIONS be pleased to state:

(a) how many telephone connec-
tions would become available in the
country as a result of discontinuation
of O.Y.T. Scheme; and

(b) the broad outlines on the basis
of which these surplus telephone
connections would be given to the
applicants demanding new connec-
tions?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) OYT Scheme
has not been discontinued. Only the
registration for new demands under
OYT has been suspended temporarily
at Bombay, Delhi, Calcutta and Lud-
hiana. This is to make available the
capacity which would have gone to
fresh applicants under OYT to non-
OYT applicants pending in waiting
list for long periods in these cities.

(b) After meeting the existing oYT
waiting list in these places the spare
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capacity is scheduled to bhe distributed
between “Special” and *“General”
category applicants in the ratio of 2:3.

Shortage of Sheep used as Feedstock
for Anti-Rabies Vaccine

3674. SHRI OM PRAKASH TYAGI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) is it a fact that the acute
shortage of sheep used as feedstock
for the manufacture of anti-rabies
vaccine has forced the Central Re-
search Institute at Kasauli to drasti-
cally cut down the production of the
vaccine;

(b) what are the reasons for this
state of affairs; and

(c) what steps are being taken to
make up the loss in production?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). Yes Sir. In April, this year it
was learnt that Central Research
Institute, Kasauli would not be able
to meet the full demand of Anti-
Rabies Vaccine of its regular inden-
tors due to short supply of sheep by
the contractor. For production of
Anti Rabies Vaccine, sheep of youn-
ger age and smaller weight without
any disease are required., Earlier this
year there wag difficulty in procure
ment of this type of sheep. The posi-
tion has since improved.

(c) It is expected that normai pro-
duction will be taken up by the Cen-
tral Research Institute, Kasauli from
October, 1978. For the next two
months supplies will also be made
to the regular indentors of C.R.I
Kasuali by Pasteur Institute, Shillong
and Caleutta and Haffkine Bio-phar-
maceuliral Corporation Ltd, Bomhbay.
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Arrangements of Treatment of Cancer,
Blood Pressure and Heart Disease

3675. SHRI GANGA BHAKT
SINGH: Wwill the Minister  of
HEALTH AND FAMILY WELFARE
be pieased to state:

(a) whether adequate arrangements
for treatment of cancer, blood pres- °
sure and heart diseases have been
made in various hospitals in Delhi;

(b) if not, the reasons therefor;

(¢) if so, the names of hospitals
having treatment facilities for above
diseases; and

(d) the number of such patients
given treatment during the period
from January to June, 1978 and how
many of them were cured?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(c). While adequate arrangements for
treatment of blood pressure and
heart diseases exist in all the major
hospitals in Delhi, arrangements for
treatment of cancer are available in

the All India Institute of Medical
Sciences, Safdarjang  Hospital and
Lok Nayak Jai Prakash Narain

Hospital.

(d) The requisite information is
being collected and shall be laid an
the Table of the Sabha.
gaT Niw F faAl & zaaifma EStEE
el
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Special Plan for Family Welfare

3678. SHRI R K. MHALGI: Ww:l
the Mimister of HEALTII AND FAMI
LY WELFARE be pleased to state

(a) whether Government have
drafted any special programme for
family welfare in the backward Dis-
tricts;

(b) if so, the details thereof; and

(c) the progress 'made since its
inception?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(¢). The Government of Indla dur-
ing the Fourth Five Year Plan,

242 LS—6

approved a Scheme for expanding
the basic health and family planning
services to disadvantage on difficult
areas in the country. This Scheme
consisted of two parts namely (i)
sanction of special pay to Medical
Officers as an inducement for work-
ing in such areas, (the total number
being restricted to 400 Primary
Health Centres) and (ii) provision of
basic amenities like electricity, water
supply and approach roads (restricted
to Primary Health Centre and Family
Weltare Centres in 100 Blocks) in
such areas.

Th:s scheme was however, discon-
tinued in the Fifth Five Year Plan
wherein provision for amemties like
electricity, water supply and approach
roads formed part of the Minimum
Needs Programme under the State
Sector.

No specific scheme however, exists
for Famuly Welfare Programme in
the backward districts, as such.

Shares of Manganese Ore Indig
Limited

3679. SHRI KACHARULAL HEM-
RAJ JAIN. Wil the Mimster of
STEEL AND MINES be pleased to
state:

(a) whether all the shares of
Manganese Ore India Limited have
been purchased by the Central,
Madhya Pradesh and Maharashtra
Governments and if so, when and the
percentage thereof in each case;

(b) the capital invested in the
Manganese Ore India Limited and
whether this capital is sufficlent for
running the industry and if not, the
action proposed to be taken by Gov-
ernment to invest capital therein; and

(¢) the amount of interest paid by
Manganese Ore India Limited every
year ang full details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA) (a)
Yes Sir All the shares of Manga
nese Ore India Ltd (MOIL) are now
held by the Government of India, the
Government of Madhya Pradesh and
the Government of Maharashira in
the percentages of 61, 245 and 245
respectively

(b) The capital invested in MOIL
1s R8s 215 crores In view of the
nature of working of the munes more
capital is considered necessary This
will be provided as and when
required

(c) The amountg of interest paid
by MOIL to commercial banks dur-
ing the past 4 years are as under —

17475 Re 37 14 lakhs
1975 76 Rs 3, oglakhs
a7b 77 Re 12 78 lakhe
1977 78 R 18 oo lakhy

Benefit of Provident Fung to em-
ployees of Alokudyog Group of Indus-
tries

3680 SHRI C K
RAPPAN Will  the Vumster of
PARI IAMENTARY AFFAIRS AND
LABOUR be pleased to state

CHAND-

(a) 15 1t a fact that the employees
of Alokudyog Group of Industries
namely Alokudyog wervices Allayn
Plywood R K Hotels Alokudyog
Overseas etc have been deprived of
provident fund benefits and

(b) 1t s0o the amount and what ac-
tlon hag been taken by Government
in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KIRPAL SINHA) The Em
ployees' Provident Fund Authonmties
have intimated as follows —

(a) Yes The following establish
menfs of Alokudyog Group of In-
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dustries have defaulted in the pay-
ment of the provident fund dues —

() Alok Udyog Services, New
Delhi

(1l) Bharat Overseas (Private)
Limited, New Delhi

(1) Albmon Plywood (not Al
layn Plywood) Andamans

Gv) Alok Udyog Vanaspati and
Plywood, Budge Budge, West
Bengal

(v) R K Hotels (Private)
Limited Jaipur Rajasthan

Alok Udyog Overseas (Private)
Limited is not covered under the
Employees Provident Funds and Mis-
cellaneous Provisions Act 1852

(b) A statement 15 laid on the
Table of the Sabha [Placed n
Library See No LT-2624/78)

Safeguard for Dadan 1abour

ii81 SHRI PADMACHARAN SA
MANTASINHERA Will the Minister
ot PARLIAMENTRY AFFAIRS AND
TABOUR uve pleased to reler to Lhe
reply given tp Stirred Question No
219 on the 9th March 1976 iegarding
inter state mgrant  lihoairers  and
state

tay the tofal number of labourers
innually going out of the Stale of
Onssa for working and

(b) what action has been taken for
their safeguard and wellare by Gov
ernment to elminate the abuses of
the system by admimstrative and
legislative measures?

THE MINISTER OF STATE 1IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI) (a) The information
is being collected and will be laid on
the Table of the House
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(b) The Compact Commitiee ap-
pointed sometime ago to go into the
question of Dadan Labour of Orissa
and fo suggest measures for elimingt-
ing abuses of this system has recom-
mended switable legislation for such
inter-state migrant workers. The
matter is being processed in consulta-
tion with the Ministry of Law.

Appoiniment of Local People in Steel
Plants

3682, SHRI PADMACHARAN SA-
MANTASINHERA: Will the Minister
of STEEL AND MINES be pleased to
state:

(a) whether the Government are
aware that ;n the steel plants the
local people are not given facilities
for appointment to Clasg I and Class
II services,

(b) the total number of employees
serving in Class I and Class II posta
steel plant-wise and the number
among them of local employees; and

(e) what action has been taken by
Government to provide facilities to
ihe local people for appointment?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and () According {o the re-
cruitment policy laxd down by Gov-
ernment for public sector undertak-
ings, direct recruilment to  posts

carrying pay scales the maximum of
which is less than Rs. 800 pm. is
required fo be made only through the
National Employment Services and
other sources of recruitment can be
tapped only if the Employment Ex-
changes issue a ‘Non-availability Cer-
tificate’. Where advertisements are
made, these are required to be in
local languages and in the local news-
papers. Further, in the case of un-
skilled and skilled workers, clerks
and other non-technical staff whose
scales are comparatively low, pre-
ference is required to be given to
persong displaced from the areas
acquired for the project and Sche-
duled Castes and Scheduled Tribes
(e.g. Adivasis) so long as basic quali-
fications and experience are torih-

coming. All this helps ensure full
opporlunities of employment to the
local persons.

However. in the case of technical
and non-technical posts having higher
starting salaries equivalent to class I
junior scale of Government, recruit-
ment js regquired to be made on All
India basis, ment and gualfications
being the principal criteria

(b) In the steel plants, employees
are normally classified into two broad
categories, namely, execulives and
non-cxecutives, Their total number
mn the public sector Steel Plants as
on 31st March 1978 is indicated
below.—

Name of Plant

Totalmumber of regula: craployees

1. Bhila: Steel Plant
‘@, Duigapur Steel Plant .

9. Rourkela Steel Plant (ineld FertilizerPlant)

Executines Non- Total
Exrccutives
3.397 52.537 55:934
. . 1,051 30,280  g2,281
2962 34,436 36,798

4. Alloy Steels Plant i s 745 6,399 72944
5. Bokaro Steel Plant B . 3,003 32,107 35200
6. Salem Steel Plant . . . 2] 1f 186
7. Indian Iron & Steel Co. Ltd. (ITSCO) Burnpur . . 789 21,36 22,525

Statstics of employment by place of birth or residence are not maintained by the steel plants ,
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Repair of Ambulances

3683. DR. SAROJINI MAHISHI:
Will the Minister of HEALTH AND
:'ta:‘MILY WELFARE be pleased to

¢ H

(a) whether the delay in getting
the ambulance and other vehicleg re-
paired jg due to the fact that Central
Health Transport Organisation, has no
revolving funds to buy spare parts;

(b) how many ambulances are out
of order shmthree,m past in
Health and Family Welfare services
and still continue to be out of order
in Dethi; and

(e) what is the position of ‘Centrali-
sed Ambulance Service'?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
No. Every care is being taken to pro
vide efMcient repair and maintenanze
service for the ambulances. How-
ever elforts are being made to create
a special fund for buying spares to
further streamline vehicle repar
activity.

(b) No ambulance is out of order
since three years past in the major
bospitals, Like Bafdarjung Hospital.
Dr. Ram Manohar Lohia Hospital and
L.N.J.P. Hospital in Delhi.

(c) An expert group has been
constituted by the Delhi Administra-
tion to go into the entire matter and
suggest accordingly.
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Delivery time of Letter from New
Delhi to Pune

3685. DR. BAPU KALDATE: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the delivery time taken
by ordinary post for g letter posted
from New Delhi to Pune ir more than
5 days;

(b) if so, the reason thereof; and

(e) if not, why letters do not arri-
ve in Pune from Delhi in good time
i.e, 3rd day?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI I'RASAD SUKH-
DEO SAI): (a) No Sir, letters from
New Delhi for Pune ure normally deh-
vered on 3rd day of posting. It is
possible some individual letter might
have got delayed -lue to same reason.

(b) and (c). In view of (a) above,
do not arise.

Setting up of two groups by Bteel
Authority of India

3686, SHRI DHARMA SINHBHAI
PATEL: Will the Minster of STEEL
AND MINES be pleased fo state:

(a) whether two groups have been
set up by the Steel Authority of
India, one to examine the production
aspect ang the other to report on the
marketing and sale, with a view to
encourage the use of steel in the
rural greas;
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(b) if o, whether reports have
been submitteq by both these groups
if so, when and a summary thereof;

(c) the total quantity of each item
earmarked togethe, with the purposes,
for the use of rural populace; and

(d) the items of wuse by farmers
earmarked for production in rural
workshops?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA)* (a) and (b).
Yes, Sir The report; were submatited
in December, 1977 A brief summary
of the reports 15 given below:

(1) The Report on the produclion as-
pect emphasieg the need for ‘mprove-
ment 1n farm 1mplements, siorage bins,
bullock-cart, engineering workshops
fu1  ssembly, repair, maintenance and
manufacture of items ot rural use in-
volving steel at willage/block lcvels
It envisages an emplovment potcntial
of 10—20 workers per w¢rkshop in the
rural seclor and idenifies the machi-
nery necded If ofters « ope for deve-
lopment of skills and transfer of steel
technology to iural artisans

(11) The Report on the maiketing
aspect diaws a dwstinction between
items lo be produceg and promoled

directly ang items for which coordi-
nation with existing manufacturers
will be adequate In the =theme of
rural workshops, -decentralization of
manufacturing and distr.bution 15 en-
visaged Details of selection of local
entrepreneurs, quality control, consul-
tancy/service centre, publicity aspect
and incentives to the entrepreneurs are
given

(c) and (d) About 50 items of rural
use for farming, blacksmithy, carpen-
try, masonary, transoortation ete in-
volving steel have been identified The
quantify for manufacture of each 1tem
will depend on local damand end eco-
nomicq of workshop o, erations

170

Representation by Engineering Ex.
port indusiriey against increase in

3687. SHRI 8, R. DAMANI]: Will the
Minister of STEEL: AND MINES be
pleased to state:

(a) whether the export engineering
industries have represented against
the recent increase mn steel prices and
i so, decimong taken by Government
in order to maintain competitiveness
of engmneering goods exports;

(b) whether the Engineering Ex-
port Promotion Council hag expressed
fears that gteel shortages may come

mn the way of export growth in the
current year,

(c) has the Counci] made any spe-
cific propusals to Government by
which the growth rate of exportg can
be maintained and if so, the details
thereof, and

(d) the action Goveinment propose
to tuke on them?

THE MINIS1ER OF STATE N 1HE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) to (d)
Representationg have Leen received
from wvarious assoclalions, 01 ganisa-
tiong connected with expcils, including
the Engineering Exporl Promolion
Councl seeking pro‘ect on fiom the
effects of ncrease 1 Lrices of steel
materials made effective from the rmd-
night of 4/5th June, 1178 In view of
these repreceniations, 1t has been
decided that all export contracts/
tenders (1n the event that such tenders
subsequenily resull .n contracts) for
engineering goods and Ssteel bars and
rods re-rolleg from billets/re-rollables,
subsisting on the “th/5th June, 1978
and against which steel 15 to be deli-
vered partly or wholly, would be pro-
tected from the steel piice increage to
the extent that the price increase 18
beyond 10 per cent of the pre-increase
price, provided the contracts/tenders
do not provide for adequate escalation
clause For ehgibility for protection,
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contracts/tendexs should have been re-
gistered with appropriate authorities
ag already provided for in the regula-
tions

EEPC had also indicated to Steel
Authority of India Limiteq their total
requirements of steel which would be
required to meet their export commt-
ments during the year EEPC were
adviseg as to what extent the supply
could be made from domestic sources
and the extent to which they would
have to meet their ~equirements from
mports

Copper Deposits in Kallur Village of
Raichur Dastrict

'

3688 SHRI RAJ SHEKHAR KCLUR
Wil] the Mimster of STEEL AND
MINES be pleaseg to state

(a) whether copper ore deposits
were discovered in Kallur Village of
Raiwchuy District in Karnataka, gnd

(b) if so the progress made for
their exploration and commercial uti-
lization may be indicated?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR] KARIA MUNDA) (a) and (b)
Yes Sir The Depariment of Mines
and Geology, Government of i.arnata-
ka have tentatively ~stimated 6 million
tonnes of ore in the grea containing
08 to 10 per cent «opper They are
still conducting detailed exploration in
the area At thig stage the question
of commercial exploitation does not
arise

Opening of RPO at Bangalore

9689 SHRI RAJ SHEKHAR KOLUR-
Will the Minmster of EXTERNAL AF-
FAIRS be pleased to state

(a) whether he ig aware that peo-
ple of Karnatakg ang of the extreme
South have to go either to Madras or
to Bombay in connection with thelr
passport applications and are put to
considerable hardship thereby K and
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(b) if so, whether it is propesed to-
open a Regional Passport Office at
Bangalore®

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU) (a)
and (b) In reply to Unstarred Question
No 428 answered in this House on 23«
2-1978, it was stated that a fullfledged
Regional Passport Office will be opened
in the State of Karnataka in the early
part of the financial year 1878-79 Ac-
cordingly a Regional Passport Office
was openeq in Bangalo=e on June 12,
1978

Loss incurred by Thintani Copper
Mines jn Sholapur

3880 SHRI RAJ SHEKHAR KOLUR
Will the Mimster of STEEL AND
MINES be pleased to state

(a) whether the Thintani Copper
Mines 1n Sholapur Taluk of Gulbarga
District has incurred losseg i1n its
operations

(b) if so, the extent of the loss,
and

(c) steps taken to 1mprove the
working of the project?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) Yes, Sir

(b) The cumulative losses ircurred
by the Thinthimi Copper Project right
from 1ts inception upto 31-3-1978 are
Rs 9686 lakhs

(c¢) The Thinthuni Copper Project 18
under exploitation by the Huit1 Gold
Mines Company Lid, an undertaking
under the control of the (s:overnment
of Karnataka As against the estimat-
ed average grade of the ore-body of
08 per cent copper content and 10
metreg width, based on diamond dril-
ling data, mine development so far has
established an average grade of only
04 to 05 per cent copper content and
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average width of 2.5 {0 3 metres. In
view of the very low grade of the ore
and the narrow width of the orebody,
the operations have not proved viable,

Gold in Gulbargy Distriet

3691. SHRI RAJSHEKHAR KOLUR:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that gold
was discovered by the Geological
Survey in Shorapur Taluka in Gul-
barga District of Karnataka; and

(b) if so, what steps have been
taken for its exploration?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes, Sir.

(b) Preliminary investigations for
gold in Mangalur schist belt, Shorapur
taluk, Gulbarga District, Karnataka
confirmeq the presence of gold in the
area. Geophysical surveys conducted
during the fleld season 1877-78 have
revealed four anomaly rones in the
area. Further work to test the anoma-
lieg is in progress.
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DEYA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Bhilaj Steel Plant
has shown no interest in setling
up of ancillary industries and in ex-
tending recognition and cooperation
to such units glready get up and in
accepting them as ancillary units;

(b) whether even the ancillary in-
dustrial units set up in 1971 have not
been recognised as ancillary units; and

(¢) if so, the reasons therefor and
the details thereofy

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No, Sir.
On the contrary, the management of
Bhilai Steel Plant is conlinuing to
render all necessury help and coopera-
fion in the development of ancillary/
small seale . industrics. The plant is
placing orders for all such ilems which
can be manufacfured by these inudust-
ries, providing technical knew-how and
guidance, arranging or helping in pro-
curement of raw-materials, providing
testing facilities, etc. As a result of
these efforts, small gcale industries
around Bhilai have progressed consi-
derably. The ancillary selection Com-
mittee that is being set up by the State
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Government is expected to pive its
recommendations, based on which
some of the units could be recognised
as ancillary units by the management

(b) and (¢) The question of declar-
ing small scale industries as ancilla-
ries around the Steel Plint was cons-
dered by the erstwhile HSL Board in
1872, However, in view of the defini-
tion and scope of the ancillary industry
then prevailing—according to which
an ancillary industry was one which
formed part of the -roauction process
of the main plant—the industries
could not be considered as ancillary
industries

However, as per the dire«lion of the
Ggvernment of India, the Plant Mana-
gement has imtiated action for declar
ing selected small scale umts as anail-
lanes It hag wrniten to the Macdhya
Pradesh Government for is<uing an
order constituting an ‘Ancillary Deve-
lopment Advisory Commuitee' The
State Government has suggested a re-
vised constitution of the Ancillary
Selection Committee which has already
been agreed to by the Plant Manage-
ment To expedite the n atier the
Plant Management have written {o the
MP Government suggesung that the
proposed Adwvisory, Committee may
examine the items which a large num-
ber of small scale industrie, are alrea-
dyv supplying to the Plant ana select
some of these as ancillarie- on fhe
basis of their performance
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frop ang Manganese Ore Mines closed
in Goa

3697. SHRI AMRUT KASAR: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the mumber of wron and manga-
nese ore mines closed jn Goa due te
recent recession 1 Japanese market,
and

(b) what steps Government have
taken to keep the mmmes in operation
by utilising the ores for radigenous
p ants or otherwise?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR] KARIA MUNDA:: (a) Na clo-
sure of iron and manganesg tig mine
in Goa has been reporteg due to recent
recession in the Japane.e market,

(h) Doeg not arise

Committee for declding issue of Special
Commemorative Stamps

3698. PROF. P. G. MAVALANKAR.
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) wkether special All India
Committee or gn expert selection Com-
mittee in his Ministry exists for de-
ciding the issuing ot special com-
memorative poitage stamps every
year;

(b) if so, full names, designations
experience of the said Committee,
their duration and their terms of
reference;

(c) whether the Committee has pre-
pared any guidelines for issuing of
such stamps;

(d) if so, full details thereof;

(e) whether the said guidelineg are
always adhered to and if not, why
not; ang

(f) full details regarding names and
events discussed by the said Commit-
tee from 1-1-1976 till date but rejec-
ted giving reasons for such rejection?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) In the mstier of issue
of Special/Commemorative Postage
Stamps, the P&T Depariment is guided
by the recommendations of the Phila-
telic Advisory Commtiee set up to
advise the Government on matters
pertaining to ‘Philately and Issue of
Postage Stamps etc..

(b) The nameg and designations of
ti¢ membery of the commuttee, their
terms of reference ctc. sre placea at
the Table of the House [Placed n
Lilrary  See No L.T-2627/78.]

(c) and d). The Government have
prescribed certain guidel'nes for the
guidance of the Philatelic Adwisory
Committep for examination of the pro-
posals A copy of the same 15 placed on
the Table of the House. [Placed 1
Library, See No. LT-2627/78.]

(e} Yes, Sir. Save in

exceptional
circumstiances.

(f) Statement of the proposals dis-
cussed from 1-1-1978 is placed at an-
nexure ‘C'. The Committee coesg not
give reasons of rejection for want of
embarrassment to the members., The
decision is unanimoug and the stomps
are issueq generally on those subjecis

which are recommended by the Com-
miitee,



179 Written Answers

Sale of Human Biloed

3680 PROF, P G MAVALANKAR
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state

(a) whether Government ares aware
that human bloog 18 still being sold
on g commercial hasis at several gov-
ernmental and public hospitalg all over
the country,

(b) 1 so, whether Governrment are
actively considering helping the cause
and movement of voluntary blood do-
nation 1n the country, particularly in
Ahmedabad and Chandigarh

(¢) 1f so, how and in what manner
and when,
(d) 1if not, why not, and

(e) financial assistance or grant
given hy Government to such volun-
tary agencies in the years 1976 1977
and 19787
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THE MINISTER QF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) (a) It is a fact
that bulk of blood donation 18 obtaimred
from professional donors who get paid
for it

{b) and (c) Government have a
scheme for giving financial assistance
to  voluntary institutions fagencies
engaged in the promotion and develop-
ment of voluntary blood donation pro-
grammes all over the country inelud-
ing Chandigarh and Ahmedabad Gov-
ernment 18 also giving grant to the
Indian Red Cross Society for their
vountary blood donation programme

(d) Does not anse

(e) The following grants have been
given during the last three years under
the scheme mentioned in (b) and (¢)
above —

Ry lakhs
1975 76 gt 37 an77 78
To Indian Red Cross Society 2 00 FRTY 2 00
n 70 I 4% 0 2

To Voluntary Organmsations

o o r—

Subjects discussed with Turkish
Leader

3700 PROF P G MAVALANKAR-®
Will the Minster of EXTERNAL AF-
FAIRS be pleased to state

(a) whether , high placed Govern-
mental leader from Turkey recently
visited India on an offical mwitation,

(b) it so his name ang designation,
duration of his stay and tha subjects
discussed with him, and

(¢) the broay details of agreements
arnved at as a result of this visit?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU) (a)
and (b) At the invitation of the Mini-

ster ol External Affairs the Minister
of Foreigp Affairs of Tutkey, His Ix
cellency Mr A Gunduz Okeun, pdidl an
official visit to India from July 10 to
July 13 1978 Dunng his stay here
the Turkish Foreign Mimster held talks
with the Minister of External Affairs
covering a wide range of bilateral
regional, and 1nternational issues of
mutual interest, these included the
situation 1n Middle East Africa and
Cyprus the new international econo-
mic order declaration of Indian Ocean
as Zone of Peace and Disarmament
The two Ministery also reviewed the
progress in relations between India
and Turkey in the flelds of trade,
economic and technical cooperation
cooperation in science and technology
and cultural exchanges.
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(c) The Agreement on Economic and
Technical Cooperation between India
and Turkey was gslgned auring the
vipst The Agreement envisages ex-
change of experts and technicians bet-
ween the two countries, setting up of
joint ventures, joint promotion of stu=~
dies and schemes hkely to contribute
to the social and economic develop-
ment of the two countries and coope-
ration “elween the respective produc-
tion enterprises of the two countries
for exchange of technology

Minister’s visit to Gemeva for IL.O.
Conference

3701 PROF P G MAVALANKAR
Will the Minuster of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased 1o state

(a) whether he wisited Genevg re-
cently to attend the ILO Conferences
etc, and

(b) if so, broad details thereto?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) (a) and (b)
8hr; Ravindra Varma the Union Mims-
ter of Parhamentary Affairg and
Labour atiended, as Visiting Mimsters,
the ¢4th Session pf the International
Labour Conterence held m June 1978
In s gpeech delivered in the Plenary,
the Minster siressed the need for re-
oniéenling ILO ¢ attitudes ang pro
grammes to reflect its character of uni-
versality He also ehphasised the ur-
gency of meanmingf{ul implementation
of the World Employment Programme,
the necessily of creating employment
opportunities in the rural areas and
the need for lechnology which would
maximse employment and production
ond facilitale more equitable distr-
bution of purchasing power essential
for the satisfaction of basic needs

The Conference, which was attended
by a tripartite delegation from India,
adopted a Convention and a Recom-
mendation each on (I) labour adminis-
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tration and (u) labour relations 1n pub-
he services It also laid the ground-
work for new international standards
on road transport and protection of
dockers against accidents which would
be considered at the next year’s Bes-
810D

The Conference also adopted the
reports of its Commattees on the
structure of ILO and on the applica-
tion of Conventiong ang Recommenda-
tions besides approving fhe rewised
budget of the Orgamsation for the
bienmum 1878-79 and’admutting Namu-
bia to the membership of the Organisa-
tion The Conference held a special
sitting to discuss the policy of apar
theid of the Republic of South Africa

Search for prescription of Ayurvedic,
Unanl angd Sidda Systems

3702 BHRI 8§ R REDDY Wil the
Minister of HEALTH AND FAMILY
WELFARE be pleased to slate

(a) whether there 15 any proposal
under the consideration of Govern-
ment to make a search for these pres
eriptions of Ayurvedic, Unamt gnd
Sidda systems of medicines which are
in the possession of the families of
traditional vaids gnd Hakmms in the
country and to make them available
to the commonp man aid

(b) 1f so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) (a) and (b) The
Mobile Research Umts Survey Units
and Special SBurvey Teams of the Cent-
ral Couneil for Research in Indian
Medicing and Homoepathy are gather-
ing prescriptions of the traditional
systemg of medicine, which are in the
possession of the families of traditional
Vaidg and Hakims with the intenbion
of making them available to the com-
mon man affer careful gerutiny, A
statement giving detailg is enclosed
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Statement
Tae "Central Council for Research in
1alian M-dicine and Hoﬂnmﬂl has
jlestablihzd. Fact Finding Mol inical
R -1*3+:h Units at the following places 1—

Nam -~ of Station Steate

2. Cheruthuruty . . Kerala

2. Patiala . « Punjat

3. Bhubaneswar * o Orima

4 Calcutta .+ . West Bengal

5 Jupur .« . Rajasthan

6. Jhanug . . + Uttar Pradesh

. Varanau . Uttar Pradeshy

€. Jogindernagar . . Himachal Prade b
g. Vijayawada . . Andhra Pradesh

10. Bangalore . . Karnataks

11, Nagpur - 5 . Maharashtra
1a. Kurukshetra . . Haryana Y

13 Vidisha . . . Madhya Pradesh
14. Jamnagar . . Gujarat

2 Thav have alw cstablished Survey
of Mrlicinal Plants Unite at the following
places . —

t. Bhodhancsmar . Oriva

2. Caleutta Weat Bengal
4. Jaipur Rajasthan

4 Thwnwu Uttar Pradesh
5. Ranikhet . Uttar Pradesh

. Himachal Pradesh
. Andhra Pradesh

6. Jogindernagar .
7. Vijavawada -

8. Nagpur . . . Maharashtra
9. Bangalore - . Karnataka
10. Trivandrum . . Kerala
11. Rajpipla . . Gujarat
12. Gwalior - . . Madhya Pradesh ~
13. Patna - - . Bihar
t4. Gauhati . Asmam
15, Jammu - . + Jammu and
Kashmir
145. Tirun=lve'i . Tamil Nadu

3, Besides, their research workers
have carried out special survey tours
of Andamap and Nicobar Islands, Lak-
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shadweep, Sikkim Arunachal Pradesh,
Leh Laddakh and Tribal pockets of
Nilgiri hills.

4. These Fact Finding Mobile Clini-
cal Research Units, Survey Units and
Special Survey teams have gathered
information on the prescriptions of
Ayurvedic, Unani and Siddha Systems
of Medicine which are in the posses
sion of families of traditional Vaidyas
and Hakims,

3 The number of such prescriptions
gathereq 1s given below, State wise—

claims/prescription
Andhra Pradesh . 263
Assam . . + Ba
Bihar . . 131
Gujarat . . . 388
Iaryana . . . 91

Himachal Pradesh . 10g
Jammu & Kashmir 249
Krrala = M .« 104
Madhva Pradesh . 487
\laharashtra . + BB

Onwa . . 32

Punjab : . 74
Rajasthan . o4
TamilNadu . . 50
Uttar Pradesh '
West Bengal . . 17
Andaman . .
Lakshadewep . . ] .
Leh . . . }ng,o
Arunachal Pradesh

Sikkim » . .
Nilgiri . . .
8. The Council proposes to bring out
a publication in due course, afier pro-
per scrutiny, to give such prescriptiong
wider publicity throughout the count-
ry.
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Linking Important Cities with Delhi
or State Capitals through Micro-wave

3703 SHRI 8§ R REDDY. Will the
Minister of COMMUNICATIONS be
pleased to state.

(a) whether Government have
drawn any scheme to link the impor-
tant cities with Delh: op State capituls
through micro-wave link duiing the
current financial year, and

(b) if so, details regarding the sche.
me?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI DPRASAD SUKH-
DEQ SAI) (a) and (b) A number of
umportant cties have already been
hinked through microwave systemg with
Delli or State capitals With the
commissioning of new microwave sys-
temg during the current financial year,
linkages through miucrowave will be
availagble from 24 additional stations
to Delh: and 10 additional stationsg to
their respective Stale capifals

Providing Nuclear know-how to
neighbouring countries

49704 SHR] § R REDDY Will the
Mimister of EXTERNAL AFFAIRS be
pleased state

(a) whether Government propose to
provide nuclear know-hoy o neigh-
bouring counties,

(b) whether any request has been
made by the Governiment of Pakistan
in this regard to the Government of
India, and

(¢) if so the reactlon of Govern-
ment thereto”

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU) (a)
No such proposal is under considera-
tion

(b) No, Sir
() Does not arise

Amount lying unclaimed in P O
Savings Banks

3705 SHRI ISHWAR CHAUDHA-
RY Will the Mimister of COMMU-
NICATIONS be pleased to state

(a) whether nearly 3 crores of
rupees are lymng unclammed in the 82
lakh accounts in the Post Office Sav
Mg Banks in the country,

(b) if so, since when, and
(c¢) where this money will gop

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI) (a) and (b) In
the Post Office Savings Bank, no
amount 15 treated as unclaamed The
accounts 1n which there 15 no trans-
action for six years are treated as
silent accounts As and when the
Savings Bank depositor presentz his
pass book either for pperating the ac-
count or for closure the sient ac-
count 13 revived and payment 1s made
to the depositor Up-to-date interest
15 allowed to the depositor The Ba
lance of silent accounts at the close
of the year 1977-7B 1z Rs 30 16 crores
The total number of accounts are 82
lakhs aproximately

The procedure of treating the n-
active accounts as silent accounts 1s
in vogue since the inception of Post
Office Savings Bank Scheme i1e, from
the year 1882

(c) This money remains part of
the public account and 1s classified to
the “major head-848-P&T deposits
not bearing interest—silent accounts
SB "

Az and when the depositor wants
to revive his account for further ope-
ration the amount of the account 1s
withdrawn from the depomt head, as
stated above, and credited to Savings
Bank deposits
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Development Programues to Meet
Stea]l demnand

3708, SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Ministry of Steel
and Mines ig considering development
programmes to meet the steel demang
on long term basis; and

(b) it so, the details of the pro-
Eramme?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (BHR] KARIA MUNDA): (a)
and (b). Yes, Sir. The Draft Five
{ear Plan 1978—83 envisages a total
outlay of Rs. 2546.53 crores for the
development of the Steel Industry.
The highlights of the major prog-
rammes projects proposed for imple-
mentation/initiation during this pe-
rtod are given below-

(1) Build-up of production in the
existing stecl plants through maxi-
mum capacily utilisation;

(i1) Completion of expansion pro-
grammes of Bhilai and Bokaro to
4.0 miilion ingot tonnes each;

(iii) Modernisation, rehabilitation
and introduction of technological
innovations in the steel plants;

(iv) Bokaro expansion to 5.5 MT
stage;
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(vii) First Phase of Salem Bteel
Ltd, for production of cold-rolied
stainless steel sheets/strips;

(viil) Additional melting facilities
at the Alloy Steel Plant, Durgapur,
o increase the existing ingot capa-
city from 100,000 ingot tonnes
annum of Alloy Steel to 160,000
ingot tonnes per annum; and

(ix) Increasing emphasis on Re-
search and Development Projects
for ensuring higher productivity in
the Steel Plants,

In addition to the above, it is ex-
pected that there will be a continuing
build-up of production in the mini
steel plants including electric arc
furnaces units and re-rollers,

The jncrease in the capacity of pro-
duction, in terms of ingot steel,
the end of the year 1082-83 1s brought
out in the table below:—

(Fliguies 1 ‘000 (ONNcs-ngots)

Rated capacity
1977-78 1982-83

Plant

(v) Setting up of a port-based
export-oriented blast furnace com-
plex with an annual capacity of one
million tonne of saleable pig iron
on ‘Production Compensation’ basis
or under Rouble Credit arrange-
ment. This would be the first stage
of the establishment of a full-fledg-
ed integrated steel plant at Visa-
khapatnam;

(vl) CRG/CRNGO Steel Sheets
project at Rourkela;

Bhilay . . f 2,500 4,300
Durgapur . . 1.600 1,600
Rourkela . i 1,800 1,800
Bokaio . . . 1,700 4,750
118G . . . L,000 1,000
Total SAIL . . BBoo 13,450

TISC(O . . . 2,000 2,000

Total Main Stecl Plants; 10,600 15,450

Mini Steel Plants: 2,820
(approx.) (apm)

13,420 18,750

—— e ———
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Rural Health Scheme

3710 SHRI VASANT SATHE Wil
the Mimster of HEALTH AND FA-
MILY WELFARE be pleased to
state

(a) whether attention of Govern-
ment have been drawn to the news
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report appearing In the ‘National
Herald' dated the 17th July, 1978
under the eaption “Rural Health Plan
A Big Task for DGS&D"”,

(b) 1f go, the reaction of Government
to the various observations made
therein, and

(c) action taken/proposed in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND

FAMILY WELFARE (SHRI JAG-
DAMEI PRASAD YADAV) (a)
Yes

(b) and (¢) The news report has
generally mentioned procurement of
kits for Commumty Health Workers
and myiwives through the DGS &
D and of other facts of the Commu-
mty Health Workers Scheme

The Government i1s aware of the
magmtude of the scheme as pointed
out 1n the report and has taken steps
to see that the scheme functions
smoothly -

Mandaysg Lost in Viines

3711 SHRI VASANT SATHE Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state

(a) what 15 the up-to-date position
regarding monthwise mandays loss 1n
the munes dumng the last one year
and the reasons therefor, and

(b) what getion 18 being taken to
normalise the position?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a)
Statements I and II prepared on the
basis of available information  are
placed on the Table of the House

2242 LS-1

(b) The pomtion does not appear to
be abnormal The mtuation 13 under
constant watch of the Government
and all efforts are being made to im-
prove the industrial chmate in  the
country with the help of the Indus-
trial Relations Machinery both at the
Centre and 1n the States  Wherever
necessary Government 18 interveming
in the disputes with a view to pro-
moting settlements

Statement

Statement 1 showing me ntk wise 11 mba
of mandays lost 1n Miming and Quairying
during the last onc yeay (June 1977 to May
1978)

Yem Month Mandays los
1977(P) June 187,330
July 67 631
August 63 455
September 85 g01
October 90 532
Noverber 254 774
December 86,082
1978(PP) January 59 319
kebruary 114 051
March 262,150
April 147 302
Mas 54 066
TOTAIL 1 471 993

(P) Provisional and based on the re-
turnsfinformation recenedin the Bureau
upto j0th June, 1978

(PP) Proviuonal and based on the ree
turnsfinformation recened i the Bureau
till 1Bth July, 1978 TIhr monthly returns
from the Regional Labour Commussioners
(Cenual) Asansol and Madras for the
month of May, 1978 have not been recaaved
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Statemont II

Statement II showing Cause wise dis-
tnibuttion of mandays lost in Mining and
Quarrying during 1977 (full year) and
1978 (January to May),

AUGUST 10, 1978

Cause Group 1977(P) 1978(PP)
Mandays Mmd.w:-
lost lost

Wages and allowances 470,q13 70,269

Bonus 343,715 64,388
Personnel 132,1by  12B,102
Retrenchment Ml Nil
Leave and Hours of

work 17,675 3.491
Indiscipline and

Vlofmce 26,695 3455
Others 200,475  359.958
Not kaown 3,611 7,225

Total ——1,195,95r 636.&8-3—

(P) Provisional and based on the re-
turns/information received in the Bureau
tll goth June, 1978

(PP) Provimonal and based on the re-
turns/information received 1n  the Bureau
tll 18th July, 1978 The monthly returns
from the RI.C™ (C) Asansol and Madras
for the month of May, 1978 have been
received
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Sterllisation, jn Himachal Pradesh
during Emergency

3715. SHRI DURGA CHAND: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

{a) the number of persons who
were sterilised in Himachal Pradesh
during the emergency;

{b) the number of persons who
died and became disabled on that
account in Himachal Pradesh during
emergency;

(c) the amount given to the State
Government for distributing to these
people as relief;

(d) the criterion followed in giving
the relief to these people; and

(e) whether it is proposed to give
reliet to the families of deceased in
Himachal Pradesh, if so, the details
thereof; if not, the reasons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMEI PRASAD YADAV): (a)
The number of persons sterilised in
Himachal Pradesh during the emer-
gency according to the final figures re-
ceived from the State Government
was 116,770,

(b) According to the latest informa-
tion received from the State Govern-
ment, 10 deaths were found to have
occurred after sterihsation operations
during the two years 1875-78 and 1976
77. Onp an enquiry however, il was
found that only in one case the cause
of death related to sterilisation ope-
ration,

(e) Central assistance was provid-
ed for payment of compensation on
Per case basis and the State Govern-
ments were required io keep Rs. 0.50
paise per case separately for making
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ex-gratia payments in cese of death
or complications due to sterilisation.
The total amount made available to
the Government of Himachal Pradesh
during 1975-78 and 19768-77 for pay-
ment of compensation for sterilisation
and IUD cases was Rs. 101.66 lakhs
and the compensation actually paid
was Rs. 113.98 lakhs.

(d) In the case of deaths conse-
quent to sterilisation operations, an
ex-gratia amount of Rs. 5000 is pay-
able to the spouse of the natural heir
of the deceased person in each case.
In case of complications arising out
of sterilisation operations, free post-
operative carg and treatment is
provided to the persons affected. Free
canalisation facilities are also provid-
ed to those persong who may seek
such facilities,

(¢) Ex-gratia financial assistance
totalling Rs. 50,000 has been paid to
the families of the deceased in the
10 cases of deaths following sterilisa-
tion at the rate of Rs, 5000 per case.
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Banning Entry of Sikhs to Saundi
Arabia

3719, SHRI DHIRENDRA NATH
BASU: Will the Mimster of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether 1t is a fact that the
Sikhs are being banned from entcring
into Saudi Arabia causing considerable
harassment to the Sikh Community;

(b) has Foreign Secretary to the
Government of India discussed ip this
regard with the Saudj Government on
his way to attend non-aligned meeti-
mg of the Forelgn Ministers in
Belgrade; and
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(c) if 50, the reaction of the Saudd
Arablan Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) Yes, Sir. *

(b) and (¢) Yes, Sir. During his
visit, the Foreign Secretary reiterated
that the ban on the entry of Sikhs
was unwarranted, and should be Dft-
ed. The Saudi authorties assured
him that the matter is receiving at-
tention
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Quality of Imported Rape Sesd 01l

724 SHRI R L P VERMA
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state

(a) whether quality standards of
Imported Rape Seed Oil have been
lowered more than four to flve times
during the year 1977 78 and the Poly-
Biomide Test which detects the adul-
teration of ‘Whale O1l' or other marine
oil has been deleteq 1f so, what are
the reasons thereof,

(b) whether most of the wntefined
mmpotted Rape Sced Oil was solvent
extracted which was released fromn
ports for direct human consumption
mn consideration of illegal gains fromn
Inlian impoiters to the concerned
officers of the Directorate General of
Health Services, New Delly and the
number of such consignments releas-
ed with dates,

(¢) 15 1t also a fact that solvent
extracted unrefined Rape Secd il 1s

ha mful for direct human consump-
tion and can even cause cancet, and

(d) whether there wag no indica
tion on the ‘Bills of Entry and whe-
ther the o1l was solvent extracted or
mechanically extracted and 1t g0, the
action taken by Government m this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV) (a)
The specification of imported Rape-
seed O1l were reviewed three times
by the Experts Committee/Panel of
the Central Committee for Food
Standards on Oils & Fats during 1877
and 1978 in order to bring the vari-
oug characteristics 1in conformity with
the characteristics of the Rapeseed
01l origainating from different countries
from where the oils were being im-
ported Polybromide test was recom-
mended to be deleted by the Experts
Committee since ymported Rapeseed
Ol with Jow erucic acid may give a
false positive reaction The Polybro-
mide test 18 not exclusively for de-
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tecting whale oil or other marine oils
but the positive test indicates pre-
sence of higher unsaturated fatty acids
like hnoelic and linolimec acds ete.
which are present in rapeseed oil hav-
g low erucic acid

(b) The information i1s being col-
lected and will be laid on the Table
of the Sabha

(c) Yes

(d) The information ;s being col-
lected and will be laid on the Table
of the House

Food Research and Standardisation
Laboratory, Ghaziabad

3725 SHRI RAMDEO sINGH Will
the Minster of HEALTH AND FA-
MILY WELFARE be pleased to
state

(a) whether a Food Research and
Standardisation Laboratory was estab-
lished in 1970 at Ghaziabad (UP)
by his Minstry for the putpose of
standairdisation and research on food
articles and to analyse the food sam-
plea

(b) the details of standardisation
and researcn woik done by the Labo-
ratory during the last 3 years, year-
wise

(¢) the year wise expenditure on
the Laboratory during the last three
years,

{d) whether the Laboiatrv was
not utilized tor the purpose fo wixh
it was set up and later on recently, 1t
was converted rato the appellate Labo-
ratory, and

(e) the reasons for converting the
Laboratory into the appellate Labora-
tory”?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
JAGDAMBI FPRASAD YADAV)"
(a, Yes, the Food Research and Stan-
dardisation Laboratory was established
at Ghazisbad in 1872 (not mm 1870)
for the purpose of standardisation of
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and research on food articles and to
analyse food samples.

(b) During the year 1975, 1876 and
1977, 191, 518 and 440 samples of vari-
ous foods respectively were analysed
in the Laboratory. These samples in-
clude the research and standardisation
work done on bolled milk, curd,
katha, coffee, iodised salts and other
miscellaneous products.

(¢) The year-wise expenditure on
the Laboratory during the last 3 years
is as under:—

1975-76—Rs. 3,31,227.
1976-T7—Rs. 3,84,489
1977-78—Ras. 4,26,029,

(d) The Laboratory was utilised for
the purpose for which it was set up.
The appellate laboratories also func-
tion as research and standardisation
Leboratories In accordance with the
ptovisions of the Preventlion of Fuod
Adulteration Act and Rules made
thereuncer,

fe) The Joint Select Committee of
Parllament In their report in 1878
suggested the establishment of more
than one Central Food Laboratory
for PF A. work as, In their view, one
laboratory at Calcutta was not suffi-
clent for the whole country. Thus, this
laboratory was notified as one of the
four Central Food Laboratories with
effect from 1-4-1978.

Food Samples

3726. SHRI RAMDEO SINGH: Will
the Minister of HEALTH AND FA-
MILY WELFARE he pleased to state:

(a) whether the number of food
samples lifted under the Prevention
of Food Adulteration Act, 1954 has
gone down since the implementation
of the Act hag been taken over by
Delhi Administration due to the un-
due influence of the unscrupulous
food traders;

(b) the number of food samples
lifted in Delhi during the years 1975,
1976 and 1977;

(c) whether food inspector; ap-
pointed by the Central] Government
are also being discouraged for lifting
food samples in Delhi due to the un-
due influence of those unscrupulous
fooq traders;

(d) whether the food inspectors of
the Ministry of Health had been
directed not to exercise their powers
given under section 10 of the Pre-
vention of Food Adulteration Act out-
side Delhi, while they had jurisdic-
tion throughout the country; and

(e) the measureg being taken or
proposed to be taken by Government
in regard thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
No.

(b) The number of food samples
drawn in Delhi during the years 1875,
1976 and 1977 is as follows:

1975 3585

1976 1659

1877 322
(e¢) No.

(d) With a view to maintain cor-
dial Centre-State relations, the Food
Inspectors have been adwvised not to
exercise their powers unless the State
Governments go desire.

(e) Does not arise.

Checking of Imported Food Ariicles

8727. SHRI RAMDEO SINGH: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) the procedure being adopted
by the Port Health Officer under the
Act to check imported food articles
at Bombay, Kandla, Calcutta, Madras
and other seaports and whether pro-
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cedure is in accordance with the pro-
visions of the Prevention of Food
Adulteration Act;

(b) what is the number of such
consignments checked with details at
Bombay, Kandla, Calcutta and Madras
seaports since 1975 to date (year-
wise);

(¢) whether Government propose
to put Food Inspectorg under the
Prevention of Food Adulteration
Programme checking of imported
foods, for the work which is already
being done satisfactorily by the Port
Health Officers staff; and

(d) what are the steps which are
taken or being taken to check the

creation of such posts?
THE MINISTER OF STATE IN

THE MINISTRY OF HEALTH AND-

FAMILY WELFARE (SHRI JAG-
DAMEBI PRASAD YADAV): (a)
The Port Health Officers check the
consignments to ensure that no arti-
cleg of food are imported which do
not meet with the specifications that
have been laid down as per the pro-
visions of the Prevention of Food
Adulteration Act.

(b) The information is being col-
lected.

(c) and (d). During the last 18
months the quantity of food imported
has increased considerably. In order
to ensure the expeditious release of
the edible oil and other food consign-
ments, the Port Health Officers have
requested for the posting of Food
Inspectors at the Ports, The request
is under consideration.

Representation for QGetting Treat-
ment from Sarojinl Nagar Market

3728. DR, VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether a large number of resi-
dents living in certain blocks in Saro-
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jini Nagar, New Delhi have to seek
treatment in emergencies from the
CGHS Dispensary of Netaji Nagar
whereas a functioning dispensary lIoca-
ted at Sarojini Nagar Market is much
nearer and convenient,

(b) if so, the reasons and criteria
therefor;

(c) whether several representations
have been received from the residents
affected to make them eligible for get-
ting treatment from Sarojni Nagar
Market functioning dispensary and if
so, reasong for not accepting their de-
mand; and

(d) whether any action 1s being
taken to obviate the difficulties of the
people In the matter by making them
eligible for getting treatment after
normal hours from Sarojim Nagar
dispensary?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
to (d). Out of the five dispensaries
set up under the CGHS in Sarojni
Nagar and its adjoiming localities of
Netaji Nagar and Nauroji Nagar, two
(Sarojinj Nagar Market and Netaji
Nagar) provide facilities for emer-
gency medical treatment outside the
normal working hours. For this pur-
pose, Sarojini Nagar-I and Sarojim
Nagar Market and Nauroji Nagar have
been grouped together and Netaji
Nagar and Sarojini Nagar-I] form an-
other group. The grouping has been
done keeping in view the need for
equitable distribution of work load
between the twg dispensaries provid-
ing emergency services and to keep
the emergency gervices within reason-
able distance from the residences of
the beneficiaries. The maximum dis-
tance from gny point in the area cov-
ered by Sarojini Nagar-I] Dispy. and
Netaji Nagar Dispy. will range bet-
ween 1 to 1.5 kilometres.
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The representations received from
the residents have been considered,
but keeping in view the fact that simf-
lar distances in other areas covered by
the CGHS are much longer and that
the Sarojini Nagar Market dispensary
already provides emergency service
for the area covered by three dispen-
saries, it has not been found possible
1o agree to the same,

Medical reimbursement of treatment

3729. SHRI K. A, RAJAN: Wil
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether Government gre aware
that the Group-D officials in the Cen-
tral Government services are not enti-
tled to medica] reimbursement for
treatment in a hospital pay ward ac-
cording to the Central Service (Medi-
cal Attendance) Rules; and

(b) if o, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
and (b). Under the CS(MA) Rules
Group ‘D’ employees are entitled to
the same medical and surgical facili-
ties in the approved hospitals to which
all other categories of staff are entitl-
ed except m regard to accommoda-
tion in the paywards of the hospitals.
Accommodation in free and general
wardg of the hospitals was regarded
ag suitable for Group ‘D’ employees.
With the object of removing this res-
triction, CS(MA) Rules have since
been amended and now all categories
of staff are entitled to hospital accom-
modation according to their entitle-
ment.

CGHS Dispensary, Shaktl Nagar

3730. SHRI R. L. KUREEL: will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether it is a fact that the
staff of CGHS Dispensary No. 8 Shakti

Nagar go not attend ty their work in
time resulting lot of difficulties to the
patients; and

(b) what steps Government propose
to. take to improve the working of the
Dispensary?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
and (b). No. In the surprising ins-
pections carried out during the last
six months no jnstance of late atten-
dance of the staff came to notice.

CGHS Dispensary, Shakti Nagar

3731 SHRI R. L. KUREEL: Wil
the Mimister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether it is a fact that due to
late delivery of local purchase medi-
cines in CGHS Dispensary No. 6,
Shakti Nagar, Delhi most of the pa-
tienis purchase their medicines from
the market gnd fail to collect the me-
dicine from the Diuspensary;

(b) the details of the local purchase
medicines that were not collected by
the patients during the last si1x
months; and

(c) the procedure to dispose of such
medicines?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
No.

(b) A statement is attached.

(c) Medicines not collected by a
patient against the local purchase in-
dent are issued to other patients, who
have been prescribed the same,
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Statement

D uls ofthe lo al prchase medicines that were not collacted by the patrents duying the last s1x months

Name of patunt Foken  Name of
No Meudicine

Date on  Date on Remarks
which which
indented  indent
received

1 Shr1] N Khatiar

2 Mrs Kamla
9 Mrs Pushpa

1195 Cateryol

7863 Syp Awvil Exp
54240 Syp Oso Cal 20-5-78 2g-5-10,8 1o

19-5-1gal 19 3-1978 Pauent did not turn
up to collect  the
the medicine

25-5-1078  25-5-19-8 Do

— —

CGHS Dispensary, Shakti Nagar,
Delhi

3732 SHRI R L KUREEL Wil the
Mimister of HEALTH AND FAMILY
WELFARE be pleased to state

(a) whether 1t 1s a fact that n
CGHS Dispensary No 6, Shakti Na-
gar, Delhi even the gerious cases are
not referred to Medical Surgical,
E & T or Orthopaedic Specialists in
spite of repeated requests from the
patients and the patients are compel-
led to take treatment from the Dis-
pensary 1tself for a certan period of
time before their cases could be re-
ferred to concerned specialists,

(b) 1f so, whether there pre any
instructions from the Mimstry n this
regard to the Duspensary, and

(¢) the number of cases referred
to those specialists during the month
of June, 19787

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV) (a)
No

(b) Does not arise

(c) Only the medical specialist
visits the dispensary for consultation
The number of cases referred to him
during the month of June, 1978 is 118

The other cases pertaining to Surgical,
ENT or Orthopaedic specialities are
referreq to CGHS recognised Hospitals
for which no statistics are maintained.

CGHS Dispensary, Shaktl Nagar,
Delhi

3733 SHRI R L KUREEL wall
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state

(a) whether 1t 1s a fact that in
CGHS Dispensary No 6, Shakt
Nagar, Delhi certain doctors attend
Dispensary cither in morning hours or
in evening hours 1e, from 7 AM to
1P Mand from 1 P M to B P M
resulting into shortage of doc-
tors in the Dispensary at a particular
time and also resulting intg lot of
difficulties to the patients,

(b) whether this arrangement has
the approval of the Government, and

(c) the number of dbctors put mn
morning and evemng shifts separately
during the monthg of May and June,
1978 and the number of patients visi-
ted the dispensary during the same
period?

THE MINISTER OF BSTATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): - (a)
to (c) Out of the six doctors posted
in CGHS Dispensary No 6, Bhakti
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Nagar, one doctor each attends the
Dispensary from 7 AM. to 1 P.M, and
1 P.M to 730 P M. One of the
doctors is on night duty from 7.30
PM. to 7T AM. Thus for the normal
morning ang evening working shifts
of the Dispensary from 7 AM. to 10.30
AM, and 5 P.M. to 7.30 P.M, all doc-
tors except the one on night duty and
the doctor(s) on leave or off duty are
available for attending to the patients
visiting the Dispensary.

On account of the pressure of leave
during the months of May and June
1978 the number of medical officers
available for duty in the normal
working hours during the periog in
question varied from 2 to 3. The
number of patients visiting the dis-
pensary during the months of May
and June, 1978 was as follows:—

May 1978 7756
June 1978 9370

Meadicine supplied to patients in
CGHS Dispensary, Shakti Nagar

3734, SHRI R. L. KUREEL: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether it is a fact that in
CGHS Dispensary No. 6 Shakti Nagar,
Delhi even the ordinary medicines are
not supplied to the patients from the
tounter and the patients have to visit
again and again although the medi-
cines gre available in Store;

(b) whether the medicines of local
purchase are supplied to the patients
in 5-6 days or more and the patients
have to suffer a lot on this account in
the same dispensary; and

(c) the reasons for this abnormal
delay in supply of local purchase me-
dicine to the patients?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
EAM'BI PRASAD YADAV): (a)
0.

(by and (c). Super Bazar is the
authoriseq chemist to supply day to
day requirements of nonpformulary
items as also formulary items which
are not available in the CGHS Medi-
cal Store Depot. Normally, Super
Bazar complies with the indentg either
on the same day or on the next day.
In case the Super Bazar certifies that
the indented medicine is not available
with it, the patient is authorised to
purchase the same from any chemist
and reimbursement of the cost of the
medicine is done by the Super Bazar.

Specialisty working in Dr. Ram Mano-
har Lohig Hospital

3735. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of
HEALTH AND FAMILY WELFARE be
pleaseq to state:

(a) the names of the CGHS Specia-
li-ts working in Dr. Ram Manohar
Lohia Hospital and Safdarjang Hos-
pital with more than 15 years service
standing and have not been sent on
transfer even once outside Delhi;

(b) the nameg of such specialist
under (a) above who have been work-
ing on deputation in developing coun-
tries (Africa) for a maximum permis-
sible period and on their return have
not been posteq outside but in Delhi
against the transfer/posting policy
laid down by the Government for
such caseg under CGHS/CHS; and

(¢} whether the teaching experience
gawned by such CHS Specialists in the
developing countrieg (Afffica) is re-
cognised by the Government of India
and is given due weightage Yor teach-
ing jobs in the teaching hospitals?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND-
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Dr,
Ram Manchar Lohiq HoOspital:

1. Dr. K. P. Mathur, Senior Phy-
siclan. .

2. Dr. J, P. Singh, Senior Surgeon.



218 Written Answers

8, (Smt.) G, Sen, Obst, & Gynae,
Gynae.

4. Dr. S. Mukherjee, Consultant
in Surgery.

5. Dr, Dharam Pal, Senior Derma-
tologist.

6. Dr. C. G. Keswani, Physician,

7. Dr. Harbans Lal, Physician.

8. Dr, D. Sen Gupta, Physician

8. Dr. C. M. Jain, Semior ENT
Specialist.

10. Dr. B, B Ahuja, Dermatologist.

11. Dr. G. P. Varma, Semor Pae-
diatrician.

12, Dr., Vidya Bhushan, Psychiat-
rist.

Safdarjang Hosmital, New Delhs,

1. Dr. (Smt,) S. F. Jalnawalla,
Senior Obst, & Gynae.

2. Dr. B. S. Kanwar, Physician.

3. Dr. P. C. Rai, Surgeon.

4. Dr, Ved Vrat, Surgeon.

5 Dr. P. C. Sagar, ENT Specialist.

6. Dr. (Smt.) S. K. Sachdeva
Obst & Gynae.

7. Dr. R L. Bikhchandani, Der-
matologist.

(b) None of the officers mentioned
under (a) had been on deputation in
developing countries (Africa) for the
maximum permissible period of 5
years. However, Dr. P. C. Sagar and
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Activities of Anand Margis in Britain

3738. DR. VASANT KUMAR PAN-
DIT: Wil the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the anti-terrorists

squaci of the Scotland Yard in England
has evidenced terrorist activities and
incidents of violences by Anang Mar-
g1 vperating from a Hoste] for Home-
less girls in Birmingham;

(b) whether the Scotland Yard
Agencies have arrested some persons
charging them with conspiracy to
murder the former Indian High Com-
missioner in London Shri B. K. Nehru
and plans to murder other officials of
India House; and

(c) whether the High ( ommussion-
er of India 1n UK, inquired into the
affauns ang if so, the results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) No, Sir., However the
activities of the Hostel for Homeless
girls in Birmingham run by the
Anand Marg organisation, were en-
quired into by the anti-terrorist squad
uf the Scotland Yard in the course of
mnvestigations into the activities of the
Anand Marg in UK, following the
stabbing incident of an Assistant of
the High Commission of India, Lon-
don.

(b) Niall Anthony Kidd, an Irish
national was arrested on the 15th De-
cember, 1977 at Wagah Border by the
Indian Security agencies. During the
course of his interrogation, after hus
deportation, he revealed that the
Anand Marg Sector Leader in London,
had formulated plan to assassinate
Shri B. K. Nehru, the former Indian
High Commissioner in UK. This
plan, however, was shelved gs the
security around him was very tight.
Two other viz,, Brian Shaw and Susan

Re. Taru Col- 218
z Uery Accident

Waring were also arrested as mem-
bers of the conspiracy.

(c) Investigationg in such cases are
always carried out by the local secu-
rity authorities. However, in tHis
case, since he was arrested and initial-
ly interrogated in India, senior offi-
cers of the Punjab Police and other
security services who were associated
with the interrogation of Niall An-
thony Kidd, along with officers of our
Mission entrusted with gecurity, assis-
ted the London Police Authorities.
The case has been charge-sheeted.

12 hrs.

RE, ACCIDENT AT TARA COLLIERY

MR. SPEAKER: Now, papers to be

laid on the Table....Mr. Ravindra
Varma,

SHRI SAUGATA ROY (Barrack-
pore}: Mr. Ravindra Varma will be
laying a report on the fatal accident at
Tara Colliery which took place on 3lst
Murch, 1978, Immediately after the
accident occurred, I had given notice.
The Government came out with a
statement on the accident ten days after
the accident took place. Now he is
giving the report on the accident six
months after the accident took place..

MR, SPEAKER: 1 will invite your
attention to the rules concerned

sew e

SHRI SAUGATA ROY: Have you
my notice on this matter?

MR. SPEAKER: I have got Yyour

netice, and I have invited your atlen-
tion ...

SHRI SAUGATA ROY: Will you
refer the matter to the Committee on
Papers lald on the Table?

MR, SPEAKER: Yes.

SHRI S, NANJESHA GOWDA (Ha-
ssan): A full debate has been demand-
ed by 75 Members regarding problems
of agriculture in the country....
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MB. SPEAKER: 1 have referred the
matter to the Business Advisory Com-
mittee.

12.02 hrs.
PAPERS LAID ON THE TABLE

AcCIDENT AT TARA COLLIERY

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): I beg to lay on
the Table a copy of the Report (Hindi
end Enghsh versions) on the fatal acci-
dent at Tara Colliery belonging to
Messrs Eastern Coalflelds Limited, a
subsidiary of Coal India Limited, on
thé 31st March, 1978 [Pluced in La-
brary See No. LT-26808/78).

PassPORTs (AMENDMENT) RuULES, 1978

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): 1 beg to lay on the Table
a copy of the Passports (Amendment)
Rules, 1978, (Hindi and English ver-
slons) published in Notification No.
G.S.R. 353(E) in Gazette of India dated
the 3rd July, 1978, under sub-section
(3) of section 24 of the Passports Act,
1067 [Placed in Library. See No, LT-
2809/178].

PAYMENT OF GRATUITY (CENTRAL)
AMENDMENT RuLEs, 1978

SHRI RAVINDRA VARMA. On be-
half of Dr, Ram Kirpal Sinha, I beg to
lay on the Table a copy of the Payment
of Gratuity (Central) Amendment
Rules 1978 (Hind) and English versions)
published irj Notificahen NNo GSR.
847 in Gazette of India dated the 22nd
July, 1978, under sub-section (2) of
section 15 of the Payment of Gratuity
Act, 1872, [Placed in Library, See
No. LT-2610/78).

DrRucs ANp Cosmerics (FirsT
AmENDMENT) Rures, 1478

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): 1 beg to
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lay on the Table a copy of the Drugs
and Cosmetics (First Amendment)
Rules, 1978 (Hindi and English ver-
slons) publisheq in Notification No.
G.8R. 376(E) in Gazette of India
dated the 20th July, 1878, under sec-
tion 38 of the Drugs and Cosmetics
Act, 1040. [Placed in Library, See
No. LT-2611/78),

12.04 hrs.

MFSSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages recelved from
the Secretary-General of Rajya Sa-
bha.—

(1) “In accordance with the pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Raj)ya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 9th August, 1878, agreed with-
out any.- amendment to the Indian
Explosives (Amendment) Bill, 1978,
which was passed by the Lok Sabha
at its sitting held on the 26th July,
1978

(ii; “In accurdance with the pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Busin.ss
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at 1ts sitting held cn
the 9th August, 1978, sgreed with-
oul any amendment to the Pass-
purts (Amendment) Bill, 1978,
which wag  passed by the Lok
Sabha at its sitting held on the 28th
July, 1978 "

(il) “In accordance with the pro-
visions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Press Coun-
cil Bill, 1978, which has been passed
by the Rajya Sabha at its sitting
held on the 7th August, 1978."
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PRESS COUNCIL BILL
As PASSED BY RAJYA BaBHA

SECRETARY: Bir, I lay on the
Table of the House the Press Council
Bill, 1978, as passed by Rajya Sabha.

12.05 hrs.

RE, DISCUSSION ON MARATH-
WADA SITUATION

MR. SPEAKER: Now, we take up
Call-Attention, Mr. Vayalar Ravi.

ot owfeers qeem gy )
W WENW, ¥O ow sqwenr w1 9wy )

MR, SPEAKER: Which is the rule
which has been broken?

LR AT wweqr
w e up & fe owret AW R ower w1
fe sozarer o @@ w2 w1 freewn W@
w1 qumw ¥}F

MR. SPEAKER: That matter is
being placed before the Business Ad-
visory Committee. Now we are dis-
cussing the Constitution (Amend-
ment) Bill; we are sitting upto 8.00
p.am, It is not possible to take it up
now.

Mr., Vayalar Ravi (Interruptions)
Mr, Kureel, the matter was raised
only the other day, I have referred it
to the Business Advisory Committee.
Meanwhile we are discussing the
Constitution Amendment Bill and you
know every day we are sitting till
8 O'Clock ....

(Interruptions) **

MR, SPEAKER: Don't record, Mr,
Bhagat Ram please take your seat.
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I am on my legs. You are going om
like this for a long time,

(Interruptions) **

MR, SPEAKER: No, please. So
long as you disturb the House, you
will not get a chance. Nothing will go
on record. Mr, Vayalar Ravi

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr. Bhagat Ram has
been trying to draw your attention for
the past so many days....

MR. SPEAKER: Every day he just
gets up and speaks for ten minutes,

SHRI JYOTIRMOY BOSU: You
plcase give him five minutes,

MR. SPEAKER: Nobody can force
me, He is trying to adopt a method
to force me. Everyday he gets up for
ten minutes and 'wastes the time of
the House, Do you think I must yield
to it? If I yield once, there will be
no end,

SHRI JYOTIRMOY BOSU: Please
hear him for a minute,

MR, SPEAKER: By fhis method

nobody will get it.

SHRI DINEN BHATTACHARYA
(Serampore): He is trying for the last
one week,

MR, SPEAKER' No, please He ex-
pects that by saymg that he 13 a
back-bencher, he will get if

(Interruptions)**

MR. SPEAKER. Mr. Ravi why not
raise your voice?

SHRI VAYALAR RAVI (Chirayin-
kil)- I was waiting for Mr Barnala
fo come, Now thal he has come, I
will call his attention,

**Not recorded.
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12.07 hra.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DECISION OF GOVERNMENT TO
DECONTROL BUGAR

SHRI VAYALAR RAVI (Chirayin-
kil): Sir, I call the attention of the
Minister of Agriculture and Irrigation
to the following matler of urgent pub-
lic importance and request that he
may make a statement thereon:

“Reported decision of the Govern-
ment to decontrol sugar with effect

from 1st October, 1978,

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): Sir, the
House may kindly recall my making
a detailed policy statement at the be-
ginning of the Budget Session, on
February 27, 1978, setting out a num-
ber of measures decided upon by the
Government to maximize the off-take
of sugarcane by the varioug sweeten-
ing agents produced from sugarcane.
namely, sugar, khandsari and gur and,
more particularly, by the organized
scctor of the sugar indusiry, That
these measures have considerably
met our objective is seen from the
single fact that sugar production dur-
ing the current year, at about 65 lakh
tonnes would represent an increase of
over 34 per cent as compared to the
last year's level of 484 lakh tonnes,
which itself was a record till then.
The sugar industry would be absorb-
ing an additional quahtum of sugar-
cane of the order of about 18 million
tonnes during the current sugar year.

Taking into account the record
sugar production, the high level of
sugar slocks in the system, the pre-
ponderent need to further maximize
domestic consumption of sugar which
hag already risen by over 22 per cent
in the last one Year, to bring the be-
nefits of enlarged production {0 the
consumer etc. the Government had
taken up a review of the sugar policy.
After carefully considering all aspects
of the present situation in this sector,
the Government have decided to re-
move the control on prices, movement
and distribution of sugar with effect
from August 16, 1978, To ensure a
emooth tiamsition, the organisations
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responslble for lifting levy sugar
against release ovyders imsued before
that date are being asked to take
over the stocks expeditiously,

The statutory minimum price pay-
able for sugarcane for the season
1978-79 will be raised to Rs. 18/~ link-
ed ‘o 8.5 per cent recovery against the
present level of Rs. 8.50 linked to 8.5
per cent recovery.

The present excise duty on levy
and free gale sugar would be averaged
out and imposed on sugar, simultan-
eously with the discontinuance of the
dual pricing system,

To ensure that the sugar prices pre-
vail at reasonable levels, a close watch
would be kept on the production,
availability and prices, Govermment
hope that the industry and trade
would take this opportunity to stimu-
late domestic consumption by main-
taining prives at reasonable levels In
case prices tend to go beyond such
levels, Government will not hesitate
to take appropriate action.

There are some consequential steps
needed under the changed circums-
tances including those relating to the
relief to he provided to units which
have created/expanded their capacity
in recent times at high cost, for units
which modernize their equipment etc.
as also to provide incentives to sugar
factories for early and late crushing.
These are being worked out and ap-
propriate decisions thereon would be
taken in due course,

Government hope that the new po-
Hey will stimulate domestic consump-
tion and also bring about a greater
balance between the sugarcane avail-
ability and its utilization by the vari-
ous sweetening agents, It is also
hoped that the domestic cnnsumption
of sugar will increase further substan-
tially, in tune with the increasing pro-
duction.

SHRI VAYALAR RAVI: Mr. Spea-
ker, Sir, sugar is an essential commo-
dity ang =any varlation in its price
affects the entire poor class in the
country. Previously, on many occa-
sions on the floor of this House, this
question has been debated upon many
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the hon, Members from

introduced the policy of dual pricing
for the sugar with the intention that

a reasonable price. In 1978, they went
to the extent of introducing Levy
Sugar price equalization fund Bill
also. Even though the sugar tycoons
have been trying to influence every-
body, all steps have been taken from
time to time to see that sugar is made
available to the poor at reasonable
price,

Thé present decision of the Govern-
ment to decontrol the sugar is only
going to harm the interest of the poor
people and it would directly hit the
poor people and would help and bene-
fit the sugar tycoons in this country
and they may, help the Janata Party
in return. The lobby of the sugar in-
dustry is very strong and their influ-
ence on the Government has also
been strong all the time, even though
they number only 103, If you go
ihrough the past history of the sugar
ndustry, it would be clear that they
have been looting the Government as

1878, I can quote the figures to esta-
bligh this. The production of
Where is the
today?

went upfo
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What is the present position? The
Government admit that the sugar pro-
duction is 65 lakh tonnes; 35 per cent
more than the last year, It means,
the consumption of sugarcane has
gone up, the income of the sugar mills
has gone up, the turnover has gone up
and the avallability of sugar is alsg
much. Export of sugar has also been
stopped completely. According to the
reports, only 12,000 tonnes have been
exported, With the carry-over stocks
of the last year and this year's pro<
duction, a huge stock of sugar is
available, It Is, therefore, but fair
that the sugar should be made avail-
able to the consumers at a reasonabla
price, The sale of sugar is being de-
controlled now on the plea of giving
better price to the sugarcane growers.
What ig the price of sugarcane today?
In 1975, when the production of sugar
was 37 lakh tonnes, the sugarcane
price was Rs. 14.60 per quintal in UFP,
And during the next year, we gof
only Re. 1/- less ie Rs 12/- and
Rs. 13/= L.e, even when the sugar cane
price was much higher, To-day, ae<
cording to your own answer in Par«
lhament, it is only Rs. 8,50, or Rs, 8.60,
Even in 1075-76, sugar production was
wvery much less and the levy sugar
price was Rs, 151/- per quintal. At
that time, i.e when the levy sugar
price was Rs. 151/- per quintal, the
sugarcane grower could get a price
of Rs, 13.50 for his sugarcane,

SOME HON MEMBERS: It was
only in UP, and not in other States,

SHRI VAYALAR RAVI: All right.
Even when the sugar production waa

able price. even according to the res
commendations of the Kothari Com-
migsion, And Government could also
see that it was made available to tha,
sugarcane growers, I agree that
there was a discrimination, In

South, Le. in Karnataka, Tamil
and Anihra Pradesh, the levy
price was very much different
that in Bibar and UP, Even in

fgbie
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{Shri Vayalar Ravi]
days, the levy sugar price was Ra 414
in Bihar and only Rs, 150 and Rs. 120/~
in Tamil Nadu and Karnataka, Even
to-day that disparity exists, So, in
the name of the sugar cane growers,
they want to decontrol sugar. But at
what time? At a time when there ia
a heavy availability and heavy pro-
duction, Price is more. To-day, the
levy sugar price is Rs. 250/- in the
Muzaffarnagar market, and 1he open
market orice is Rs. 360/- and Rs
430/-. (Interrustiors) There are twa
kinds of sugar One kind is of a se-
cond quality, There is no sweetness
in that sugar The levy sugar price
now, even in the ration shop, is Rs.
2.50; and in the open market it is Rs.
3,80 and Rs. 4.30, Production has gone
up very high. What is the price of
the sugar cane produced? It is Rs,
and Ra 1150 That is the mini-
Do they get a higher price? No,
the Minister admits that they
been given Rs 850. And they
given them Rs 11/- le. the
of sugar cane has not gome up.

§E

L

Your new step is allowing them to
make more profits at the expense of

people in this cruntry.
Kerala; and Mr Bosu is from West
Bengal, To-day, a statement has ap-

statement by the West Ben-
gal Governmant, We are purely de-
pendent on controlled sugar. The pec-
ple of Kerala and West Bengal, and
al] the deficit States have to beg be-
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admitted it viz. that it was not ac-
cepted, In the present situation, de-
control will hit the poor, poorer and
the poorest people, especially in defi-
cit States like Kerala, in the present
favourable atmosphere of sugar avail-
ability in the country, May I know
from the hon, Minister: will he revise
the decision to de-control sugar and
make everybody—consumers as well
as sugar cane growers—happy? Will
he expedite a decision and nationalize
the sugar industry completely, to free
it from the political influences of the
sugar magnates and tycoons® Lastily,
to protect the interests of the sugar
can growers, will he implement the
Bhargava Commission report forth-
with?

SHRI SURJIT SINGH BARNALA:
Controls come only when there are
scarce conditions, Some commodi-
tieg are controlled when production 18
less and the avallability is low. When
there is a condition of plenty control
ig mot there ..(Interruptions). My
hon, friends tried to impress that it
is being done to provide some relief
to the industry. He said many things
which I would not repeat. Sugar
indugtry was being provided with a
Jot of money when the open market
price was Rs 5.40 or 580, as Chau-
dhuri Balbir Singh was saying just
now, in 1975-76; before the Janaia
Government assumed charge sugar

ket was anything above Rs. 5.50 as
my friend here was saying. With the
coming of the Janata Government
into power the prices in the oOpen
market went down and the prices in
mmmxubmpmg
at less than Rs, 4; even now the
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SHRI JYOTIMOY BOSU (Diamond
Harbour): This is a glaring ins-
tance of an attack on an already seve-
rely reduced public distribution sys-
tem. Whilest the people are suffering
from continuous erosion in their pur-
chasing capacity the government is
adding fuel to the fire by dismantling
the existing distribution system.
There 18 a further reduction in the
government commitment to supply
essential requirements to the weaker
sections of the soclety. Sugar happens
to be one of the main items; therefore
there ig an increasing gap between
promise and performance of the pre-
sent Janats government, On the cne
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hand government is talking about
bringing in new jtems under the pub-
lic distribution system; on the other
hand what we see is they are taking
decisions to decontro] sugar and also
give full freedom to the textile mills
not to produce cheap cloth and allow
them additional export subsidy to the
extent of Rs, 40 crores. This is &
clear example of the Janata Govern-
ment walking into the crap of the
big tycoons, and following the same
path as the erstwhile government has
done.

Remember what heppened in 1071,
Those in Government lifted control
over sugar for which they collected
a very big amount. The argument for
litting control was the presence of
heavy stock, but Government had to
re-impose control within  seven
months just after the election was
over because the money part for the
time being became redundant.

Incidentally, the sugarcane output
per hectare in India has been kept
deliberately low, while 23 new varie-
ties of sugarcane developed by the
Coimbatore Sugarcane Breeding Insti-
tute have been put to use in other
countries.

Only the other day, the sugar mag-
nates were able to squeeze out a con-
cession in reduction of excise duty
and guaranteed average return of
Rs. 185 and Rs, 180 per quintal.

The ration card holders, as it is,
are already paying 30 paise more for
every kilogram of rationed sugar.

So powerful is the sugar lobby in
Delhi that besides taking money from
the front door, they took recourse 10
all sorts of malpractices.

I am guoting the Public Ac-
Committee Report in which it
stated ;

iget another distresging feature
of the rebate scheme for 1972-78 1
the liberal grant of rebate even o

-3

EEE
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factories which had not produced
sny sugar during the base period.
This would, in effect, mean that
such factories would be entitled to
a rebate in excise duty even for
their normal production.’

That shows how powerful the su-
gar lobby is in Delhi,

Again, it says:

“If there ig a substantial gap bet-
ween the tariff value and the actual
realisations of the factories, the
gap between the tariff value and the
ruling market prices is still wider.
The Committee werc amazed to
learn during evidence that while
the ruling market price of free sale
sugar was Rs, 585 per quintal in
September, 1974 in the Hapur mar-
ket and Rs. 570 per quintal in the
Calcutta market, the tariff value for
the month of October, 1974 had
been fixed as ridiculously low a
figure as Rs. 320 per quintal.”

This should confirm that those who
are running the sugar factories in
this country are making more profit
for lewy sugar although they arc say-
g that they are not making profit.

The maximum and minimum prices
of sugar outside the levy sugar wcre:
1974-75: Rs, 560 and 403; 1975-76; Rs.
550 and Rs. 398; 1877 up to June; Rs.
510 and Rs. 319.

Regarding the production of sugar,
he has already given the figures.

1 am surprised to sce this decision
because till the other day they were
waying that they were not contemplat-
ing the decontrol of sugar, This is
from The Hindu dated 25th February.
It clearly says:

“The bhroad concensus in the
Cabinet was instead of decontrol,
other measures should be adopted
to help the sugar factories realise
their cost of production and con-
tinue to pay the cane growers the
present prices.”
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That was th!'Cnbinet decision in
February, 1878. Then again, The
Economic Times of 26th February
5ay8:

“The Union Cabinet today grap-
pled with the problems faced by
the sugar industry for more than
two hours. Though no official an-
nouncement is  forthcoming, it is
understood that there was strong
opposition for total decontrol.”

What has happened in between? 1
must take my hat off to the sumar
lobby. They have succecded so
well, they have been able to putl ithem
in their pocket, to put the Janata
Government people in their packet.

In reply to Starred Question No. 277
dated 5th Deccmber, 1977, this  was
the reply given, Part (b) of the ques-
tion wus:

“Whether Government propose to
ensure equitable distribution of ra-
tioned sugar to all the citizens of
the country on uniform basis and
if so, by what time.”

The reply was:

*Yps, Sir. In accordance  with
the decisions taken by the Govern-
ment on 27-10-1977, it has been
decided to increase the State-wise
monthly levy sugar quota to 425
grams per capita as against 300
grams earlicer for the estimated po-
pulation as on 1-7-1975 .”

In between what has happened

MR. SPEAKER: Please come to the
question,

SHRI JYOTIRMOY BOSU: I will
finish in no time. I assure you I will
not tuke much time,

MR, SPEAKER: I am only getting
assurance,

SHRI JYOTIRMOY BOSU: In reply
to Unstarred Question No. 1021 dak-
ed 21st November, 1977, the Minister
of Stale, Shri Bhanu Pratap 8ingh,
sald:
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[Shr Jyotirmoy Bosu]

“No proposal hag been received
from the Madhya Pradesh Govern-
ment to decontrol sugar.”

SHRI BHANU KUMAR SHASTRI
(Udaipur): Sir, when my hon fr-
end, Shri Ram Kishen, was speaking,
you asked him to stop and he stopped
immediately. But, in thiz case you
are allowing Shri Bosu to continue,

MR SPEAKER No, no Your me-
mory may be very short. He did not
slop for over a minute I would re-
quest Shi: Bosu to put the question,

SHRI JYOTIRMOY BOSU “Afier
due consideration of the proposals
and keeping in view all the aspects
and hkely repercussions on vaiious
seclions of the people, Government
have recently decided to continue the
policy ol partial control on sugar,
wilh equal emphasis on distribution of
levy sugar in the rural areas”

What has happened after that? All
these are very recent utterances.

MR. SPEAKER This is not a de-
bate He should put a question.

SIIRI JYOTIRMOY BOSU: In the
Report of the Sugar Industry Enquiry
Commussion, Volume II it is stated at
page 1091,—

“(b) Recommendations from Chap-
ter VII:;

(i) The entire private gector of
the sugar industry other than the
cooperative sugar factorles, should
be nationalised;

(2i) The marketing of sugar up-
to the level of wholesale trade
should be completely nationalised;

(i) Provision should be made
for adequate representation of la-
bour and cane-growers in the na-
tlonalised sector and in the coopera-
tive sugar factories at all levels;
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(iv) For formulating and execut-
ing policies in regard to the entire
sugar industry (public sector and
cooperative sector) and for the ad-
ministration of the public sector of
the sugar industry, a
MR SPEAKER. You are making
u gpeech.

SHRI JYOTIRMOY BOSU- 1 say
that the Government cannot have
double or treble standards. ‘They
set up a Committee or Commission
and then they take a decision, as per
dictates of the sugar barons If they
proceed with the de-control of sugar,
the country will know that the Janata
Government has been purrhased by
the sugar lobby I wanti the Minister
to give an assurance that he will not
proceed with decontrol of sugar and
thus deprive the poor people of the
sugar which they are getling at con-
trolled price

SHRI SURJIT SINGH BARNALA
My hon friend was giving credit o
both sides To the other side he was
saying, when they imposed control
they were 1n the hands of the sugar
lobby, to us he 1s saying that now we
are thinking of decontrolling sugar,
we are in the hands of the sugar lob-
by. I do not know where he stands.
Then he pointed out that Government
was following different policies and he
quoted some replies to questions He
said that on the 5th December 1977
the quota was increased to 425 grams
per person That was done because
the availability wos more 8o, we
thought that it should go to every
village in the country. Therefore, we
increased the guota. But, ultimately,
what happened? There were more sup.
plies, 70,000 {onnes more was deliver-
ed for public distribution Then {t
started coming back to the market by
the backdoor, selling at a lesser price..
(Interruptions) Shri Bhanu Pratap
Singh stated in December 1977 about
partial control, Six months earlier he
could not anticipate that we are golng
to de-control sugar . ..
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SHRI JYOTIRMOY BOSU: Sir, on
a point of order

d;m. SPEAKER: No point of or-

SHRI JYOTIRMOY BOSU: He is
misquoting me.

MR. SPEAKER: Nobody is mis-
quoting him. He has said so much.

SHRI JYOTIRMOY BOSU: Shri
Bhanu Pratap Singh said on that
d&y:

“After due consideration of the
proposals. ...

MR, SPEAKER- No, please, The
Minjster is not yielding.

SHRI SURJIT SINGH BARNALA:
Now the situation has changed. There
is more supply of sugar in the mar-
ket. We have to take into account
all these factors and take a decision,
which we have done.

SHR] ANNASAHEB P, SHINDE
(Ahmednagar): On a point of order.
His statement does not make it clear,
because the House deserves....
(Interruptions).

MR. SPEAKER: Mr. Jyotirmoy
Bosu, Item No. 8.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

THIRTEENTH REPORT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to present
the Thirteenth Report of the Commit-
tee on Public Undertakings on Jute
Corporation of India Limited—Pro-
curement and Marketing of Jute by
J.CL

MR. SPEAKER:
under Rule 377. Dr.
Pandeya.

Now., Matters
Laxminarayan

Matters Under 238
Rule 377

DR, LAXMINARAYAN PANDEYA:
Rose,

SHRI JYOTIRMOY BOSU: You
gave a guidance that this ‘Indian Fx-
press’ news item,..

MR. SPEAKER: 1 have called Dr.
Pandeya,

SHRI JYOTIRMOY BOSU: I want
to have one minute.

MR, SPEAKER: No. Dr. Pandeya.

12,42 hrs,
MATTERS UNDER RULE 377
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[w1e wwfr wrowe qtedt]

wEganl mir off ¥ wrw ¥ wreiww
& gy faden s g 6 @ w A &
v § wife 3y ommren @ fad
g wry vt fasw § % wgm fs @ ag
Wt ez vt fn @ xuvr few e gEarel
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{u) REPORTED BREAK IN SERVICE OF
MANUAL LABOURER; OoF FARAKKA
CoMPLEX

SHRI SASANKASEKHAR  SAN-
YAL (Jangipur) A large contin-
gent of manual labour had for g long
time worked at the Farakka Complex
The labourers were on  muster roll
The previous Government of India
had a policy of making break in ser-
vice of some for a shortwhile to avoid
their permanency and they passed as
casual labour During the mncumbency
of the present Government, after ag:-
tation and discussion the casual
character was abrogated and all be-
came permanent Recently, out of a
bunch of about 1500 labourers, 600
have been given notice of retrench-
ment with effect from 1-8 78 Through
our intervention that date has been
postponed to 15-8-18978 A  serious
situation has atsen and 1t 1° not mere
ly a case of throwing back to unemp
loyment but is inconsstent with the
avowed policy of the Janata Govern-
ment

(111) REPORTED DECISION IO CANCFL
PENSION OF 50ME FREEDOM FIGHTERS

SHRI C K CHANDRAPPAN (Can-
nanore) It was a matter of serlous
public concern that the Government.
of India has decided to cancel the
pension granted to some of the free-
dom fighters on politica] grounds and
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decided to invoke provisions of Re-
venue Recovery Act to recover the
amount which already had been given
to them by way of pensmon

Whatsoever wmught have been the
ideological fnspuation apg political
motivation behind a struggle, we must
have the broad mindednessand grace
to accept i1t as freedom struggle and
honour the participants of those strug-
gles as freedom fighters and national
heroes

But the Janata Government has
taken a narrow view on this matter
and cancelled the pension granted to
some of the freedom fighters merely
on narrow political consideration

Recently the Kerala Assembly has
adopted a resolution to express its
disapproval of this policy

They wanted the centie to take
immediate decision to grant pension
to freedom fighters who took part in
the historic Punnapra-Vayalar strug-
gle, Moplah Rebelllon and Kavumbh
struggle

It may be recalled that Punnappa
Vayalar Struggle was the aimed strug
gle against the attempt of the former
Maharaja of Travancore to declare
Travancore independent ai the insti-
gation of the British Maplah Rebel
lion in Malabar was part of the Khi-
laphat movement and peasant revoit,
mseperable part of freedom struggle
Kavumba:  struggle was  struggle
against the British in Malabar

1, therefore, request the Govern-
ment to grant pension to the free-
dom fighters of the struggles and
movements mentioned above and stop
the act of invoking Revenue Recovery
Act agamnst the freedom fighters It is
an insult to imury I request the
Government to make a statement on
this matter in the House
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(iv) RerORTED FORCIBLE OCCUPATION oF
©  Aburr Lrremacy Centeeg or Sma-

Taise the following matter of urgent
public importance in the House under
rule 377,

Women’s Mutual Aid Society js an
organisation which has been running
fifty centres of adult literacy in the
Jhugi-Jhopri colonies for the last
eight years with grants from the Gov-
ernment of India, In addition they
are running Balwadis and some craft
classes also. They have got teachers
trained for adult cducation with the
help of the Polyvalent Adult Educa-
tion Centre. 4000 women have been
issued cerlificales sp far by Begum
Abida Almed. The DDA allotted iwo
rooms tenements in 43 localities to
conduct the programme of adult hie-
racy for women, craft cenires and
Balwadis and they are running them
successfully.

Recently, in  Shakurpur, all the
centres which bclong to lhis Society
have been forcibly occupied by Shri
Devender Swaroop, Lecturer, DAV,
College, Evening Wing, Lajpat Nu-
gar. The boards have been remov-
ed without their permission; 14 sew-
ing machines and the library of three
hundred books have been taken over
by them and they have rcfused ‘o
give them back.

They have misguided the teachers
who belong to the Women's Mutual
Aid Society and with their help, they
are carrying on the classes in the
schools occupied by them.

In Madhipur Block also, the people
belonging to the same group, who
foreibly occupied the schools earlier,
have again occupied the centres run
by the Society and have opened what
is called a Medical Store.

Rule 371 a4

As this organisation ig yun by wo-
men, they neeq protection.and I
urge upon the Government to take
Immediate action in this regard,

(v) RerorTED SIGNS OF BENDING AND
CoanzorSUNTmuarKo-

SHRI BIVAJI PATNAIK (Bhuba-
nea-nlmr}: Sir, I wanted g Call At-
tention motion to be admitted on this,

With your permission, under rule
377, I want to raise the following mat..
ter of urgent public importance.

The world famous Sun Temple at
Konark in Orissa has shown signs of
bending and collapse. Already, a big
slone has fallen to the ground form
the inside top on 4th August, This
temple is a monument of Indian art
and sculpture situated in the eastern
coast in Puri District of Orissa which
was built 1300 years back. Every
stone of this temple is 3 master-piece
of arl. Already many statues have
been removed from this temple to the
National Museum in Delhi. Some are
stolen, Yet whatever remains and
particularly this temple is a wonder
in the world’s art and sculpture,
Enough steps were not taken to main-
tain it with the advice of specialists
on the matter. The renowned Archeo-
logist, Dr. D, P. Ghose has opined
that because of the adverse effect of
atmosphere in the sca-coast and in
the absence of proper maintenance,
the temple has shown signs of collapse
and he has advised that on this mat-
ter, the advice of the UNESCO be
taken. A team of specialists from
UNESCO should be required to study
the matter, Another specialist, Sri D.
K. Chakravorty has opined that be-
cause of the salty atmosphere and
sand-storm, this temple is decaying.
In order to keep itself free from such
adverse atmosphere, long-term as
well as short term measures may be
taken. Still another Archeologist, Shri
P, C, Dasgupta has advised that a big
protective umbrella gver the temple
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is required in order to maintain it.
The Government of India has not yet
taken enough steps in this matter.
This temple attracts g good number
of tourists to our country. Leaving
aside this economy parts, this temple
which is a part of our cultural history
requires the immediate attention of
the Union Government for its preser-
vation. I, therefore, urge upon the
Government to take immediate steps
to get a team of specialists from the
UNESCO and act as per their advice.
1 also urge upon the hon. Minister to
visit the place as early as possible
50 that he can acquaint himself with
the problem and take necessary steps
at an early date in this regard.

SHRI JYOTIRMOY BOSU: I want
half a minute, Sir. The other day 1
gave a notice, and your gecretariat
official came and said, under your
direction, that 1 could give notice un-
der rule 377, This 1s about the publi-
cation in the Sunday Standard that
MPs are lobbying tor a polyester firm
i Ahmedabad. I would not mention
the name—it js D. Ambani; I do not
want to mention that. The question is
this, After that, I have given notice
under rule 377 again as per your di-
rection, but it is not being admitted..

MR, SPEAKER: Which is not being
admitted?

SHRI JYOTIRMOY BOSU: On the
front page they have sald that the
MPs are lobbying....

MR, SPEAKER: Please tell me
what I have not admitted, I do not
know what you are saying.

SHRI JYOTIRMOY BOSU- This is
about a news item where it has been
alleged that the MPs are lobbying for
a polyester firm of Ahmedabad.

MR. SPEAKER: You want to make
a statement without making it accord-
ing to rules. I will look intp the mat-
ter,

AUGUST 10, 1078

Constitution
(40th Amdt) BUR

SHRI JYOTIRMOY BOSU: I am
most grateful to you, Sir,

SOME HON. MEMBERS rose—

MR. SPEAKER: Whoever wants to
discuss anything about his notice,
may please come and discuss with me.
1 am available to everybody for dis-
cussion, I may be able to select for
today or tomorrow; I have some limi-
tations.

ot v om () ¢
uTH W E

MR, SPEAKER: What is your point
of order?

7 % T

!ﬁmm fran 377 % wdA
Uty WX ® 9m g wieingr ®Y QETE
nﬁswﬂmmm wr fear § 1
4 A v f@r @ m*mw

(vawE™ ) |
MR. SPEAKER. I have allowed five
Members ycsterday also.
R wmoew @AW R ® A
gars fear ¢

MR, SPEAKER: Mr, Bhagat Ram,
you are making a mistake, Yesterday
five Members were selected One of
the Members wos absent. I did mot
ask him to remain absent.

st Taw o (fafemr) & o
377 % Wfen woAR A fam & R
F ! @ woiin swew w1 owant & )

MR. SPEAKER: You may have to
wait for another three days or 30 days.

fraw
T

12,53 hrs.

CONSTITUTION (FORTY-FIFTH
AMENDMENT) BILL—Contd.

CrAause 3—(AMENDMENT OF ARTICLE
22) —Contd.

MR, SPEAKER: Now wg take up fur-
ther clause-by-clause consideration of
the Constitution (Forty-Fifth Amend~
ment) Bill,
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Mr, Saugata Roy. There are g large
number of Members who have o
speak, The maximum time allowed 18
five minutes. .

SHRI SAUGATA ROY (Barrack-
pore): There are only five minutes left
before junch. I will finish,

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): When will the
Clauses be put {o vote?

MR, SPEAKER. At about 6.30 p.m.

SHRI SAUGATA ROY: Yesterday 1
was speaking about the amendment on
prevenlive detention clauses that have
been brought in relation to {he Forty-
Fifth Amendment when I saxd that
one of the basic mandates on which
the Janaty Parly came to power was
not only to do away with the internal
Emergency but also to do away with
preventive detention The first good
thing they did, although belatedly, was
removing the MISA from the provi-
sions of the law—bringing forward the
MISA Repeal Bill. It was expected
that the Junata Government would do
away with these cluuses for preventivy
detention also. But I am sorry that,
except reducing the period from three
monthg to two months, no significant
change has been made in the articles
providing tor preventive detention.

I want to stale al thig gtage that 1t
has been theexperience in our country
that in the last 30 years every govern-
ment which has come to power has
thought that this country is ungovern-
abe without preventivg detention laws,
Whether it was the Congresg Govern-
ment then or whether il is the Janata
Government now, or whether it is the
different Governments in the States,
they all think that our people are not
governable without preventive deten-
tion law.

In thig context I want to refer to
what the Uniteq Kingdom is facing
where the Irish Republican Army is
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slaging an open war: if you go to the
town, Belfast, you will find that on
both sides of the road, there are barri-
cades and soldiers gre peeping out from
armoured bunkers. Still, even in
Northern Ireland, they have not invok-
ed any preventive law. Is it not that
We are a civilized country? We do not
thunk that our people can be governed
without preventive detention law.
When all other countries in the world
where there is lot more trouble than
what there 15 In our eountry,...

MR. SPEAKER: You want more trou-
ble here?

SHRI SAUGATA ROY: No. Even
they have no preventive detention law.
Why do you want the preventive deten-
tion law in our country? In this con-
text I may say that, in the Janata
Party itself there had been a lot of
opposition to the continuation of the
preventive detention law. I refer to
the speech made b¥ the hon, Membes
Shri Ram Jethmalani, on the floor of
{he House,

Mr. Ram Jethmalani hag also brought
an gmendment to this clause but
which, I am sorry to say, has not been
1ery honest Ha sayg that after clause
Td the following clause ghall be insert-
ed, 2.,

"Notwithsf.anding anything con-
tained in the Constitution, go law
providing for preventive detention
shal] operate in respect of any citi-
zen of India except during the period
when the proclamation of emergency,
18 in operatfon.”

Sir, here 15 where Mr. Ram Jethmalanj
has made a compromise with the Law
Minister that when a proclamation of
emergency i3 in operation, which in-
cludes both internal emergency due io
an armed rebellion and gn emergency
dug to external aggression, preventive
detention tan be in operation. But,
Sir, as we have sald it earlier and I
want to repeat it here, we are opposed
to the continuation of any clause with
regard to internal emergency, Whe-
ther the name is interna] disturban~e
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or whether the name is armed rebel-
lion, there should be no provision for
an internal emergency in our Constitu-
tion. That is why also, 8ir, I want to
request Mr, Ram Jethmalani. Let nipy
withdraw his amendment which 15
half-hearted in the sense thai any gov-
ernment can SaY....

AN HON, MEMBER: Ha is with-
drawing,

SHRI SAUGATA ROY: He will have
fo, because of pressure from his gov-
ernment,

I want to say asg Mr. Barua from
our gide said yesterday, even with re-
gard to external aggression we have
doubts because we have seen the last
few yearg in this country have heen an
eye-opener to the people of ihs couut-
ry and members of all parties inciud-
ng our own Party which has been in
power for so long in the country that
when excessive power iz in the hands
of a ruling cligue, then it can be ope-
rated as much against the members of
the ruling party as it can be used
against the members of the opposition
parties. Mr. Chandrasekhar was a
member of our own party when he wag
arrested. Therec were other instances
also where members of our own Parly
were arrested during the emergency
8o, Sir, Congressmen have glso suffer-
cd due to this.

So, all I want to gay is that 1t is high
time that the Law Minisier who earliep
has been a gtaunch champjon of civil
rights should come forward removing
all these. Mere amendments gre
nothing because, a8 you know, in this
country the government has very great
powers. In a country where people
are poor, the State is always more
powerful than the people and there is
ne need for preventive, repressive and
draconian laws in the hands of the
State in order to govern and guide the
destines of the people,
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1 might also say here, Sir, that the
Janata Party has been a staunch advo-
cate of ecivil rights here and human
rights abroad. Our Prime Minister
has spoken a number of times on the
question of human righis in different
countrieg of the world, 1 may say that
this concept of human rights does not
g0 well with the concept of preventive
detention, nor does it go well with the
concept of having any internal or ex-
ternal emergency in {his countrv,

So, with this, I want the Lew Minis-
ter to come forward and sav ihai there
will be neither any preventive deten-
fion nor any laws for jnternal or exter-
nal emergency in thig country so that
the pcople of this country are perma-
nently insured aganst any interierence
into their basic rights by the Stote
because, as you know, Sir, the State
could very ofien be reduced to a rule
by a caucus or hy a few pcople.

Thakn you, Sir

MR. SPEAKER: The Ifousr stands
adjourned till 2'0" rlock,

13 hrs,

The Lok Sabha adjourned foy Lunch
till Fourteen of the Clock

—

The Lok Sabha reassembled, ajfter
tunch, at Five minutes past Fourteen
of the Clock.

[MR. DEPTY-SPEAKER in the Chair]
AMENDMENT) BILL—Contd,

CONSTITUTION (FORTY-FIFTH
AMENDMENT) BILL—Contd.

MR. DEPUTY-SPEAKER: ] think we
should push through, but for that pur-
pose, I would request the Merbers to
cooperate. There are some clauses
which are important, on which some
people would like to spcak. At the
same time, there are gther clauses on
which there are amendments given by
some Members. I would request them
not to go on sgpesking, on avery clause,
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SHRI H. L. PATWARY (Mangal-
doi): 1 am concerned with Education.
Yesterday, 1 took permissiwn from the
Chair to speak on clauge 47.

MR, DEPUTY-SPEAKER: We will
come to that. Wg are still on clause 3.
Now Shri B. P, Mandal.

SHR] B. P, MANDAL (Madheopura
Mr. Deputy Speaker, Sir: I wn not very
bappy with the present amendment
brought forward by the hon. Minister,
As a matter of fact, during the elec-
tions, we had solemnly pledged betore
the electorate that we shall do away
altogether with internal Emergency.
We had been given & mandate to do
away with it. We had addresse] seve-
ral meetings, and everywheie we had
told the people that as soun as we were
voted to power, our first act wauld be
to do away with inlernal Lniergency.

I am sorry that intornal Emergency
hag been allowed {0 continue. We
were critlcising Mrs, Gandhi for the
proclamation of Emergency. Now
Mrs. Gandhi ang her supuorters snd
sycophants will go tv the eleclorate
and say: “Look here, thes: peovle were
eriticizing us for the proclamation of
Emergency. But these people have
themselves now orovided for procla-
ming it.” What is the difference
between internal disorder and armed
rebellion, as has been sought to be
substituted?

SEVERAL HON, MEMBERS: We are
on clause 3 pow.

SHRI B, P. MANDAL: I know, I
am making a passing reference to in-
ternal Emergency. There is no diffe-
rehice between internsl disturbance ang
armed rebellion. Moreover, what is the
difficulty, after all, for people like
Hitler, Mussolini, Salazar—and last but
not the least—and dictators of Indira
Gandhi-type to come forward and

brought in a clause saying that beiore
advising the President, the Pnme
Mimsjer -« will. call 8 meeung of the
Cabloet. But,” afier all in a perha-
mentary democracy, what is the posi-
tion of the Minister, a8 against the
Prime Minister? Withun the

of an eye, these Ministers can be askeq
1o vacate, or to resign, if they dom't
resign, they will be dismissed, There-
afler, lus followers and sycophants
will be brought in, into the Cabinet, It
15 not so difficult for a dictator to get
it passed. Thus, there can be no
check. After all, in a parliamentary
democracy and a Cabinet gystem, there
1s no voting. Whatever the Prime
Minister sayg that prevail whatever
may be the majority view. It is well
known to the hon. Minister. There is
no check t{o that, By this we are los-
mg our face, We are giving those
persons who have lost their face before
the electorate, a good chit a good
ceriificate, an opportunity to go to the
people and say; look, we were justified
in proclaiming the emergency,

I now come to thig clause. The first
and foremost criteria of an independent
soclety is that there ghould be no 1m-
prisonment without trial. Thig was
dchieved in Britain long ago, in the
12ty and 13th centuries in the Magna
Carta, the first charter of liberty.
People in Britain got from their king
in the Magna Carta a gpecitic declara-
tion that nobody will be sent to prison
without trial. But they are continu-
ing preventive detention here, saying
instead of 3 months; g person will be
detained only for two months, This
process of {wo months may go on and
continue for the whole life time of a
pergon. What will be the check?
There was specific provision in the
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character of the judiclary in the coun-
try dunng the emergency The
highest judiciary in the rountry danc-
ed to the tune of the dictator, much
cannot be expecteg from that So I
say that we should have done awav
with this

Yesterday the hon Mimster was
saymng suppose there was external
danger there could be emergency, sup-
pose there wag Internal danger why
there should be no emergency® The
Central Governmeni hag got a laige
force of central reserve police, border
security force and state constabulary
ang so on and if there 15 a small
armeq rebellion here or there, they
could quell it What i{s the necessily
of curbing the independence and
liberty of the whole of the nation? If
more than fifty per cent of the peoplc
take up arms against the government
we have no nght to remain here Le-
cause 1t 1g the majonity which rules
It 1s not a foreign government which
says we shall be here by force of
arms We shall have to be here by
the consensus of the people I have
got a lot of other things to say bul
due to shoriness of time I will only
say that I support this Bill I am dut-
fully bound to support it belonging to
the Janata Party But I support it
with a heavy heart 1 may agamn tcll
the hon Minister that this amending
Bill fmay prove to be the Waterloo
of the Janata Party, in the next elec-
tions we will have no face 1 sound
this warning to the Minister He may
be thinking that people support it
Because we are mn the Janata Party
we are supporting it. Members of the
CPM are supporting 1t because other-
wise it will land them from the frying
pan fo the fire The Congress people
are supporting it because thig Bill will
save their face before the people
Therefore, they are getiing so much
support but I submit that this BITl
may prove to be the Waterloo of the
Janata Party in the next elections
uﬁﬂllhl‘UMﬂtwmwa
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SHRI C. M. BANATWALLA
(Ponnani): It is wvery tragic that
Clause 3 of the amending Bill seeks
to continue this concept of preven-
tive detention. Preventive detention
is nothing but a lawless law and it
18 repugnant to democratic ideals. It
is also anomalous to have preventive
detention provisions in the Chapter
which gives fundamental rights. Not
only that. I must mention that the
hon, Minister was very eloguent
about personal liberty and article 21.
He pointed out in this House the re-
levant provisiong in the amending
Bill that the enforcement of article
21 desling with personal liberty can-
not be suspended even during times
of emergency, but I am constrained
to submit that the hon. Minister is
irying to shine in false glory, be-
cause Clauses 3(b), 4, 56, and 7 of
article 22 exclude the application of
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article 21 even in times of peace.
Therefore, the very astonishing and
tragic part of the Constitution is that
preventive detention iz a subject maf-
ter of norma] and peace-time legisla-
tion. This is something for which
we do not find a perallel in democra=-
tic countries.

As is well known, there can be
no preventive detention law in the
USA or in England during times of
peace. Similarly, artidie 34 of the
Japanese Constitution of 1846, article
3(2)-(3), we. sub-clauses (2) and (3)
of Article 3 of the Czechoslavak Con-
stitution of 1948, article 104 of the
West German Constitution of 1948
and several others specifically say
that there can be no detention with-
out trial All of them specifically
state that no person can be detained
without having been given the rea-
sons for detention. They also speci-
fically state that every person shall
have the right of being assisted by 2
lawyer. But here, the tragic part is
that we are treating preventive de-
tention as a subject of normal and
even peace-time legislation. These
preventive detention provisions dis-
figure our Constitution and ridicule
the very concept of the rule of law
to which we say we are dedicated.

No doubt, certain safeguards have
been provided as far as preventve
detention is concerned, but it is not
a question of safeguards; it is mot a
question of remaining in detention
for two months or three months
without the opinion of the Advisory
Board, it is not a question as to how
that Advisory Board will be com-
posed. The vital question is deten-
tion withous trial, which smacks of a
feudal society. I, therefore, most
humbly request the Government, not
to insist upon any such preventive
detention law during times of normal
peace. 1 have given notice of my
amendment No. 162, which seeks to
do away totally with this concept of
preventive detention, But there are
certain difficulties which we face.
Suppose the Government does pot
gccept this idea of removing preven-
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live detention from the Constitution,
in that case, we will be obliged to
vote n favour of the Government
amendment, to do away with the
stringent provisions which are at
present there in favour of some
lesser stringent provision I hope the
Government 1s not going to confront
us with such a situation I appeal to
the Government most fervently to
scrap the provisions relating to pre
ventive detentlon lock stock and
barrel

MR DEPUTY-SPEAKER Shn
Vinayak Prasad Yadav I would
again appeal {o the Members to be
brief in their remarks Some mem-
bers have given notices on & number
of clauses 1 would request them to
select one or two important clauses
on which they would Lke fo speak
and inform the Chair of their
preferences

SHRI KANWAR LAL GUPTA
We have to speak on all important
clauses

MR DEPUTYSPEAKER 1 am
calling those members who have not
glven notice of any amendments
according to the List given by the
whip

BHRI PURNANARAYAN SINHA
(Tezpur) Sir, you should call those
members who have not been able to
get a chance fo speak durning the
general discussion

MR DEPUTY SPEAKER We are
trying to see to that also, that Is,
glving opportunity to those who have
not spoken in the general discussion
But there are some names which are
sent by the whips which also we have
to call

gency declared by the President in
actual outbresk of war, aggression
or armed rebellion”
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MR. DEPUTY.SPEAKER: I am
very sorry because there are many
Members who have been in jail
That is not the reason. There are
many Members who have been in jail
during Emergency.

MR. DEPUTY-SPEAKER: You
speak on the Third Reading.

(wwwwr), ... o of Ofen & o
wifig

SHRI HARI VISHNU KAMATH
(Hoshangabad)- Mr. Deputy Speaker,
Sir, I have already moved a motion
before the House, I have taken the
leave of the House and I have al-
ready moved the amendment no, 278,
list no 33.

At the outset, I should like to make
it clear that it would have been the
happiest consummation it this odious
and abnoxious provision of preven-
tive detention had been repealed and
abolished once for all I had opposed
it in the Constituent Assembly thirty
years ago when I gaid that it is
strange that Article 22 has been en-
shrined in the Indian Constitution, an
Article which confers on every citizen
the fundamental right to be detained
without trial. 1 suggested that it
might ind a place elsewhere in the
Constitut/on, but not as an Article of
fundamental right. It was not be and
it was embodied in the Chapter on
fundarnental rights.

Later when Sardar Vallabhbhai
Patel, the then Home Minister intro-
duced a Bill in 1950, in pursuance of
the enabling article 22 of the Con-
stitution, in the Provisiona} Parlia-
ment, I had also moveq some radical
amendments to that Bill, and one or
two of them had probably been
accepted by the Minister,

Today, I can understand, but not
appreciate, the arguments, the pleas
that may be made by the Govern-
ment, by the Law Mimster, pointing
out certain constraints, political, or
it not political, administrative, and
the compulsions of the prevalling
situations in some parts of the
country.

At that time, when Sardar Valla-
bhbhai Patel introduced the Bill in
the Provisional Parllament, he also
had sald that he wap doing so with
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a heavy heart, that he had three sleep
less mights and that, when he had
introduced the Bill he was not happy
over it. I am sure, the Law Minis-
ter, Shri Shanti Bhushan, is even
more unhappy than Sardar Vallabh-
bhay Patel was at that tume Sardar
Vallabhbhai Patel who was the Home
Minister at that time had also said
that because of the miuation in
Telengana and in one or two other
parts of the couniry he was Intro
ducing the Bil It was the Bill n
pursuance of article 22 Here also
the enabling article is this one You
will have the Bill later on n the Lok
Sabha

What 1 suggest g if the Law M!n
ister on behalf of the Government '»
mot 1n a position to accept this pro
position that the provisions of the
preventive detention should be re-
pealed, should be abolished, then the
next best, the gecond best that we
cen think of is to mitigate the seve-
nty and the hardship of this law
recognising straightway that this 's
at best a necessary evil That is the
position we ghould adopt, the Janata
Party should adopt, on this measure
after the commitment that we had
made to the electorate last year, oniy
1¢ months ago I would, therefore
earnestly plead with the Government
to see to it, to ensure that, it and
when, the Bill (omes before Parlia
ment, itg severity and hardship is
mitigated

There was the Bombay High Court
Judgement with regard to deten
tions during Emergency I think
it was Justice Vimadalal and
one more judge -1 forget the mame
the two judges of the Divimional
Bench who had severely criticised and
passed strictures on certain deten-
tions which were made during Emer-
gency They were described as tan-
tamount to pumtive detentions, not
preventive  detentions Preventive
detentiop, meens, interference with an
mdividualy hberty as little as possi~
ble—a person can just be put under
house arrest My colleague, Shrimatl
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Mrinal Gore was a oletim of Mm
detention So was Shrimati Shehlata

Reddy in Bangalore who ullimbtely
succumbed to the tortures wHich she
had undergone during har detention
That was during the mini-dictatorship
fascist dictatorship of the former, now
fallen tyrant Prime Minister during
Emergency Those days are gone
and, I hope, they will never return

One more word and 1 have done I
would earnestly plead with the Gov-
vernment that in case they cannot
make up their mind Because of gome
compulsiong and constraints, #f they
cannot accept the proposal that it
should be repealed and abolished once
and for all then this period of deten-
tion <hould be mimimised, should be
made as short as possible I would be
happy 1f 1t iz made u fortmght, two
weeks But perhaps for adminustrative
purposes, it might not pe possible to
have only {wo weeks, then, as I have
suggested 1n my amendment, it ghould
be one month, not two months One
month should be enough for any effl
cient and honest advisory board to
g0 1into this matter and give their
opinion as to whether 1t 1s necessary
at all T am gure, this will be even a
more libeial measure, 1f at all the
word “liberal’ can be wused in thus
context at gll, than the preventive
detention Bill that was first introduced
in the Provisionml Parliament in 1950
Regarding the safeguards that we are
Roing to provide in this whenever the
proposal comes before this House—in
the near fulure or 1n the distant
future I hope and pray that thoge
safeguards will be really, truly and
in all conscience foolproof and knave
proof so0 that nobody will be able to
side siep or mde frack them as was
done during the Emergency period

1 therefore, move my amendment a8
the second best only, as a necessary
evil—I repeat, a necessary evil I
hope that Goverriment will see their
way to accept this amendment and re-
duce the period from two months 20
one month only

ulm DEPUTY-SPEAKER The Minis-
T
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SOME HON. MEMBERS rose—

MR DEPUTY-SPEAKER: That is
why, in the beginning I said that those
who have moved their amendments
should send me a slip as to which
amendments they would like to speak
on...

SHRI RAM JETHMALANI: 1 have
moved my amendment ....

MR. DEPUTY.SPEAKER: You have
moved amendments to all Clauses.
Would you like to speak on all the
Clauses?

SHRI RAM JETHMALANI: Yester-
day the decision taken was that we
will discuss this Bill clause-by-clause
and that we shall confine our com-
ments to each individual -clause, but
the voting on the Clauses will be taken

up ...

MR. DEPUTY-SPEAKER: That s a
different thing.

SHRI RAM JETHMALANI: It can-
not be that I move an amendment on
an important topic and I am not sup-
posed to be heard at all!

MR. DEPUTY-SPEAKER: You have
spoken during  General Discussion.
You eould have made all your points
then. Anyway, if you want to speak,
please send you name. (Interruptions)
Let me again repeat that you may
please speak on two or three important
Clauses. If you have moved amend-
mentg to all the Clauses and if you
keep speaking on all the Clauses, then
we will not be able to finish.

SHRI RAM JETHMALANI: There
are nearly 50 Clauses. 1 have selected
speaking for myself, three or four im-
portant toples on  which I wish to

speak.

MR DEPUTY-SPEAKER: That was
what 1 wanted to know.

SHRI RAM JETHMALANI: You
have got the list.

mmmmmw
there are names of Members who have

given so many smendmess. (fnter-
ruptions) Anyway, if you iwint ‘o
spesk on this, you may. T only wambed
to be guided by wou as to what mde
the important Clsuses on which ydu
would like to spesk.

SHRI R K MHALGI ('nmu)
There are ten amendments
have given,

MR. DEPUTY-SPEAKER' That is
precisely the reason why I ask for
guidance. You have given ten amend-
ments. Would you like to speak ten
times during clause-by-clause con-
sideration? Please Indicate what are
the important clauses out of them on
which you would like to speak. Other-
wise, how will I know on which one
you would like to speak?

MR. JETHMALANI: You may speak

SHRI SUSHIL KUMAR DHARA
(Tamluk): Those who could not get
any chance during General Disc
shoulq be allowed....

MR. DEPUTY-SPEAKER: Even
there I have a Lst from the whip.

SHRI SUSHIL KUMAR DHARA: I{
it is not possible to accommodate me
in clause-by.clause consideration . .

MR. DEPUTY-SEPEAKER: Even
those who have moved amendments
are not able to get a chance to speak,
angd you want to speak! You have not
moved any amendment.. .

summmaamm:r
have submitted eight suth amend-
ments. Please tell me when I can
speak then.

MR. DEPUTY.SPEAKER: You can
speak in the Third Reading or some-

thing like that.

SHRI R. K. MHALGI: I would lke
to speak on some Clauses...

MR, DEPUTY.SPEAKER: Please
send § note.
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SHRI A. K. ROY (Dhanbad) Every
day we cannot change the procedure
Yesterday we decided that those who
have given amendments would be per-
mitted to speaE You will imut the
time to one minute. That is all.

MR. DEPUTY-SPEAKER Not on
all the amendments. Instead of
speaking for one minute on each
amendment, if you speak on two or
three amendments only and make all
your points, does it not help you?

SHRI A K. ROY: How is 1t possible?
The House 15 concentrating on a
particular clause.

MR. DEPUTY-SPEAKER Alnght, 1
will allow one minute on your amend-
ment. And if you exceed one-minute,
I will just make you st down. That
15 why I am trying to  help you, Mr.
Roy, but you do not understand. I
say, you please gpeak on one or two
clauses and make all your points on
that. ... (Interruptions) 1 do not want
to wasie more time on this. You are
only consuming the time of the House
by this kind of discussion. I am very
sorry you are not helpful at all

Mr. Ram Jethmalani.

SBHRI RAM JETHMALANI (Bombay
North-West): One of my colleagues in
the Janata Party who just spoke sald
with a beavy heart and with a feeling
of anguish that he was going to sup-
port the measure of preventive deten.
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tion whieh the constitutional propesals
seek to perpetuate. I share his ango-
ish, but I do wish to make an attempt
to dispel it in pari.

Sir, we are all faithful Members af
the Janata Party but our obligation to
support the constifutional measures of
the Party is confined to those messures
which are consistent with our manifes-
to and which have been agreed upon
in the Party conclave If none of
thege requirementsy is satisfled qua any
constitufional proposal, there is no-
thing in any ethicy of parliamentary
democracy or party ethics which re-
quires us to support a constitutional
amendment which is against our com-
science,

Speaking for mryself, Sir the retan-
tion of preventive detention as an in-
sirument of government policy in
times of peace 18 grossly inconsistent
with the Party manifesto to which I
owe undiluted allegiance. I believe
that it hag not been debated 1n my
Party and there has been no agreement
on this 18sue Therefore, 1 wish to
make it clear here and now that, what-
ever be the consequences, I shall cer-
tainly oppose the retention of preven-
tive detention in the Constitution of
India during peace time or times of
normalcy when there is no proclama-
tion of emergency in force....(Inter-
ruptions)

1 also wish to tell my government,
particularly, the Law Minister that I
have never seen such a degree of cal-
lousness and insemitiveness to public
opinion both insmde this House and
outside the House.

We have had the experience of the
Criminal Procedure Code Amendment
Bill by which we sought to perpetuate
the MISA in a different form. It had
been brought before the Party with
all the authority of the Cabinet and
the Concurrence of the Law Minister
who is here, yet the [Party rebelled
against it and the Party brought down
the government and made it to retreat
angd, I do not know why the Jesson has
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net been drawn from that retreat and
why the government is still persisting
in putting us in a very embarrassing
position in which we have to oppose
our own government. I hope the govt
ernment will take the lesson. But let
me say this, If it doeg not and if any
of the amendments which is designed
to outlaw preventive detention from
the Constitution in peace time 18
accepted by a majority of this House,
i am afraid constitutional precedent
will require that the government will
have to go or at least the Law Minis-
ter will have to go.

Therefore, I commend to this House
the amendment which I have moved,
viz,

“Notwithstanding  anything con-
tained in the Constitution, no law
providing for preventive detention
shall operate in respect of any citi-
zen of India except during the period
when a proclamation of emergency
is in operation.”

There have bgen a lot of amendments
moved to outlaw preventive detention
or to modify it. But I am afraid
there has been no meeting of the minds
so far as the draftmanship is concern.
ed among those who are opposed to
preventive detention. 1 would, there-
fore, beseech each one of those who
love liberty, and who want that Mrs.
Gandhi and her regime should not be
perpetuated again in this country will
extend their whole-hearted support to
this amendment I  believe that it
meets the viewpointg and requirements
of all, except perhaps the requirements
of Mr. Saugata Roy who this morning
accused me  unnecessarily of having
entered into a  conspiracy with my
Law Minister. I am not in conspiracy
with my Law  Minister because the
Law Minister does not accept the
amendment. [ am at loggerheads with
him on this issue and I am surprised
that somebody should have still ac.
cussed me of any conspiracy with him.

There is one more thing I wish to
explain. I wish to tell the House, this
is a constitutional amendment and

constitutionally if you want to qutlaw
preventive detention, it must be sup-
ported by a two thirds majority. There.
fore, I want you to muster as muech

ventive detention for all times from
our Constitution, We might succeed,
because the Law Minister should rea-
lise that in his own party, a large
number, a preponderant number of
people are opposed and except the dis-
tinguished Shri Kanwar Lal Gupta and
Shri Kamath extending half-hearted
support, there is no other person who
has extended his support to this ocbno-
X10Uus measure,

I believe that in peace time it is
only a corrupt Government which has
to conceal corruption that needs Pre-
vative Detention, in peact time it is
only a weak Government which is
torn by Internecine conflicts whose
writ cannot run in  the country that
needs Preventive Detention. I believe
that in peace time it is only a tyranni-
cal Government and incompetent Gov-
ernment whose law enforecement
agencieg have no will to enforce the
ordinary law that needs Preventive
Detention. As it is today, the result
of this limited preventive detention has
been that all intelligent investigation
in the country has come to an end. No
police officer, no customs officer, no
foreign exchange officer has the will
and necessary energy to get out of his
office and go and do some sensible in-
vestigation. He has got the power of
preventive detention. All that he has
to do Is to make g recommendation and
some Secretary in the Government is
willing to mgn it and put somebody in
jail. I tell you that the greatest in-
jury which you have caused to your
enforcement agencies s by the reten-
tion of this preventive detention even
so far as the smugglers are concerned,
because today they are being detained
at the whim and caprice of your offi-
cers and your Secretaries. No investi.
gation is taking place into gny crime
in thisg country. A time will come
when the investigating machinery will
be paralysed, when their capacity to



have, therefore, extended as a measure
of practical necessity our support.....
(Interruptions), But 1 say is that even
during war, when you use the preven-
tive detention, you will use it with

use it with the right of a person to go
to'a court and say that no reasonable
map can arrive at the conclusion that
1 whould be detained, with that limited
judicial review and  disclosure of
ground and the advisory board. Then
alone even in time of war should the
hated institution be tolerated.

I once again hope and pray that
my Government will ghow the neces-
sary degree of democratic sensitive-
megs Let us not excite the contempt
of our contemporaries, Jet us not excite
the wrath of posterity. 1 have salved
my gomscience and recorded my Pro-
test. I you still want to destory de-
moorecy, go ahead, good luck to you.

SBHRIMATI PARVATHI KRISHNAN
-(Colmbateve): Mr. Deputy-Speaker,
8ir, I rise to add my very timid voice
and weak voice to all those who have

sary” evil

8ir, preventive detention is as im-
moral as the emergency. You say you
are againgt the emergeticy and now
you want to have preventive detention.
What did the Minister say? He said:
You will have the right of habeas cor-
pus, it will be used judiciously. By
whom? I would like to know. You say
You have restored democracy, and mow
you want to hand to the hureaucracy
this weapon of preventive detention
again. Those who  supported emer-
gency now say: Of course, we ghould
have opposed the emergency excesses.
Excesses are the logical outcome ‘of
emergency itsell. What difference is
there between you and them? It is as
immoral to speak in support of preven-
tive detention,

AN HON. MEMBER: What did you
do at that time?

SHRIMATI PARVATHI KRISHNAN:
May I tell you that we have admitted
our mistake? Please don't make a
mistake. We had the courage to do
admit our mistake (Inferruptions).
“One thom of a mistake is worth
10,000 warning in the wilderness.” This
is what somebody called Lovell said.
And Mr. Kanwar Lal Gupta is talking
so much. But I never heard his volce
being raised during the election cam-
paign, for the release of thousands of
Communists who were still under
MISA in Bihar during the months of
the election of 1977. Where then was
your voice of freedom, Mr. Gupta?
Please know what truth is, and don't
come here with mixed falsehoods and
total untruths.

Why do we say that we are against
preventive detention? It is because it
is immoral, it is against every concept
of liberty, and this immoral clause,
which we thought he would remove, in
his so-called progressive amendment
of the Constitution, he is continuing to
kesp, and he is just trying to reduce
it from 3 months to 2 months, and

trom 4 monthg to 3 months. Nobody
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’hl should be kept 1n de-
m’mmbﬂMMuﬂtmmﬂ
for more than 24 hours

You say there will be habeas corpus
avallable We saw, belween 1948 and
1982 that there wag less of habeas and
more ol cofpses You are making a
corpse of lberty sitting there People
have registered their vote against the
Emergency, against dracoman laws,
and also against preventive detention
I know your charge sheets, your jud
ges and your advisory boards Between
1948 and 1952, there have been mem
bers of our party, against whom char
ges were brought When they weie so
brought, those charges were taken
from the old British CID reports, and
these were detailed 1n the charges
that came before the advisory boards
This 1= what happens with your habeus
%orpuses and advisory boards and all
the mumbo jambo, that you are trying
to put across

I will just give a  warning, 1n the
words of Abraham Lincoln, because I
am not convinced that preventive de
tention is necessary at all, I am
convinced that it 1s unnecessary It
has to be removed from a sacrosanct
document Like the Constitution Lincoln
said “This country ” He means his
country

“This country, with its institutions,
belongs to the people who inhabit it
Whenever they shall grow weary of
the existing Constitution and Gov-
ernment, iaey can exercse lheir
constitutional right of amending t,
or their revolutionary right to dis
member 1t and over-throw it"

Every black article of the Constitution,
when it continues, 1t 13 the forces of
revolution that will grow more and
more, and they will wipe you out, as
were wiped out the days of Emergency,
m the 1877 General Elections

S8HRI R K MHALGI (Thana) Mr
Deputy Speaker, Sir, I am strongly 1n
favour of the complete deletion of
preventive destention measures from
the Indian Constitution These pro-
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visions have done more harm and da-
mage than gbod They have been
widely misused. I know, personally,
a number of cases of pegple in Maha-
rashira who were detmned hecause of
difference of political faith. The hs-
tory of the last 30 yearg will amply
show that these provisions were
with polifical molives I, therefore,
demand the total deletion of Article 22
trom the Indian Constitution I hope
the hon Munister will take inlo con
sideration the sentiments expressed in
this House

Without prejudice to what I have
said I woulq like to move my amend-
ment No 170 which 18 concerned with
the composition of the advisory boards
Here 18 an attempt to give employment

to relired High Court judges 1 oppose
the sume
For very obwvious reasons it 15 &

highly objectionable policy to give any
kind of employment wunder the Btate
fo retired judges The Law Comms
sion in Its report submitted as long
ago as in 1959 had recommended a ban
on such employment and says that such
4 provision 1s obnoxious Article 148(4)
makes such a provision for the Com-
ptroller and Auditor General of India,
and as regards judges, the principle
underlying the provision 1s already em
bodied in the Constitution The sooner
1t 18 brought into effect the betiter will
it be for the people’s confidence in the
honest mtentions of the government to
secure the integrity and independence
of the judiciary, creating an atmos-
phere wherein really even-handed jus-
tice can be sought aganst the State
Therefore, my amendment 1g simply
for substituting ‘retired jJudges’ by
judges of the appropriate High Courts’

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN)' I have
heard so many hon Members speak-
ing on the question of preventive de-
tention, particularly the impasmoned
plea of Shrimaty Parvathi Krishnan
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[Shri Shanti Bhushan] I will not refer to all the speeches
which have been made, ©Of course, I

When 1 listened to her eloquent speech,
I was wondering, taking into consi-
deration her past precedents, past
commitments, ideology and the fact
that she and her party had
full support to those forces which
had been responsible for the first pre-
ventive detention in

%

fascist forces and all kinds of things.

SHRIMATI PARVATHI KRISH-
NAN: If 1 made a mistake, he does
not have to make the same mistake.

impassioned plea for the liberties of
the people if she were in power in
this country and if she had the sol

authority to run the country, what

going to happen to our liberties? Any-
how as she herself admits, she has
been changing her views; in the past
she hag been making mistakes. She
may very conveniently say that the
speech which she made today was a
mistake and she was trying to learn
from her mistake.

=0

SHRIMATI PARVATHI KRISH-
NAN: ! know too well what the Com-
munist Party had always consistantly
said about preventive detention; it
seems he does not do his home work;
1 have done my homework.

SHRI SHANTI BHUSHAN: 1 do not
grudge her, I do not deny her the
right to change her views from time
to time and even if she changes her
views in the future, I shall not grudge
it,

SHRIMATI PARVATHI KRISH-
NAN: Against preventive detention,
we are on record.

BHRI SHANTI BHUSHAN: Let me
put certain matters squarely,

drafted that detention order!

Let me put the 1ssues squarely be-
fore the House for consideration. I
fully appreciate the sentiments which
have been expressed in this House.
Preventive Detention is an evil; there
cannot be any doubt about it. One
cannot possibly be in love with pre-
ventive detention. One would like t,
have that situation and those condi-
tions in the country in which preven-
tive detention can be banned altoge-
ther in the country. Let it not be mis-
taken because the kind of speeches
made today in the House indicate as
i the hon. membery were under the
impression that we were, by today's
vote, going to enact a law authorising
preventive detention, That is not the
position, because MISA has been re-
pealed. There were two laws of pre-
ventive detentron, Article 22 is not
even an enabling measure. It is a dis-
abling measure. It is not article 22"
which gives the power to enact a law
of preventive detention, The power
to enact a law of preventive detention+
arises otherwise. Article 22 only pur-
ports to impose certain restrictions on
those ‘laws of preventive detention
which might happen to be passed. In
this country, there were two laws of
preventive detention, One was the
much-hated Maintenance of Internal
Security Act—MISA, There was also
the Conservation of Foreign Exchange
and Prevention of Smuggling Activi-
ties Act, the so-called COFEPOSA. So
far as MISA is concerned, MISA has
gone and we welcome that it has gone.
So far as COFEPOSA is concerned, it ,
is continuing. If preventive detention
was banned by amending the Consti-
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be released straightway? (Interrup-
tiong).

SHRI SOMNATH CHATTERJEE
(Jadavpur): May I know whether the
Foreign Exchange Regulation Act,
Cugtoms Act and Import and Export
Control Act make sufficient provisian
for them or not? Under those Acts
they can be sentenced to rigorous im-
prisonment even for 7 years. What
is this preventive detention even under
COFEPOSA? There is no rigorous im-
prisonment. They are treated as
State guests. Some of them are even
coming out and spending time outside.
They are given royal ireatment inside.
This ig the position. When thosa Acts
like FERA, Customs Act and Import
and Export Control Act containing
oneroug provisions are there for rigor-
oug imprisonment, why are those laws
not taken recourse to? (Interruptions)
Let it be put on record that because
we are opposing preventive detention
in principle, this impression should
not be created that we are in favour
of smuggling We are opposed to
smuggling. Proper preventive as well
as penal measures ghould be taken
against it.

SHRI SHANTI BHUSHAN: It would
be a happy day when the conditions
in the country and the administration
can be sg strengthened that preven-
tive detention would not be needed
even against smugglers, when the ma-
chinery etc. can be put on a proper
footing so that smuggling can really
be controlled by the normal laws of
the country, and it would not be ne-
cessgry to have a preventive detention
law even for that purpose. Even the
hon. Members who have spoken so
passionately on this question have
taken pains to point out that that is

not the situstion today, That is due
to various factors. When, under the
normal laws, a person is proceeded
against, it is well known how much
time it takes today to bring him to
book. Do the hon. Members thing
that the gituation can be altered in a
moment, They will have to be creat-
ed, but it will take time.

SHRI SOMNATH CHATTERJEE:
That is the very same thing that Shri-
mati Indira Gandhj said. Please don't
say that (Interruptions).

SHRI SHANTI BHUSHAN; Do you
want to hear me gor not?

SHRI SOMNATH CHATTERJEE

TOSE—

MR, DEPUTY-SPEAKER: Mr.
Chatterjee, one of your party Mem-
bers has spoken already. Again, you
cannot get up and go on interrupting
e]:ery time. Listen to the Minister
also,

SHRI SHANTI BHUSHAN: As I sald
yesterday, preventive detention is not
a good thing, and because of the fact
that this power of preventive deten-
tion had been flagrantly abused, I can
well appreciate the strong sentiments
which have arisen against preventive
detention, But the situation at & par-
ticular time may demand that this
special reservoir of power is necessary
in the interests of the people them-
selveg with all the gafeguards ete.
Maybe we look forward to the day
when it would not be necessary, when
the conditions in the country will be
such that no such threat would be
possible from any dark forces of any
kind, when the normal laws would be
quite adeguate to control everything.
But these things cannot be just wish-
ed away. The reality of the gituation
has to be seen. If the country has to
be maintained, if the interests of the
people have to be protected, it has to
be there. There will have to be ade-
quate power to dea} with the evil for-
ces, but in a manner that the abuse of
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those powers ig not posmble at all,
and that has been the attempt. The
attempt has been to introduce safe-
guards,

I am surprised that some hon. Mem-
bers said that it was merely a ques-
tion of reducing the period from three
to two months, but it is not that. The
udea is, the philosophy on which the
amendment proceeds is, that so far
as the Constitution was concerned,
Article 22 provided for preventive de-
tention indefinitely, because it sald by
clause (7) (a) that Parliament will
have the power to decide, to lay down
the conditions in which there can be
preventive detention without refer-
ence to any Advisory Board even for
a period longer than three months,
that means the period could be indefl-
nite, and we have seen that it was
done; during the internal emergency
There was neither communication of
the grounds of detention, nor even the
Advisory Board, no representation,
not even habeag corpus. That was the
kind of preventive detention, which
could be abused at the shghtest pre-
text. But, so far as the Constitution,
as it would be amended, is concerned,
the proposal is that even Parliament
will not have the power to enact a law
to authorise preventive detention
without reference to an Advisory
Board for a period of more than two
months in any case. It will not be
possible to detain a person for more
than two months without reference to
an Advisory Board. Even the consti-
tution of the Advisory Board will be
made in a manner in which there will
be complete public confidence. True,
if the executive constilutes the Advi-
sory Board, there is a natural suspiclon
against the constitution of that Advi-
sory Board. But if the judiciary,
which iz trusted with such drastie
powers, such extensive powers, {f that
judiciary creates an Advisory Board,
what is the reason for saying that the

AUGUST 10, 1978

(45th Awity B0 396

functioning of that Advisory Besrd

could not be trusted? If thée judiciary
can be trusted with the power of
hanging a person, if the judiciary esn
be trusted with the power of giving
a person imprisonment for life, why
can't that judiclary, that indepéndent
judiciary, be trusted with the power
of seeing as to whether there is ade-
quate material against a smuggler or
not to justify hig detention? What is
the reason why the judiciary should
not be trusted with the power of see-
ing whether there is adequate mate-
rial? After the communication of the
grounds of detention within five days
and after enabling him to file a repre-
sentation against hiz detention, why
can't three Judges, selected by the
Chief Justice of the High Court, be
trusted with the power of seeing that
only the proper person, against whom
there is a proper material, would be
detained? (Interruptions)

MR DEPUTY-SPEAKER: Nothing
will go on record.

(Interruptions) ***

SHRI SHANTI BHUSHAN: With
great respect, I would appeal to the
hon. Members to have a balanced pers-
pective. Let us not, even unwittingly,
be kind to smugglers. Today there is
no general law of preventive deten-
tion; there 1s a law only for the pre-
ventive detention of the smugglers
and people of that kind. Today we
are not enacting a law, which will au-
thorise the preventive detention of
anybody else It is not so. Without
coming to this House, no Government
will be able to enact a law of preven-
tive detention, authorising the deten-
tion of anybody. It should not be.
Nobody should be under the misap-
prehension that today this House is
giving power to enact a law of pre-
ventive detention. No. No Govern-
ment will have the power of doing so,
without coming to this House and
without the assent of this House. And
this House should refuse to give that

——

**+*Not recorded,



SHRI KANWAR LAL GUPTA Why
don't you fix the maximum period of
detention?

SHRI SHANTI BHUSHAN Clause
7(b) already makeg provision for it
It giwves this power to Parhament, to
you In every case, it 15 for you, hon
Membeis, to deeide ag to what shall
be the maximum period You have to
decide 1t, when you enact the law,
authorising preventive detention that
1z contemplated by Article 22 Clause
7(b) says that Parhament may lay
down the maximum period during
which a person can be detained So
that, whenever somebody wants you
to adopt a Bill, pass a Bill, authorising
preventive detentron, 1t will be for
you to consider what should be the
maximum period, whether it should
be 3 months, 6 months or 8 months
whatever it 18 Therefore no, law of
preventive detention can be enacted
without your consent We maintan
this confidence jpn yourself There-
fore, unless such conditions arise
where you yourself feel that the law
ib necessary, you should never give
your con-ent to the pasming of such a
law Is that not adequate? Why
should you think that this power 18
going to be and can be used for de-
tatning anybody? Article 22 does not
&ive that power to detain anyhody
Article 22 15 a limitation on the power
of Parliament If Article 22 wag not
there, the power of Parllament woulg
bte unlimited But Article 22 imposes
& limitation on the power of Parha-
ment ‘Without the Parllament exer-
tising {ts power on the subject of pre-
ventive detention and passing a law

authorising previmiive detention the
Government, mereiy on the bams of
Atticle 22, beoaume Articie 33 15 1n the
Constitution, does not bave any power
of detainng anybody thus
Power is reserved with you Yoy must
trust your judgement, you must trust
your abjectivity and if you resoive
that “all right, in the present conds-
tons, there 15 no needed for preven-
uve detention,” that has bwen hanour-
&d, there is no law of preventive de-
tention And tomorrow also, the Gov-
érnment cannot enact a law of preven-
five detention without your consent

SHRI RAM JETHMALANI That 18
wrong Overnight, you can make an
Ordinance and arrest everybody and
then come to Parliament for approval

(Interruptsons)
SHRI SHANTI BHUSHAN If the

hon Hmbersdonotmt,mcqm.
ment can do it because the Govern-

ment has to (Interruptions)

ot oy T W o g Wy
W7 WY A figy wrdy e fear a;ﬁ,g
o At v

SHRI SHANTI BHUSHAN Now,
Shr1 Kamath, a very old Member and
a Member ot the Constituent Asgem-
hly,hl:l,nlmyuyao,wathpent
respect, given a balanced of
the thing Hehumdmman
evil but in certain circumstances it
13 a nec evil Even war 13 an
evil Mahatma Gandhi was a votary
of non-viclence War 13 an evil, but
sometumes 1t becomes a evil
‘When we are attacked :yac:::yother
couniry, when we wage a war aganst
2 hostile country, can anybody say
that it 13 not an evil? It 18 an evil, but
it 15 an evil Th it
there 15 amrythuu, such a :mm
might jeopardise the interest of the
people themselves, then we have some-
times to tolerate an evil, but then
there have to be safeguards against
the abuse of power, which is 1n a sense
an evil power
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Shri Kamath has moved an amend-
ment, he wants the period of two

ment. But the procedure which is
eontemplated by the Constitution
under Article 22 is that as soen as may
be the grounds eof detention must be
served to a detenu. Thereafter he has
to have a right to meke a representa-
tion against his detention viz.,, to put
hig side of the picture, his side of the
case. Obviously a detenu must have
a reasonable time in which he can
make a representation and to be able
to make an effective representation, he
must have a reasonablg time, There-
after, the Advisory Board iz to be
given some reasonable time to study
the whole matter, to go into it by any
procedure that they consider proper,
to make any investigation in the mat-
ter to look into the matter to their own
satisfaction and come to a conclusion
a8 to whether the detention should be
permitted or should not be permitted,

I submit, after all this concept of
two months is only the maximum pe-
riod, to take in all possible situations,
permutations and combinations which
¢an possibly arise in such a matter.
That is why what has heen attempted
ig to reduce the three monthg period
to two months. Let us hope that this
experiment of the Government, viz.,
of scrapping the law of preventive de-
tentlon not having any law of pre-
ventive detention on the statute book
today except in regard to smugglers
and so on, will succeed and for de-
cades and decades this House will not
have an gccasion to consider the en-
actment of any law of preventive de-
tention and may be at that time when
there is confidence that “yes, the con-

SHRI HARI VISHNU KAMATH: It
will remain a dead letter.

SHRI BAPUSABAB PARULEKAR
(Ratnagiri): I beg to move;
Page 2 line 38,—
after “(1A)", msert—

“No property of an educational

institution, administered by =@
munority, shall be compulsorily

acquired or requisitioned save
for a public purpose and” (36).

SHRI A K. ROY: I beg to move:
Page 2, line 43,—
add at the end—

“provided that does pot aim
at perpetuating the privilage of
thyg economic minority to domi-
nate the society as in the case
of public schools." (55).

SHRI SHAMBHU NATH CHATUR-
VED] (Agra), I beg to move:
Page 2, line 36,—
after “Constitution,” ingerte
‘(i) in clause (1) for the word
minorities” the word “communi-
ties” shall be substituted and
(i)' (88).
Puge 2, line 40,—
after “minority,” insert “com-
munity”. (84)
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Page 2—
after line 43, insert—

‘() in clause (2) after the
word ‘“minority the 'word
'('::;nmmity”dul]b.lnmhﬂ'.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I beg to move:

Page 2, lines 38 to 40—

for “(IA) In making any law

for the compulyory

acquisition of any properfy oI ah

educatiorml institution established

and admimstered by a minority,
referred to in clause (I)™.

Substitute—

“(1A) In making any law pro-
viding for the compulsory aequ.hl-
tion of any property of any educa-
tonal, social, cultural, political
und other purely charitable in-
stitutions  established under fhe
Registration of Societies Act, or
Trust except in the case of poli-
tical party, which ghould be re-
cogingsed by the Election Commis-
sion,” (236).

DR, RAMJI SINGH (Bhagalpur):
1 beg to move;

Page 2, line 40—

after ‘minority”
majority” (382).

MR. DEPUTY-SPEAKER; You
want to speak on thig clause also.

ingert “or

Mr, Roy, I must make it very clear
that you have given at least 30 amend-
ments and there are two or three
amendments on gome clauses, and, if
you insist on speaking on all the
amendments that you are going to
move, even at the rate of one minute
per amendment, you would require
about 45 minutes. So, you must have
some consideration for the House.
You select some amendments on which
you would like to speak and give
me indjeation so that I can call you
on those amendments.

SHRI A. K. ROY: Is there any
unimportant clauge in this Constitu-

tion Amendment Bill? I would like
toukthtl. If you say, yes, let us
remove those clauses: let us ask all
the members to skip over them. As
you made your point clear, let me
also make my point clear.

MR. DEPUTY-SPEAKER: Your
point is that you want to gpeak on all
your amendments. There is no such
obligation that you should speak on
all the w ts.

SHRI A. K. ROY: I can assure you
that I will be very brief.

MR, DEPUTY-SPEAKER: You be
considerate to the House and take
into account the time that we have
at gur disposal. Kindly indicate what
are the amendments on which Yo
would like to speak.

SHRI A. K. ROY: Your experience
with me will be very happy. I will
be very brief.

MR DEPUTY-SPEAKER: I do not
know If you insist on non-cooperat-
ing, I cannot help it. I am Jjust
appealing to you to cooperate because
there 15 very little time. I! you do not
pass the Bill by tomorrow, there will
be difficuity Most of ¢he members
have their programmes and they
would like to go.

SHRI A. K. ROY: I will be wvery
brief and you wil] be very happy.

MR, DEPUTY-SPEAKER: I do not
know. He cannot be briefer than one
minute and even then, he will take
about 45 minutes of the House,



by you, may I point out that the
much-hated Forty-second Amendment
Bill was introduced in the Lok Sabha
on Septeber 1, 1076

MR DEPUTY-SPEAKER You
want to make a speech

SHRI HAR] VISHNU KAMATH: It
was bull-dozed during the Emer-
gency. Even so, it was discussed for
8 days in the Lok Sabha and for 6
days in the Rajya Sabha. Here, if
you are not bull-dozing, what you
will call it—you want to finish in four
days. ,

MR Dm-sl;-!x}?m: '1;];1; n‘lg
only a repealing Bil 'ou are ul
what was done earlier That is why
§t requires lesser time It -should
take lesser time when you want to
undo what was done earlier Let us

proceed,

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri); Mr Deputy-Speaker, Sir,
I have moved Amendment No 36 and
this amendment :‘h with fre::rer;ce on:t;

rotecting the ts of educaty
ir::stltutio:l established by minorities
upder article 30. I feel, in view of the
deletion of article 31(2), the safe-
guerd that wag provided is taken
away.

1d invite the attention of the
hozi.w;.uw Minister to this adequate
safeguard which was there for com-
pulsory  acquisition of property,
namely, “save for a public purpose”.
Article 31(2) says:

“No property shall be conpul-
sorily acquired or requisitioned
save for w public purpose....”

AUGUST 10, 1878
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This particulsr provision h&" 'been
deleted, In the Notes that ave ettach-
ed to this Bill, it has been stated:

“The safeguard contained in article
31 relating fo scquisition of pro-
perty of an educational institution
established and administred by a
minority is sought to be incorporat-
ed in article 30 by the amendment
to that article proposed in clause 4.
Clause 34 geeks to insert a new
article 300A. "

If we read article 300A, we will find
that it does not provide that particular
protection that was given under article
31(2) because article 300A mentions
that nobody's property could be
acquired save by authorify of Taw.
That means, the State will get the
power to enact a law to acquire the
property of the educational institutions
established by a minority for any
purpose, e¢ven for purposes which are
not public purposes THe other article
that is added is article 30(1)., Even
in that article we do not find that
particular safeguard that was prowvid-
ed 1n grticle 31(2) Therefore! if we
take into consideration the cumula-
tive effect of article 30(1A) and
article 300A, it comeg to this that
nobody’s property could be acquired
save as authorised by law and he
would, perhaps, get some amount as
rompengation in accordance with the
law But the effect would be that
the properties belonging to the educa-
tional institutions established by
minorities to which some protection
has been given under article 30 can
be acquired by law for purposes other
thap public purposes. If this is delet-
ed 1 believe, a State can conceivaBly
pa=s a lw giving blanket autho?ity to
ita executive to acquire property on
the subjective satisfaction of the ex-
ercutive that such property cah be
hetter utilised for any ofher purpose.
1 pelieve that, once this provision, one
sentence from article 31(2), is remov.
ed, there will be no bar to & State
pawsing such & law which will
ostensibly He an innocuous Mw. I
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in%e consideration the fact that this
safegtiird is being removed. There-
fore, ‘it Iy my request through this
patticular amendment to wdd, after
(1A), on page 2, line 38, the provision
thiimoﬁsimnythre in article
31{2)—the first part—, namsly,

“No property of an cdqehlioul
imptitution, mdministered By a mino-
rity, shall be compulsorily acquired
or requisitioneq save for a public
purpose ‘and”,

This is the amendment that I have
moved. I hope the hon, Minister of
Law will consider this geriously and
accept this amendment,

SHRI A. K. ROY (Dhanbad): My
amendment is to prevent the misuse
of the concept of ‘minority’ by the
dominant minority of the society, that
iv, the ecOnomic minority. As you
know, liberty is allright provided it
doeg not aim at perpetuating or
accentuating inequality. That is why,
in our Constitution, jn the order of
precedence, you will find first the right
to eguality; then only come the right
to freedom, the right against exploita-
tion; and lastly comes the right to

. That is why I say that
‘minorities’ should mean the weak
minorities—the religiougs minority und
the cultural minority. Minority
should not mean this economic mino-
rity, that is, the dominant mirority who
ig ruling over the dormant majority
of the society. Ewven in the name of
cultural and educational freedom, all
the public schools, the white-collared
people, the private schools, the
English-medium schools, monopolise
the intellect of the society. There
was a survey made in 1074-75 and it
waq found that, in all the JITs, 67 per
eant of the entrants are students from
English-medium  schools—the while-
collared people. In the Political and
Economic Weekly, last time, some-
thing came out; it was a gtudy made
by the Indian Council of Soclal
Sciences; and it was said that as there
was monopoly over the economy,
there has been a monopoly also over
the intellect of the society. And the
exfire elite, the professors, the

bureaucrats, the managers and even
the politicians—everybody has coms
from a small group of people, the
English-trained, the public school-
trained and all these things. So, ¥this
cluse which gives freedom to the
cultural and educationdl mindritiea
must be gafeguarded, that they are
not usurped by the economic minority
which wants to dominate the society
not only by money but also by their
superior training, by their superior
intellect and by the privilegeq institu-
iong which they are running. That is
why I say in the clause it should be
added;

“Provided that it does not aim at
perpetuating the privilege of the
economic minority to dominate the
society as in the case of public
schools.”

And the public schools’ property may
be confiscateq without giving any
proper remunération or Compensa-
tion,

This is my amendment which I
move,

MR. DEPUTY-SPEAKER: You
have taken three minule¥ ol @t the
rate of 3 minutes, you will take 90
minutes of the House.

SHRI A. BALA PAJANOR (Pondi-
cherry): Sir, for the consideration of
this House 1 feel the Law Minister
need not answer every amendment.
He may reply to all the amendments
in the end zo that we may save the
time,

MR. DEPUTY-SPEAKER: For that
members may not agree.

SHRI A, BALA PAJANOR: We
agree to it. -

MR. DEPUTY-SPEAKER: I know
the mood of members. They will
not agree,

SHRI SHAMBHU NATH CTHATUR-
VEDI (Agra): This clause gives the
right to the minorities to establish ang
administer educational institutions.
The amendment that has been hrought
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forward ig designed to safeguard that
their property wil] not be acquired
without adequat compensation,

Sir, ourg is a wvariegated society.
This safeguard at least we must ex-
tend to the other communities also—
the safeguard that the property of
their institutiong shall not be acquired
without adequate compensation. That
is the purpose of my umendment.
There is & slight error here that in
84. For ‘minorities’ substitute ‘com-
munities’, the correct umendment,

My submisgion js this, that we are
a variegated gociety with different
Languages, religions, cultures, and

community whether a minority or
majority which sets up an institution
should have a right to administer and
manage it and should have the pro-
tection also that its assets will not be
acquired in a summary fashion,

i
i
|
i
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“(l1A) In making any law provid-
ing for the compulsory acquisition of
any property of an educational insti-
tution established and administered
by a minority, referred to in clause
(1), the State ghall ensure that the
amount fixed by or determined under
such law for the acquisition of such
property is such as would not restrict
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sgmall-holding, a house, and earned
savings, The personal property of
citizens and the ight to Inherit it are
protected by the State.

Citizens may be granted the use of
plots of land, in the manner pres-
cribed by law, for a subsidiary small-
holding (including the keeping of
livestock and poultry), for fruit and
vegetable growing or for building an
individual dwelling. Citizens are
required to make rational use of the
land allotted to them. The state....”
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“In making any law providing for
the compulsory acquisition of any
property of an educational institu-
tion established and administered by
a minority....”
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" VIR, DEPUTY-SPEAKER: Mr. Kam-
le.

SHRI B. C, KAMBLE (Bombay
South-Central): I want to speak om
Clause 7.

MR, DEPUTY-SPEAKER- All right.
Now the Mimster,

SHRI SHANTI BHUSHAN: 1 am
sorry it is mot possible for me to
accepl the amdndments which have
been proposed

Shm A. K, Roy proposed an amend-
ment relating to public schools, He
says that a proviso may be added,
which should ensure that the guaran-
tee given to the minorities does not
aim at perpetuating the privilege of
the cconomic minonties to dominate
the society, as in the case of public
schools

Ag far as this Article is concerned,
the purpose of the Article is that in &
country, or in a State where we have
majority communities and minority
communities, which powers may
be given to the legislatures of
the States, to be exercised on
behalf of the people to regulate
things 1n a manner which will
cause satisfaction and which will pro-
tect the interests of different section®
of the society, But so far as minority
communities are concerned, thev need
special safeguards, They need some
kind of an assurance It was in that
spirit that this Article was conceived
by the Constitution-makers and the
idea was that minority communities,
whether they are linguistic minorities
or religious minorities, must be enable
to preserve their culture by establish-
ing edycational institutions through
which thelr culture and their langu-
age—in which they take pride and
which they love—can be propagated,
and they should not be prevented from
protecting those things by having free-
dom to establish their own Institutions,
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The purpose of this law is merely to
act in the context of the deletion of
the fundamental right to property;it
isto clarify that the deletion of that
fundamental right to property does not
mean that so far as educational insti-
tutions established by minonty com-
munifies are concerned—whether lin-
guistic minorities or religious minori-
ties—when gome properties belonging
$0 such educational institutions arc to
be acquired, then compensation may
be provided n such a manner that
even the fundamental right might
‘become illusory, or might he affected
It is only and merely to ensure that
that this clause has been put forward
so that the gestion of any public
school etc does not arise here,

Mr Chaturvedi maved an amend-
ment by which he wants that this
fundamental right should also he avail-
able to the majority community. That
invulves a matter of principle. There
were good reasons as to why special
safeguards had to be there for linguts-
tic and religious minoritics, and why
it was considered that so far as malo-
nty communities were concerned—
whelher linguistic or religious “hev
did not require any such safeguards,
It is true that the judgement of the
legislature and of the Parliament re-
prescnting the people can be trusted in
all matters It 15 only the minontv
which 15 In need of some re-assurance
and some protection of fundamental
rights and so on. Therefore, 1t was
not consuidered necessary by the Con-
stitution-makers— and if I may say SO,
for good reasons—and, therefore, there
is no reason for making that amend-
ment at this stage, Shn Kanwar Lal
Gupta’s amendment alsg goes more or
less on the same lines, He would like
this protection to be extended to edu-
cational, social, cultural and other or-
ganizations, What I have already said
In regard to Mr. Chaturvedi's amend-
ment, would cover this aspect of the
matter also, because it is only m!no-
rities who need such a constitutional
protection. Otherwise, the legislature
can always be trusted to do the right
thing,
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MR, DEPUTY-SPEAKER: We now
go on to Clause 5, Who are all moving
their amendments?

SHRI BAPUSAHEB PARULEKAR:
The hon. Minister has not referred to
my amendment. [t is a very important
amendment 1 have suggested, It is for
inclusion of a provision that property
should be acquired for no other pur-
pose,

SHRI SHANTI BHUSHAN I am
sorry, I forgot to deal with your am-
endment. His amendment seeks to
provide that the property of an educa-
tionul institution, adminmistered by a
minonly, would not Le compulsorily
acquired save for a public purpose
Thal was the concept of fundamenial
Tight to property. But now that the
fundamental rght to properiy itself 1«
sought to be changed, The judgement
of the legislature should be trusted.
So far as the property right 1s con-
cerned, 11 15 nol of the same import=-
ance or value as other more important
fundamental rights, Therefore the
legi=lature can be trusted in regard 1o
the regulation of the rights of mine-
rilies 1n regard to nroperty What is
sought to be done 18+ suppose some
property s acquired and the compen-
=slion js not adequate the result 1s that
the minor'ty community is not able to
continue s activily properly, to run
is educational institution properly, in
order to safeguard language or religion.
The 1dea of compensation is all right
If this particular land or plat 18 gning
away from you, you will have adequate
funds to substitute another land or
another plot of the same kind so that
no difficulty will arisc in running year
activily. So far as the public purpose
concept is concerned, it is the general
conecept . (Interruptions) Therefore T
say this amendment is not acceptable.

MR. DEPUTY-SPEAKER: We take
up clause 5 now, There are some
amendments,

Clause 5— (Omission of suh-heading
after article 30)

SHRI A, K. ROY: I move my amend~
ment No. 56
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Page 2,—

for clause 5, substitute—

‘S For the sub-heading “Right to
Property ' occurring after article 30
of the Constrtution the sub-head
ing “Right to Work shall be sub-
stituted ' (56)

DR RAMJI SINGH
amendment No 438

I move my

Page 2 —
ufter Line 45 insert—

‘(2) The State shal] enact a law
of statutory trusteeship for all
kinds of private propeily (348)

SHRI A K ROY I agree with Shr
Shanti Bhushan our hon Law Min-
ister that artile 19 was not the proper
plate to argue on the question of the
nght to work The heading after
arficle 30 where the right to property
1s there the hon Minister has simply
omitted that heading and also he re
moved article i1 from the Constitu-
tion Wh t I feel 19 here the right to
wuork should be substituled and a full
Ncdged clause on night to work should
be 1n<erted should be sul 1*uled in-
«fead of artile 31 Yo terday the hon
Minister said that the <ouio economic
conditions of the (ountry at piresent
are not congen:al or do not make jt
possible to guarantee )ob to every ind:1
vinual He sawd so though the Tanal:
Party mamfesio while gitting the vote
promised that  they would substitute
the nght to property by mnght to work
As Congiess has become wiser go also
the Janata Parly has become wiser
after commmg to power they have
started feeling the netessity of some
sort of preventive detention the neces-
sity of finding the impossility of
guaranteeing woik and all these things
But T can mive a friendly advice to our
Law Mmister Even if you include
right to work here that does nol mean
that immediately vou will have to pro-
vide 'work There are so many assur-
ances commitments and laws you have
enacted which have never been imple-
mented Why do you worry that this

should be implemented immediately?
But there 18 an advantage You willk
be able to preva:l over the other pec-
ple This will give some sort of direc—
tion You will be remembering, be-
cause you were also 1n the Congress
Party in 1971, 1n the UP election thes
opposition

MR DEPUTY-SPEAKER [ was not
in the Congress m 1971

SHRI A K ROY Actually I ame
making a mistake Because of the
ruthless way vou handle us, I thought
you might belong to the Congress
That 1s the point In 1974, 1n the UP*
election the opposition challenged ther
Congress saving, ‘'Return to us the
poverty of 1971° Today the perform-—
ance of the Janata Party 1s such that
tomorrow the other party may chal-
lenge them saying °‘Return to us the-
unemployment of 1976' So far as
solv ng the unemployment problem is
concerned they have curloiled the life
of Parliament to five vears but they
are making every plan for 10 years,
There 18 no plan for less than 10 years.
Oniv two vears ago the figure of regis~
fered unemployed per<ons was 8 7 mil=
hon Then it became 93 milhon Therr
it rose to 11 milhon I am afraid this
time the figure of regisiered unemploy-
ment will be more than 12 muillion
That 15 only offiuial figure To put &
check on that I say that in the Con-
etifution you should substitute right to
work instead of right to property and
re-wiite the entire article 1
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SHRI SHANTI BHUSHAN First of
all I musi express my gratefulness
although with a litt.e embarrassment
because Shri Rov compared me with
the grcil  nationalist leader Gopala
Kr shna Gokhdle I must say that I
hardly deserve the compliment I have
mothing in me to match that mcom
parable great national leader

The hon Member has moved an
amendirent While the Bill seekg to
delete article 31 and also its heading
“Right to Property he woud ke
article 31 to go but the heading to be
substituted bv Right of Work® He
does not by his amendment =ay that
the substantive right to work should
be 1mcorporited but he savs that ot
1hi- stage at least the heading may
come and later on the substantive right
11 werh mdy come We used to hear
thit foundation siones were laid 1n
respeci of 5 large number of projects
mever having any intention of construc-
ting those projects Amounts u=ed to
be sanctioned only for the foundation
slone We would not like to be =&
wparty 1o that kind of arrangement that
we declare the heading without the sub.
stantive content We would hike the
substance without the heading Let us
do the real thing and not seek publi-
ity rather than seeking publcity and
not doing the real {hung As 1 have
already assured this House as soon as
wossible conditions would be created so
that every single able-bodied person
«an be provided with work, and that
-will be the right time when this funda-
mental right may also come in so that
an case some rare individual cannot
be provided with the kind of work
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suited to him some compensation may
be furnished to him

Dr Ramjn Singh wantg that some
kind of assurance should be given by
writing something in the Constitution
against State Capitalism I do not
think there 1s any occasion to go into
the merits or otherwise of State Capl
talism 1n this connection This 1%
merely a simple proposition m the
Bill that a fundamental right to pro-
perty 18 not necessary because as far
ag the small man 1s concerned qg I
have said yesterday he does not need
any assurance

SHRI D N T'WARY (Gopalganj)
He wants trustecship

SHR] SHANTI BHUSHAN That
1~ a different thing That has noth-
ing to do with the ¢ ause that we are
discussing

MR DEPUTY SPEAKER We go
to Clause 6 Shri Kanwarlal Gupta 18
not hete Clau e 7

O'nse T— (Am dment of article
31A)

SHRI B C KAMBLE (Bombay
South Contral) I beg to move

Pape 3 line 4
add at the tnd

and (b) the second provise
shall be omitted (326)

Page 3
nsert—

line 4 after ‘article 19,

and 1t 13 herebv declared that
within one Year from the coming
into force of any of the provisions
of this Act the estate and any rights
in the estate shall be deemed to
have been vested and acquired by
the State in all the major means of
production and distribution 1n India,
treating the minor means of produc-
tion and distribution as may be
necessary for maintenance of &
family " (383)
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SHRI SUSHIL. KUMAR DHARA:
The Law Minister was very eloguent
on this particular point. May I know
whether the properties of deities,
those in the name of churches and
wakfs cic, and reiigious properties,
wil] a.s0 go with this amendment?

MR DEPUTY-SPEAKER: He will
tell you when he replies to this
c.ause,

SHRI B. C. KAMBLE: I have moved
two amundments. Everybody in this
Hous?, whether belonging to the
Congress Party or the Janata Party,
professe, socialism, but the meaning
of socitlitm even according to the
dictionary and according to standard
textbooks on socialism is this, that
thy ownership of the means of pro-
duction and the means of distribution
are vested jn the community as a
who’e or in the State.  Now if the
fundamenta] right to hold property
is abolished and further, if certain
rights of acqusition of property by
ths State are also given, then my
humble question is whether the defini-
tion that 1s given in this Bill about
socialism is a correct definition, is a
true definition, or is a false definition.
I submit to the hon. House that wc
owe a duty to speak the truth. So,
if we speak the truth and if every-
body professes socialism, then you
have no other course except to acceptl
my amendments. In fact, my amend-
ment itself is only half-soeialism; it
is nut full socialism This is half of
the total revolution which is con-
templated by Jayaprukash Narayan,
My amendment gays:

“and jt is hereby declared thal
within one ycar from the coming
into force of any of the provisions
of this Act, the estate and any
rights in the estate shall be deemed
to have been vested and acquired
by the State, in mll the major means
of production and distribution in
India, treating the minor means of
production and distribution as may
be necessary for maintenance of &
Mily'n

Therefore, my submission js, either
you desist from professing socialisme
or you accept the meaning and con-
tent of socialism. So far as the pre-
vious Government is concerned, it be-
fooled the people, Now this Janatm
Government should not befool ther
people, So far as socialism is con-
cerned, either you accept it or rejec®
it.

My second amendment deals withe
Directive Principles, So far us they
are concerned, I do not understand
why this Government shoulg be
miserly, Even a certain portion of
sub-clause (a) of article 39, which
deals with Directive Principles, is not
accepted. My amendment sayg that all
the Directive Principles must be
accepted, Now, after 30 years of
independence, we have come to a posi~
tion where more thap 50 per cent of
the pecople are property-less, job-less,
who are reduced to the position of
mere beggars. That jg why I say that
the time has come when we have to
accept all the Directive Principles as
if they are Fundamental Rights. I
do not want the Janata Government
to make a departure from whatever
hag been adopted by the previous
Governments namely, the Indira
Congress Government., If we com-
pare the attitudes of these two Gov-
ernments, the Indira ‘Congress Gov-
ernment way, a little more liberal;
they gave litlle more bread while
curtailing liherty; nmow Janata Gov-
ernment are giving little more liberty
but is not prepared to give more
bread,

Therefore, my submission is, if your
arce real socialiste—and everybody is
a cnrialist; nobody is prepared to say
that he 15 not a socialist. .. (Interrup-
tions) everybody professes to be
socialirt. So far as the election meni-
festo is concerned, the Janata Party
hag proclaimed socialism; so also
Communists and Congress. Every-
body is almost professing socialism
Therefore, 1 say: you accept the con-
tent of socialism. 1 have suggested
that even the Directive Principles
should be made anforceable jn a court
of law,
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‘SHRI SHANTI BHUSHAN: I have
fto deal with two amendments, which
;have been moved by the hon. Mem-
ber, namely, Amendment Nos. 326 and
1333, By amendment No. 326, the hon,
‘Member seeks the deletion of the
:second proviso te Ciause (1) of
JArticlg 31A, which assuregs and gua-
1antees that so far as the peasants,
30 far as the holders of agricultural
lands are concerned, if they hold ]and
writhin the ceiling limits prescribed
by law ang for gsome reason their
‘holding or a part of their holding has
ito be acquired for some public pur-
pose, may be for the establishment
of a factory, etc., then so far as the
rsmall peasants are concerned, they
xmust be given full market value com-
rvpensation so that their interests are
:not affected. That is the purpose, I
do not know why the hon. Member
rdoes not wish to give this protection
ror this assurance tg these smal]l pea-
r¥ants,

-‘SHRI B, C, KAMBLE:
mot small farmers at all

They are

‘SHRI SHANT] BHUSHAN. Within
tthe ceiiing limit...(Interruptions)

'SHRI B. C. KAMBLE: Average
zagriculturist in India is holding two
sacres of land.

SHRI SHANTI BHUSHAN: So
‘the hon. Member is not prepareg to
-voncede this protection tp what may
‘be called gmall farmers because he
feels that there are smaller farmers
also, The smaller farmers' problems
are different, which should be tackled.
‘But that does not mean that a person
'who himself is a small farmer, his
‘interest should not be protected and
‘it should be possible for the State to
‘take away any part of his gmall hoid-
1ng and not to give even small com-
pensation. I am unable to accept
‘ihis amendment. The other amend-
ment which the hon. Member has
moved, ..

‘SHRI DINEN BHATTACHARYA
t Serampore): What are the ameand-
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ments you are accepting? You kindly
tell uz that,

~ SHRI SHANTI BHUSHAN: I am
not accepting any amendment, I am
not able to unacrstand the other

amendment also. Ii ] have be>n able
to understand very rightly the pur-
port of this ameunimeat, he wou'd
like that as soon 25 his amendment is

adopted, within o:e year, a.l the
estates and rigais  thereon wnich
wou.d inciude tie rights of every
peasant, every farmer, every tenure

holder in every piece of land would
be vested in the Stites. Now this
Government is pot prepared to accept
this ameundmeant that as soon ag this
is adopted, al] the small farmers and
peasants of this country chou.d be
deprived of their property...

'SHRI DINENY BHATTACHARYA:
He has not said that. (Interruptions)

SHRI SHANTI
amendment readas:

BHUSHAN: His

“it is hereby declared that within
ong year f{rom the coming into
force of any of the provisions of this
Act, that the estate and any righfs
in the estate shall be deemed to
have been vested and acquireq by
the State in all the major means
of production and distributionr #n
India, treating the minor means of
production and distribution as may

be necessary for maintenance of a
ramily.”

I do not know as to what he under-
stands by major means of production
or minor means of production. Ac-
cording to me, in India, agricultural
means of production or agricultural
land is the most important and most
major means of production. So, if
that concept is right, he wants all
small peasants to go. The Govern-
ment is not in a position to accept
this amendment,

MR. DEPUTY-SPEAKER: We
come to Clause 8.

Clawie §— (/ wendment of article
31C)

»



301 Constitution ~ SRAVANA 19, 1900 (SAKA) (45th Amdt) BIl 302

SHRI A. K. ROY: I beg to move:—
Page 3,—
omit lines 12 to 15. (57)
SHRI DAJIBA DESAI (Kolha-
pur): I beg to move:—
Page 3,—
omat lines 6 to 9, (116).

SHRI L, L, KAPOOR (Purnea): I
beg to move:—
Page 3, lines 8 and 8—
for *in clause (b) or clause (c)
of article 39"
substitute—
“in article, 38, 39, DA, 40, 41,
42 43, 43A, 45, 46, 47, 48, 48A
snd 49" (140)

SHRI YUVRAJ (Katihar)-
tu more, —

Pauge 3, line 8,—

for “in clause (b) or clause (c)
of grticle 39"

I beg

substitute——

“in artwcles 38, 39, 30A, 40, 41,
42 43, 43A, 45, 46, 47, 48, 48A, 4D
and 300A" (163).

SHRIMATI PARVATHI KRISH-
NAN  (Coimbatore); I beg to
move: —

Page 3, line 8~
for “claugse (b) or clause {c) of
article 39" -
substitute—
“articles 38, 30, 30A, 41, 42, 43,
43A, 44, 45, 46 and 51 of Part IV
of the Constitution” (232)
SHRI B. C. KAMBLE: I peg to
move: —
Page 3, line 8—
omit “clause (b) or clause (c)
of" (328 "
Page 3,— .
for lineg 12 to 15,—
Substitute—
‘(¢) for the words “and no law
containing a declaration that it is
for giving effect to such poHey

shall be called in question Y5 umy
court on the ground that it does
not give effect to such policy™,
the words *“and Notwithstanding
anything contained in the Consti-
tution no law containing a decla-
ration that 1t js for giving effect
to such policy shall be called im
question jn any court, if it pro-
vides for giving effect to such
policy; and the court ¥l enforc®
it as any other law under the
Constitution of India” shall be
substituted’, (329)

SHRI A K. ROY. Mr. Deputy
Speaker, Sir 1 this clause, it appears
that the Law Minister has done some
justice to his own profession and he
seems to have counter-balanced what-
ever revolutionary or progressive
posture, he has shown by deleting the
property as the fundamental nght,
by 1ncreasing the curbs of the law
and the court, A lot of things has
been gaid about curbing the rights of
the judiciary. May I ask. Who is to
be blamed, the Parliament or the
Judiciary or the Court?

You know what 15 the role of the
court. Our constitutional history
shows that the court has become a
stumbling block 1o all the progressive
Jegisiations that have come before the
Parliament I would like to read
from the book entitled “Social Mission
of Law'” by Mr V. R. Krishna Iyer
whp is Supreme Court judge. He
judiciary or the Court?

“An analvsiy of the Indian consti-
tutional amendments seems to recall
President Roosevelt's angry words
‘save the Constitution from the
Court’. The First Amendment pro-
voked by the court's opinions on
Zamindari abohtion and backward
classes reservation was a straw in
the wind. The Fourth Amendment
authorised State monopoly in trade
or business and precluded the Court
from examining adequacy of com-
pensation for acquisition by the
State, of private property, since the
Supreme Court’s rulingg allegedly
barred the State's progressive pro-
gramireg in these directions™
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This is the role of the court. They
hwve behaved ag if they are the
angles descending from the heavens.
It is nothing like that. The Indian
judiciary is more feudal than Indian
executive and Indian Parliament. The
elite, those who have got no connec-
tion, no touch, with the people, are
in the judiciary. Our gad experience
shows that at no cost the power of
Parliament should be curbed and the
power of the court increased.

SHRI DAJIBA DESAI (Kolhapur):
1 want that thig clause should be
deleted. Perhaps, this 1s a very cru-
cial issue, whether the Directive
Principles of State Policy enunciated
in the Constitution should have
precedence over the Fundamental
Rights. This controversy or, perhaps,
thig thinking, was starting at the time
of the Forty-second Amendment of
the Constitution. Some of the Janata
Party leaders were apprehensive that
if the Directive Principles of State
Policy are given precedence over the
Fundamental Rights, then the Funda-
mental Rights will be curtai'ed. Seo,
there 15 a conflict, whether the Funda-
mental Rights or the Directive Princi-

pleg of State Policy should have
precedence,

The jissue 18 that the Fundamental
Rights are the rights for the indivi-
duals 1n the country, for the citizens
in the country, and the Directive
Principles of State Policy, as laid-
down in the Constitution, are social
rights, the rights of the society, the
rights of the community, specially
those Directive Principles which relate
to the down-trodden masses, the right
to work, the right to free education,
the right to hfe, the right to health
and so on. There are a number of
things on which the Government is
enabled to legislate, It ig not a fact
that if the Directive Principles are not
implemented. it will have no effect.
The only thing is that they are not
Justiciable,
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The last Government, the Indirs
Gandhi Government, agreed that the
social rights, the rights of the society,
the rights of the community, ghould
precede over the rights of individuals.
Perhaps, they had their political game.
But it is an enabling clause. Article
31(e) is an enmbling clause for the
Government to undertake legislation
to help the down-trodden people in
the country. As Mr. Kamble gaid, it
is not a Question of socialism, it is not
a question of gny facilities being given
to the people. But it is only an en-
abling power of the Government to
undertake legislations in the case of
down-trodden people, in the case of
giving facilities to the down-trodden
people.

This enabling power had been given
by the Indira Gandhi Government
which 15 now being taken away by
the Janata Government, It should not
be the attitude that merely because it
was given by the Indira Gandl Gov-
ernment, 1t should be taken out. We
should not have this attitude. We
are amecnding the Constitution; we
are aomending a fundamentusl docu-
ment of the country and we should
not have any doubtful appiehensions
about the thinking of the previous
Government. We had diffeiences, we
have differences. We are still fight-
ing with them. But thi, 15 an issue
on which we cannot go back.

Another point I would like to make' ¢
js this. There is the new principle
of referendum. Referendum will
freeze the powers of the Parliament
to amend the Constitution and it will
not be easy to change the Fundamen-
tal Rights. Therefore, if we want to
freeze the Constitution, freeze the
Fundamental Rights, then there will
not be any powers with the Govern-
ment to legislate on the issues of
common man in the country. I want
to request him that, when you are
including referendum in the new
Amendment, this is the time when
you ghould keep open the powers of
the Government to legislate on mat-
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SHRI B ¢ KAMBLE Mt D puty
Speake: 5Su, | have moved my 4m
endments No 327 328 and 3.9 Some
thing whith 1 given and which
cannot be enforced in g coutt of law
15 an illusory thing Shiimat: Indira
Gandh; Government gave precedence
to Durective Principles over and above
the Fundamental Rights, but they
were made 1llusory because they were
made not enforceable in a court of
lJaw What thig Government proposes
to do is to delete that provision but
this Government does not say that
these can he enforced in a court of
law Therefore both the Govern
ments have taken a negative athitude
and my amendment 15 an amendment
which takes a positive attitude, name-
1y if vou give this let it be enforce
able otherwise do mot give 1t

My amendment No 320 says that
all the Direct Trinciples  ghould

have precedence over Fundamental
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Rights and they should be enforce-
able in a couit of law in spite of the
fact or notwithstanding gnything con-
tained 1n the Constitution which
relatcg to the provisions of the Direc~
tive Princip es That 15 the puipose
of my amtndment

So far a, Fundamental Rights,
which have constitutional 1emedics,
they aire aimost mlade defunct 1n #he
wtnae that they are not giving the
1eal p otechion which should bt given
tu the perple The only hope 15 to
ste whethar the Directive Piincples
can have that statu of being enforce-
able 1n a coutt ol law and therchy
tie aspization, of the people can be
arhitved Thit v the purpose of my
dmcndms n

SHRIMA1l PARVATHI KRISH
NAN (Cambatore Mr Deputy
Speaker, Sir I rve top move my two
amundments, whe tby we want to
resto ¢ the old position I am really
surprised that this amendmunt o~ hue
in the kFuoity Fifth Amondment Bill

Ihe Law Minniuy, when he wa,
tainer spraking he said in his reply
that when ont recelves a bitter pll
with the wiapper, one keeps the
wrdpper and thiows away the bitter
pill and that ;, why according to him
was good in the Forty Second Am
endment Bill was being kept by him
that 1s the wrapper 1 would like to
tell um that sometimes the pill 1s a
decayed pill sometimes a bit of the
pill stick, to the paper and sometimes
a bit of the paper sticks to the mll
And now he 15 throwing away that
part of the paper which stuck to the
pill  Thig 1s because 1n the Forty-
Second Amendment this was a good
thing that happened The courts
were told that they cannot interfere,
and you would not question in the
courts that which wes carried out in
the spirit of your carrying forward
the Directive Principles The danger
of making political and economlie
decisiona dependent on the individual
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philosophy of judges 15  something
ihat we should not go in for.

I would remind the hon Minster
ot the wise words of an eminent Mem
ber of Rajya Sabha when he said

“It 1s rightly said that the Jaw 1
one generatlon behind suciety and
lawyers ate two generation, be-
hind society ™

That 1s the Ministe; himself

* wand I may state that judges
are three generations behind so-
ciety

“This « mment peison was none other
than Shri K Sadanand Hegde 1
therefore, take the Diberty of quoting
him because !t 1 a very telling th ug
that he suid

D) nut leave youy philosophy at the
meiy of the judge, your philosophy
18 ensh mned in the Constitution You
will have the Constitution in order
to tianslate that philosophv nto ac
tion 1n order to ensure S0OCIO eLONO-
mic ptogress and certainly you do
not wsnt to leave 1t at the mercy
of the judges who are three genera-
tiong hehind society The law itself
15 hastening to keep pace with society
and we ale always being told day 1n
and day out about what Gandhip
used to say May I also be presump
tuous enough to quote what Gandhi):
had to say on thig matter

“I have 1in mind many things 1
would have to do n order to equa-
lise conditions 1 am afraid that
for jears together India would be
engaged 1N pa%sIng legislation n
order to raise the downirodden the
fallen from the mire into which
they have been sunk by the capi-
talists by the landlords by the
go-called higher classes and then,
subsequently, and scientifically by
the British rulers TIf we are to lift
these people from the mire, then
it would be the bounden duty of

the National Government of Indis
in order to set jts house in order
continually to give preferences te
these people and even free them
from burden under which they are
bemg crushed and if the land-
lords, zamindars, the monied mea
and those who are to-day enjoying
the privileges—I don't care whether
they are European or Indian—if
tiwey find t 4t they are discrimunat-
ed again.t I shall sympathize with
them But I will not be able to

help them It will, therefore be a
Pitt ¢ bstween the have's and
have-nots

Tu make Pailiament supreme and
to make Parunament fina] aibiter of
soc1al and economic Programmes, i
to be on the side of the have nots
angd agaiist the have's And that 1s why
1 would appedl to the Mimster, mn
-rtf ol the fact that I And him to be
too aletgic to amendments he may
he frightened that there will be brick-
bats within his own party [ do not
kntw-—but I would urge upon the
Ministes  since he hag thrown away
the b tter pill he <hould pick back
that pait of the wrapper which has
stuck to the pall which he has thrown
away and restore the position as it
was before he brought this amend-
ment

SHR] SHANTI BHUSHAN Shn-
mat: Paivathi Krishnan hag referred
to the pil and the wrapping But
she has forgotten that T had not
spoken of the bitter pill, because the
bitter pill 15 always good I had
spoken of the poisoned pill, and of
any bit of papet hes stuck to any
part of the powsoned pill  then the
paper also should not be kept

Now the main purport of the am-
endments which have been moved, is
the restoration of the original Article
31C as 1t had emerged before the 42nd
Amendment Of course there 18
amother mmor pa-t of 1, viz,
one which gave finelity tfo the
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decsaration BSo far a~ 1t was con
cerned, it had been st uck-down by
the Supreme Court even 01 a conces
sion made by the then Gowvcrnment
in the Keshavanand Bharat > case, and
the reason for its deletion was that it
was somethung which hal been shuck
down with the consent of those who
had brought it of course the g estion
of its retention does not ari ¢

But I must deal with the m n and
more imporiant part of the .mend
ment on which several hon Memuoets
have spoken So far as lneir sentl
ments are concerned I t1 , respect
them What they wish to achiev I
fully respect But peihaps they will
also ponder over the implications of
what they are suggesting What 15
Article 31C? Article 31C purports to
give protection to certain laws whith
might be enacted for the purpose of
giving elfect to ce tan Dired tive
Prnciples and all the Direclive Piincl
ples but agamst which Fundamental
Rights? It was against 3 fundamental
rights viz Articles 14 19 and 31 So
far as Article 31 1s  concerned V17
fundamental right 1o properly the
Bill itself seeks to delete it Therelorc
we may nol concern ourselves with 1t
Bo far ag Article 19(1)([) 18 concerned
the Bill also sceks to delele 1 We
may not also concern outselve  with
st What is the rest of Article 19 and
Article 147 Article 14 speiks of
equality between one person and an
other Articie 19 relates to ficedom
of speech freedom to form assoclation
including trade umons in which Shr
mati Parvathi  Knshnan I bclieve
must be specially nleresied  Does
Shrimati Krishnan want the Govern
ment to have the power vic to ride
rough shod 1n order to implemcnt the
Directive Principles on the valuable
right of equality of freedom of specch
and of freedom to form associations
and unions?

SHRIMATI PARVATHI KRISHNAN
1 sald lawyers were two generations
behind soclety It is provea
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SHRI SHANTI BHUSHAN The
Communist Party of India, the party to
whi h the hon lady Memoer belongs
of course 18 500 generations ahead
perhaps For inslance if 1 may take
an 1llustration article 40(1) of the
directive principle says that the Stute
shall take steps to organise wil age
pancthayats and endow them with sucn
powers and authorily g+ may be neces
sa y to eniple them to funclion as
un ts of selfl government Suppose a
law 15 enacied by Pauhament to say
that piicnayats have to be constitute l
and only that person will be compe-
tent and eligible to be elecled as a
mem>er of the panchayit who has
signed a wutten pled.ed of temmg 1
membir of the Janata Party o of the
Commumst Party for that matter, it
anyone wants to challenge such
Panchayats Act look here it is dis-
eniminatory why should only mem
bers of one pouticil party be ehgible
for being clecled to the panchayut the
answer 1o that would be heic 18 aiticle
$1C clearly this 1s a law to organise
panchnyats 1t 18 for implementing a
dirertive principle contained 1n 40(1)
article 14 1s not applicable no ques-
tion of equalty 1s there 1t is for Par
11imeai to decide as to which person
sho ild he eligible Shrimati Parvathi
Kr han would be happy f she really
beueve 1n what she 1s saying Per
haps she must be planning to bring
such a law under which only members
oy the commumst party would be
eligible to be clected as members of
panchavats and so on That 15 the
effect of article 31(C) Simulaly fore,
making effective provision for secur-
ing the rght to work alsn f 1t 18
said that only members of a particular
party would be given work here 15 a
law which will provide the mnight o
work to a number of people but only
those wiil be eligible {o get the bene
fit us ure members of a political
party .

SHRIMATI PARVATHI KRISHNAN
Only a person who is doing that sort
of thing in office can think in those ,
terms (Interruptions)

BHRI SHANT! BHUSHAN Other- .,
mle,.llhnuldlihltoknowtlomthe
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Won Méember why for implementing
any directive principle, Parhament ha¥
to be given authority to override
article 14 right to equalty? Why s
it necessary to implement any directive
principle that Parliament, the govern-
ment must have the power to dis
cnminate ageinst people” Is this dis-
c<rimination necessary” (Inter up-
tions) How 15 placing unreasonable
restriction on the freedom of speech
necessaty for implementing any direc-
tive principle? I could understand
fundamental rght to property, and
that i8 why 1n relation to clause (b)
und (c) of article 39, the provision 15
understandable so far ag those laws
are concerned, they purport to reduca
dispaities and distrbute means of
producticn etc  All right

SHRIMATI PARVATHI KRISH-
NAN Equal wages for equal work are
the Directives Principles

SHRI SHANTI BHUSHAN Yes
equal wape, for equal work 31(C)
as 1t was agreed to by the hon
Member had this  mischievous con
notation [ do not know whether 1t was
appreciaied by the people or not, you
can cnact unegqual laws, all that you
have to show 19 that 1t 1s in the diree-
tion of implemcntation of the directive
prmmaple 1L 1t is SO equality does
not exist  1he right to equality of the
people stands wiped off when that law
van be shown that it 1s for implemeni-
ing dnective principles Fieedom of
speech stands wiped off fieedom fo
form a'.ouations stands wiped ofl
Why should the right o form tiade
uniong he wiped off merely for the
purpose of implementing directive
principl 5? Why should {reedom
speech stands wiped off, freeom to
implementing certain directive pnn
ciples «s 1l there is some confiict
between fundamental rights on the one
hand ani directive prineiples on the
other? Namely that you can ohly
implement the directive principles by
tramplinz upon fundamental rights,
such valuable rnights like the freedom
of speech freedom lo move freely
throughout the territory of India,
freedom to form associations and

unions, even nght to equality® It has
not the slightest justification T cennot
imagine how 1t 18 necessary to trample
upon those valuable fundamental nghts
of the people for the purpose of im

plementing  directive principles® 't
there is the will to implement the
directive  princip:es, 1l 1s certainly
open to any government to implement
them with an equal hand Why should
there not be equality?” Tha right to
work? Why do you waint 1t to be
discriminatory? Why should such a
law be given protection by the Constl

t itinn 1f 1l says that oniv members of
the Congress Party will have the right
to work Now about fundamental
rights on which even the hon Member
has laid importance—she was  very
eloguent about the liberties Now she
savs no, these lberties freedoms
should not exist they sghould exist
only on paper so that the government
can say here 1s a law for implement

g (Interruptions) All nght,
let it be Parhament All that ‘he
Paihamet w)Il have 1o say 1s this But
the majority  pariy In Parliament
always forms the government, it has
the confidence of the majority party,
therefore that majonity party should
be able to enact any unequal laws, to
trample over the freedom of speech,
fiecom of association, etc why? 1 have
never been able to understand thus
philosnphv that 1t 1s necessary fic
trample on the fundamental rights for
the purpose of implementing directive
principles

PROF P G MAVALANKAR
(Gandhinagar) Are you udvocating
a confrontation between  directive
principles and fundamental rights or
are vou gaying that they are comple-
mentary?

SHRI SHANTI BHUSHAN I say
they are complementary to each other.
The directive principles lay down the
objectives the goals which must be
achieved by the State by legislation
or executive action The fundamental
rights indicate the path which must
be pursued for achleving those goals
There 15 no conflict between the twa
It somebody tries to raise the boiey
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of conflict between the two, 1t only
means that just by paying hp service
80 those objectives the people are
sought to be duped namely allnght
mnce we are irying to do somthing to
provide work, therefore the proprty of
the memberg of one party would he
taken away and the property of the
members of the other party would not
be takin away No Whatever 1s
necessa v let 1t be done Which
directive  principles require  the
enactment of unequal law  discum
natory law which does not recognise
eguality between a higher and lower
easte tetween mdan and woman elc
in which 1t would be possible to siv
that this law will give henefit only to
men and not to women and o on® I
have nit heen able to wnderstand it
So far as dauses (b) and (¢) of art le
39 are concerned so long 1s the
fundamental right to property was
there one could understand that heie
15 a [undamental nght to properly
the property of an individual could
mot be taken awav Lecause there were
all kirds of restrictions Therefure
for achicving re-distribution of means
of production non concentration of
economic power etc 1t mav some
times (ome nto conflict with the
fundamenial right 1o property and
therefore 1f these directive principles
were to be implemented the funda
mental right should be subordinited
One could wunderstand that But to
make t general 1s to make a mockery
of the lundamental rights I hope the
Bon mimber would realhise the impl-
cations of what she has said If she
wants to do away with the funda
mental rnghts there would be no
freedon of speech there would he no
union« Any law can provide that
mnce this law 13 for the purpose of
giving work therefore, there must not
be wunions there must not be any
collective bargaimng, because these
might cc me 1n the way of giving work
to anybcdy Tt is very dangerous 1If
the h>n member ponders over the
jmplications of what she is proposing,
she will realise that I am trying lo
save her
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MR DEPUTY-SPEAKER, We shall
now take up clause 8
Clause 9—(Amendment of article J8),
SHRI A K HOY I beg to move,
Page 3, line 18,—
omit ‘stilve to' (58)

Page 3, hine 28—
add at the ena—

‘and restrict 1t within the
Limit of 1 10 within the period
of one year" (59)

SHRI VAYALAR RAVI (Chirayin-
kil) 1 beg to move

Page 3 line 19—

for ‘minimise”
‘eliminate (106)

SHRI K A RAJAN (Tikhwm) 1
beg to move

substitute

Page 3 anes 2] to 23 —

omit not only amongst individuals
but also amongst gioup~ of people
resyding 1n different arcas o1 engaged
in different svoatons  (211)

SHRI BIRENDRA PRASAD (Na-
landa) 1 btg to mowve

Page 3, line 21,—
after status' jnsert based on
caste or class,” (281)
SHRI HUKMDEO NARAIN YADAV
(Madhubam) I beg to movc

Page 3 line 23—
add at the end—

‘and the State shall enact Jaw
for bringing down dispanty n
mncome to the ratio 1 20 which
shall gradually be brought
dowp 1 10" (289)

SHRI B C KAMBLE
move
Page 3, line 23,—

add at the end—
“not wullowing to widen the
ratioc of income beyond 110

I beg to
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after a period of two years from
coming inta force of the Act"
(330). v

BHRI A. K. ROY: The Janata Party
in its election manilesto stated:

“A wage and price policy must
ensure that income disparities :ure
reduced. Stepg will be taken to see
that minimum incomes rise rapdly
so that the difference between the
minima and maxima income. after
tax, 18 reducved to 1:20. It will
strive progressively further to reduce
this duferential to 1.10 within a
decade by a policy of incoms re-dis-
tribution that raises the floor levels
and discourages bloated incomes.”

Article 148 of the (‘onstitution reads:

“The State shall strive to promote
the wellare of the people by secur
ing and protecting as etleclively us
it may a social order in which juslice
sovial economic and political, shall
inform all the institutions of the
nalional hife.”

After 30 years we see that instead of
promoting welfure, they have promoted
all types of turewell lo every inst.lu-.
tion, to the princple of equalily und
everything. The article states that the
State shall strive. “Strive” 15 a very
vague wurd, 1t should be chminated,
becuuse the Congress Government dil
sirive for 30 years, and we have heen
Lrought to this position. The Janata
Party Government will also strive to
eliminute negualitics, but even within
two years inequalities have increased
in the country. That is why I want to
stipulate that the State shall in parti-
cular nunimise the inequalities. If the
State cannot minimise inequalities, it
cannot continue constitutionally. The
constitutional right of the Government
to continue will depend on the facl
whether it hag minimised inequalities
or not. That is why I want to make
it very clear and concrete,

Secondly, some iime limit should
be laid. Otherwise, like the original
article 38, this will also go the same
way. That is why I want it should Ye
resiricted to 1:10 within one year. I
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want it to be effective to give shape-
to the original commitment of the-
Janata Party to the people,

SHRI VAYALAR RAVI (Chirayin-
kil); I was hearing the hon. Minister
speak croquenily on the directive
principles and trying to defend funda-
mental rights. I do not want to enter
into an argument with him, but as &
lawyer in the Allahabad High Court
and the Supreme Court, he must have
come across many cases where, in the
name of fundamental rights, certain
measures have been struck down by
ihe courts. The very first case was in
regard to the abolition of zamundari.
It was challenged on the bas’s of funda-
mental rights, the right tu properiy.
It has always come in the way.

What is the whole othos behind this?
It is the freedom fighters of this coun
try who thought ot this and declared
it at Karachi. That is the inspiration
of the people. [l did not come one
fine morning when the Constitution
was framed. It came from the freedom
ighters and leaders like Jawaharlal
Yehru. That is why it was incorporal-
ed in the constitution, Uniorlunately.
it could not be implemented o the ex-
tent expected because many hurdies
cams in the way. Thal s why onwe
Jawaharlal Nehru said that the eourts
had become a thurd chamber of the
Indian legislature. They have necome
a third chamber; that is what Jawahar-
lal Nehru said once upon a time They
were placing hurdles on the way ali
the time, whenever any progressive
measures were being taken. tiere we
have moved an amendment. We know
that it cannot be mandatory. But, at
the same time to the extent possible.
they can bc a little more libral in the
implementation of the measures which
they wani to take to reach the goal.

On the other amendmenis I do not
want to speak. So, you skould be &
litfle more indulgent and gve me B
little more time here.

The Directive Principles have sanc-
tity and validity in the Constitution.
It you are not able to achieve the-
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goais mentioned in the Constitution,
then the people will lose faith in the
Constitution itself. If you are unable
-to reach the goal, then the people will

not trust the Constitution. Only last
week, Shri George Fernandes, a
member of the Government,
said that even in a democracy

we do not mind resorting to any
method, even resorting to violence,
“to overthrow the Government.
He said on the floor of the House that
armed rebellion is the right of the
people, a very important right of the
people, if they believe that the
Constitution cannot deliver the goods.
-cannot protect their interests and it
has become an instrument of the
ruiing elass, which has conservative.
feudalistic characteristies in this
country. The ruling party is omnipo-
tent and omniscient; they know every-
thing and they are everywhere. But
it is not the Bahuguna or the Shanti
Bhushan that rule, but it is Birla or
the Tata., through ihe ruling class;
they control everybody. because they
are everywhere, ihrough the bureau-
cracy. It is the duly of the Govern-
ment to see that the Directive Prinei-
ples must be implemented. That is
“why we are pressin: for their being
treated as Fundamential Rights. If they
are not implemented, n2g Shri George
Fernandss stated, the people have the
right even to revoll iy armad rebeliion.

Coming to referendum, Shri Shanti
Bhushan is an eminent lawyer. Can
sou compare the Indian Consiitution
with the French Constitution? Can vou
. compare the Indian political or econo-
mic system with that of America?
<an we compare our socio-economic
system with that of Austraiia or
¥ngland? Of course, with England
there is some comparison. But in
France thay have a Presidential system
-of Government, which is not so here.
In England they had a referendum
1o decide whether they should join
the EEC or not. But they have an
unwritten  Constitution. ... (Interrun-
-tions). In Australia they used the
:referendum to decide on prohibition.
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Here also I do not mind having a
referendum to decide about prohibi-
lion.

During the 1977 election it has been
proved beyond doubt that those who
speak Hindi can rule India; one belt,
the cow belt or the Ganga belt can
rule India, in spite of the entire south
being against it. Their support or
participation is not necessary at ail.
That is why we object to this provision
about referendum. If any proof is
required, the elections have proved
that this particular belt in the north
can rule India, even muffling the voice
of the people in the Southern States
and even in Bengal, because we speak
a dillerent language. You are seeing
it every day in this House.

Even today the GT Express was
looted on the way. But the affected
people could not make any complaint,
bacause it was insisied that they should
do it in Hindi and not in English, and
they did not know Hindi. So, they
could not do anything. They were
helpless. This is the situalion prevail-
ing today, which is a threat to the
istegrity of the couniry That is why
we say thal this provision about the
referendum  will work  against the
interests of the nation. This is my
honest beief. Aftsr all. you are not
going lo bhe the Minister for eternity.
Tomorrow this provision can be used
Lv some fanatic against the interests
of the nation. This provision will be
used by those who want to have their
own domination. whether it is based
on casteism, the emergence of the
Chatur Varna or whatever it may be,
which can be dangerous to the Indian
democrary itself. Although you speak
for freedom and democracy, they can
be subverted by this clause. That is
why we oppose this clause. I hope
Shri Shanti Bhushan will understand
and anpreciate the sentimenis of the
people of our part of the country. Please
accept our amendment. Give leverage
and take leverage from the Parlia-
ment and do something for the poor
common man and the people who are
unemployed in the country at large.
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SHRI HARI VISHNU KAMATH
(Hoshangabad): Mr. Deputy Speaker,
Sir, I ghall try to be brief, concise and
precise. My amendment is a brief
one, a short one. I wish the Govern-
ment clarifies the meaning and the
connotation of the word ‘status’ which
has been inducted and incorporated in
the Constitution for the first time. I
do not think the word ‘status’ occurs
anywhere in the Constitution at all
For the first time, it has found a place
in the Constitution.

To my mind, the word ‘status’ has
a very inchoate, a very hazy connota-
tion, shall I put it wvague? What
exactly is a ‘status’, status based on
wealth, based on birth, based on caste,
based on class, what exactly is
‘status’? Because as has been rightly
said, we have got today a phrase
‘status symbol’; money, wealth, even
drinking and smoking are supposed
to be gtatus symbols. I do not know
what ‘status’ means. The Minister
will have to ¢learily this word for the
satisfaction of the House. A sanskrit
poet, many centuries ago, said that
money and wealth was the symbol of
al] status.

Tenfer fef & AT wHE

17.02 hrs.
[Mgr. Seeaker in the Chair]

I was referring—you have just
arrived on the scene, I am thankful—
to my amendment with regard to this
clause. The word ‘status’ has been
inducted and incorporated 1n the
Constitution for the first time. The
Government will have to clarify and
define and interpret for the satisfac-
tion of the House, lay down clearly,
tell us clearly what it means. I was
saying that many centuries ago, a
Sanskrit poet referred to this matter
and sald in his own inimitable poem.
a sloka:

geaifer fued ® wo: e

v ffem: § g o
2242 LS—11
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wt qor wterig
—I do not know whether it is sarve-
guna or sarvejana—

AN HON. MEMBER: Fleass give its
translation.

SHRI HARI VISHNU EKAMATH:
Yes, he who has money, he who has
wealth, he is a real kuleen—It applies
io all—the poet surveyed his own
scene in his own time and said this
was the position in his own time—
today also it applies perhaps.

SHRI K. P. UNNIKRISHNAN (Bada-
gara): To Sanjay Gandhl also?

SHRI HARI VISHNU KAMATH:
Sanjay Gandhi and his mother and
everbody else.

He is the Pandit—Pandit not in the
sense of UP. Bihar or Punjab Pandits
—(Interruptions), but a learned man
he is a well spoken of man, he is
appreciated as a connoisseur of gunas,
he is an orator, he may be a speaker
or not, he may be a dumb fellow, yet
1if he has money, he ig regarded as an
orator, and he ig invited to the best
assemblies for inaugurations and what
not. He is regarded as a handsome
fellow too whether he is really hand-
some or nnt, it does not matter. Money
makes a mare go, a horse go, it makes
everybody go. All qualities or gunas
have recorrse to gold.

Now, th~re was also an old English
poet who said the same thing in other
words—] can make a variant of that:
rank is but the rupce’s stamp-—he said,
rank is bt the guinea's stamp. Then,
there was the old mentor of the olden
days, Geo'ge Bernard Shaw, who said
in his inimitable style—he wag talk-
ing of socialis, communism—the
ambition of the proletariat is to be-
come the bourgeoisie and repMce the
bourgeoisi?. Whatever may happen to
the bourgroisie later on. they would
become the bourgeoisie, and the
bourgeoisie may move up in the social
hierarchy. That is why I have sald
in my amendment, “status baged on
caste or class”,
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What 15 the precise definition of
“status”? What 13 status? Based on
caste or class That should be defined

Sir, you are well aware and the
House 15 well aware that even in
Communist States, say after the
Revolution was achieved in  Russia,
Leon, Trotsky wrote a book entitled
“Revolution Betrayed”—by the new
masters of Russia He wag later
killed by Stalin Even 1in Yugoslavia
a non-aligned communist country
Milovan Djilas, the then Vice Presi-
dent, wrote a book entitled “The New
Class” for which he was arrested and
jalled by President Tito

SHRI A K ROY Your study 1s very
selective

SHRI HARI VISHNU KAMATH It
should be All intelligent men should
select their books, not read at randum
He wrote a book called “The New
Class” for which he was punished and
jailed by Presmdent Tito ] am not
gung inte those political matters I
only want to hugh hight this particular
point with regard to status, gz to
what exactly the Government means
by ‘status” based on caste or class?
Unless that 158 defined, we lose all its
meaning, significance and importance

What does the previous article 38
as it stands today m the Constitution,
say” How does 1t read” This 18
clauge (1) of the new article It says

“The Btate shall strive to promote
the welfare of the people by secur
ing and protecting as effectively as
it may a gocial order m which
justice, social, economic and politi-
cal, shall inform, all the institutions
of the national life”

I am afrald, just as this has remained
a plous platitude, article 38, as it 18
in the Constitution—this wall be
clause (1) of article 38—we are going
to add another clause (2) in article
38—this will also remain a plous
platitude, nothuing more, notlung less
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Most of the articles in the Chapler
have remained pious platitudes like,
the right to free education, the right
to work and all that, during the 30
years of the Congress misrule, includ-
ing the last 10 years of worse than
misrule

SHRI VASANT SATHE (Akola)
That 1s why arficle 31(C) should re-
main

SHRI HARI VISHNU KAMATH
Try your best in this House and that
House

Therefore uniess the Government
wishes that these things status facil-
{ies and what not should remain as
platitudes, just for paper decoration
and as ornamentation, 1 would ask the
Government the Law Minister, to
clarify as to what exactly he means by
the word ‘status’—on what 1t 18 based
or should be based if it is based on
anything at all Because only the
Preamble mentions that, nowhere else
15 1t mentioned Therefore the
Minister n the course of his reply,
will do well to inform the House and
tell Parlrament and the people what
exactly he means by ‘'status [ would
plead with the House and the Minister
to accept my amendment which says
that the status based on caste or class
should go -only that status we can
understand not any other status

MR SPEAKER I think, you have
made your point effectively

SHRI HARI VISHNU KAMATH I
4m glad you appreclate

Therefore Sir I move my amend
ment and commend it for the accept
ance of the House
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SHRI B. C. KAMBLE: Sir, I have
moved my amendment to Clause 9. I
would hike to know from the Govern-
ment as to what their economic
policy is going to be What 18 going
to be the maximum and what ls going
to be the minimum income? What
going to

So far as original Article 38 1s con-
cerned, it embodies a provision which
is a comprehensive provision with
regard to the structure of the socliety
and it speak about securing a social
order for the promotion of welfare of
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the people in various spheres. The
additional provisions now proposed to
Article 38 speak about elimination of
inequalities ete. I would like to ask
the Law Minister, what he means by
the elmination of inequalities in
status, in facilities, in opportunities
etc. What I am submitting is, you
leave amde all spheres, but only econo-
mically what is going to be the maxi-
mum and minimum income, what
would be the ratio between the two
that the Government proposes. The
Government, instead of talking in
general and vague terms should fix
some deflmte ratio between the
minmmum and maximum, so far as
the income 1s concerned,

SHRI K A RAJAN (Trichur): Sir,
my amendment to the amendment
proposed 1n the Bill stands, The pro-
posed amendment in the Bill 1s:

“The State shall, in particular,
strive to mimimise the inequalities
in income, and endeavour to elimi-
nate mequalities 1n status, facilities
and opportunities, not only amongst
individuals but also amongst groups
of people residing in different areas
or engaged in different vocations.”

My amendment 1s:

“omat, ‘not only amongst indivi-
duals but also amongst groups of
people residing in different areas
or engaged in gifferent vocations”

My submission is that the portion
which 1 want to be omitted is quite
redundent, That only will create a
frictlon in the Constitution. It we go
through the Directive Principles, Arti-
cles 38, 39 and 46, and read them to-
gether, it would be quite clear that
these Articles given enough protec-
tion. Article 38 reads:

“The State shall strive to pro-
mote the welfare of the people by
securing and protecting as effective.
1y as it mev a social order in which
justice, soclal, economic and politi-
cal shail inform all the {nstitutions
of the national life
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Then Article 38 says:

“The State ghall, in particular,
direct its policy towardg securing—

(a) that the citizens men and
women equally, have the right to
an adequate meang of livelihood;

(b) that the ownership and
control of the material resources
of the community are so distri-
buted as best to subserve the
common good;

(c) that the operation of the
economic system doeg not result
in the concentration of wealth and
means of production to the
commop detriment;

(d) that there jg equal pay for
equal work for both men and
women;

(e) that the health und strength
of workers, men and women, and
the tender age of children are not
abused and that citizeng are not
forced by economic necessity to
enter avocationg unsuited to their
age or strength;

(f) that childhood and youth
are protected against exploitation
and aganst mora] and material
abandonment.”

Article 46 reads:

“The State shall promote with
special care the educational and
economic interests of the weaker
gections of the people, and, in par-
ticular, of the Scheduled Castes and
Scheduled Tribes, and shall protect
them from gocial injustice and all
forms of exploitation.”

With regard to thig particular pro-
vision about the protection envisaged
in the Directive Principles, we know
by our experience and the Govern-
ment knows by their experience, how
far this protection has been extended
to the scheduled castes and scheduled
tribes. We have got many instances.
These are not there only at the pre-
gent juncture, We did not even ex-
tend protection. There are many in-

stances which have been brought be-
fore this House, where ascheduled
castes and scheauled tribes are dis-
crimunated aganst in varous fielas.
Not onyy that. They gre even taken
to task and they are not given ade-
quate, norma] protection to Wwhich
citizéng are normally entitled. You
can see the instances in Belchi and
Agra. We can find so many instances.
That is why I submit that even this
particular protection under Directive
Principles could mnot be afforded.
Here, my apprehension regarding this
particular clause—which I want to be
omitted—ia this: there is a fantastic
theory brought about recently, bet- '
ween urban vs. rural; organized
ps, unorganized and industrial vs.
agricultura] labour or workers. This
philosophy is a very dangerous one.
we all admit that we want equality
tor all the sections, irrespective of
whether they are in urban or rural
arees, they are agricultura] or indus-
trial workers etc. Unfortunately,
the industrial workers and those who
are having their wages fixed by their
organized strength, cannot be blamed
for your having denied such wages to
others. if the former had not got
them, you cannot guarantee that they
will get them—because your policy is
such. It is a question of economic
philosophy and politics as well. This
philosophy is creating all these diffi-
culties, That is why I move this
amendment,

SHR] SHANT] BHUSHAN: I have
nothing much to say. I am sorry I
am not in a position to accept the
amendments. It hag been suggested
that the ratio of 1:10 in incomes,
should be added in this very Article,
which has been proposed by the Bill.
But may I submit for the considera-
tion of the hon, Members that the
Article goes even beyond? It does not
stop at even 1:10, because it striveg to
go evep further, 1:20 or 1:10 can be a
stage; but why should we not strive
to go further? Therefore, I donm't
think it will be proper to accept this
amendment.
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It has been smid that the word
‘strive’ should not be there. But the
word ‘strive’ ghould be there. It is
most important. The only way to
achieve anything ig by striving and
endeavouring, Therefore, it will not
be right to delete this.

I am happy that two Georges were
referred to by the hon, Members,
Shri Kamath quoted George Bernard
Shaw and Mr. Vayalar Ravi referred
to George Fernandes—of course in
different contexts. Mr, Ravi referred
to the statement of Mr. George
Fernandes j.e. a statement made by
the latter. But I must say that he did
not refer to it in the proper context.
He said that Mr. George Fernandes
hed said that armed rebellion was the
right of the people. [f any statement
of this nature was made, it js clear
that it was made, not for 3 democracy.
George Fernandes did not say that in
a democracy, armed rebellion was the
right of the people. In a dictator-
ship, where there is no democracy—
then it iy an entirely different thing;
and democracy is the negation of such
a thing. In democracy, you can re-
move the Government by the publie
opinion, by creating public opinion
and by the right to vote—which has
been demonstrated in this country, It
was the right to vote which removed
a Government from thig country.
Therefore, nobody can say that armed
rebellion, is the. ... (Interruptions)

DR. V. A, SEYID MUHAMMAD
(Calicut): Who decides whether
democracy is functioning or not?

SHRI SHANTI BHUSHAN: [ am
not going into the controversy as to
who should decide. Of course, people
decide. People know it; and they
have decided it.

Shri Kamath raised the question of
the meaning of the word ‘status’. He
falt that unless the expression was
defined, it was difficult to identify it.
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I was wondering whether, i¢ Shri
Kamath is not defined, ltwﬂlbndtt-
ficult to identify him. . ..

SHRI HARI VISHNU KAHATE:
This is no answer at all, (Interrup-
tions). )

MR, SPEAKER: ‘Status’ ig inde-
finable. i

SHRI HARI VISHNU KAMATH: I
am glag I am in good company.

(Interruptions).

SHRI SHANTI BHUSHAN: This
concept of ‘status’ is not new to the
Constitution, nor is it brought only
by means of this Bill-- because, us
has been pointed out, the original
preamble itself referred to ‘status’ of
equality and ‘status’ of opportunity.
It would not be possible to strait-
jacket status by referring to caste or
class, because we know that status is
something which cennot be put in
language or & definition. But gne
knows status. It may be based on
caste or occuption, or on the basis of
the fact that g person ig living in a
big city. It may be based on one's
dress or weslth. There are so many
things.

MR. SPEAKER:
Parliament also.

Membership of

SHRI SHANTI BHUSHAN: That
is also there, I have pothing more
to say on this,

MR. SPEAKER: Now we come to
clause 10.

Clause 10— (Substitution of new orticle
for article T1).

SHR] A. K. ROY: 1 beg to move
my amendments, 60, 61 and 62.
Page 3, line 28—
for “whose decision shall be
final”

substitute “within three months”
(80).
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Page 3, line 33—
omit “not” (81)

Page 8, line 41,—
add at the end—

“provided jt ig not more than
ten per cent of the tota] electo-
rate” (62)

This clause is concerned with the
election of the President and Vice-
Presgident, that is, the highest posts in
thig country and it has been drufted
with the least efficiency, I ghould say.
It is very superfluous. I do not know,
something is not becoming clear even
in the gentences, It appears that our
Law Minister is a very legal Minister.
He hag got great faith in the Supreme
Court but the way he expressed his
faith in the Supreme Court, I do not
think, it does much credit.

MR. SPEAKER: I may tell the hon.
Members that voting is not likely to
take place today; it is likely to be
tomorrow. Not that I want you to g0
out of the House; please remain,

PROF. P, G. MAVALANKAR: Till
what time are we sitting today?

MR. SPEAKER: 7 O'clock; if you
want to sit beyond that I have no
objection,

SHR1 HITENDRA DESAlI (Godh-
ra); At what time voting will take
place tomorrow?

MR, SPEAKER: Just now it is not
possible to say the time,

SHRI KRISHNA CHANDRX HAL-
DER (Durgapur): Private Members'
businesg is fixed for tomorrow at 3.30.

MR. SPEAKER: Voting iz likely
to take place in the morning...(In-
terruptions)

SHRI A. K. ROY: 1 have to bring
a privilege motion against you, be-
cause by your announcement you
have completely diluted the whole
House., Take 71(1): all doubts and
digputeg arising out of or in connec-
tion with the election of a President
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or Vice-President shall be inguired
into und decided by the Buprems
Court whose decision will be final,
‘whose decision shall be final' is
superfluous; it hag mo meaning at all.
It means you have not got much faith
in the Supreme Court. You are feel-
ing insecure; there may be some-
thing different, above the SBupreme
Court? Thig thing hag been inserted
with a fear psychosis; these people
are guffering from some sort of a fear
psychosis. They have jnserted this, I
have put the words, ‘within three
months’. It must be stipulated be-
cause any controversy arising out of
the election of the President or the
Vice-President is a wvery important
thing and it must be decided within
a short time limit; it must be speci-
fied in the Constitution; it should not
be in such vague terms, °‘...whose
decision ghall be final’. 1t is guper-
fluous, '

That the election of the President
or Vice-President will become invalid
ig not a very normal phenomenon; it
can only happen in abnormal situation,
abnormal conditions. 1 we say that
all the acts done by him between the
time he wag elected and a verdict is
gEiven by the Supreme Court, are
valid, that will give a dangerous
weapon to the future, That is why
al] the wets must be declared invalid.
You know the election procedure of
the President or the Vice President.
There is pot much scope for wrong
doings there, Even then if the elec-
tion is found to be not correct, some
very wrong thing is going on in the
politica! system of the countryandso
all the actions done by the President
or the Vice President will be invali-
dated by reason of that declaration.
So, ‘not’ must be deleted. Otherwise,
during that period the illegally elect-
ed President or Vice-President may
do many wrong things,

Then in clause (4) it iz sald that
the election of a person as President
or Vice-President shall not be called
in question on the ground of the exis-
tence of any vacancy for whatever
réason among the members of the
electoral college electing him. The
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electoral college for the President
und Vice-President consists of Mem-
bers of Parliament and Members of
State Assemblies, So, there must be
some sort of stipulation, Otherwise,
the Janata Government might think
that the States are being ruled by
different partieg and th will And
some way of seeing that gll the State
Asgsemblies are dissolved and then
they will elect the President or Vice-
President. Some otherg will find some
other ways. That is why some sort
of stipulation should be there. Here
the electorate is limited and each vote
has got a different value. That js
why I have given an amendment that
the vacancy should not be more than
10 per cent, For u referendum, they
have said 51 per cent. Naturally the
election of the President should be
based on at least 90 per cent voting.
That is my amendment.

SHRI SHANTI BHUSHAN: Two
amendments have been proposed.
One ig the deletion of the expression
“decision shall be final”. The main
purpose in keeping these words is
that there should be no review in
such matters so that there may not
be any uncertainty, Once the Sup-
reme Court has given its decision in
such ap election petition, it ghould
be final,

SHRI A. K, ROY. After the Sup-
reme Court gives jts verdict, is there
any other review?

MR, SPEAKER: There is review
by the Supreme Court.

SHRI A K. ROY: Supreme Court
only can review; there is no other
review,

SHRI SHANTI BHUSHAN: Even
regarding Supreme Court in a matter
involving the Vice-President and
President, there should be certainty
so that once the decision having been
given, the scope of any review,
second review or third review should
not be possible, so that the entire
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Apart from that, if this was pot
there, when power has been given to
Parliament to regulate any matter
releting to or connected with the
election of President or Vice-Presi-
dent by law, except that it would not
be inconsistent with the provisions of
the Constitution, theoretically at least
it might have been opened to Parlia-
ment to say that even against the
decision of the Supreme Court, there
wil] be some ofher forum or the
President will decide... (Interrup-
tions).

MR. SPEAKER: Mr. Roy, please
do not get into a debate.

SHRI SHANTI BHUSHAN: So far
as this amendment that a period of
three months should be incorporated
in the provision is concerned, may I
ask the hon. members to consider one
thing. After all, there can be diffi-
culties. Suppose evidence ig not avail-
able, Suppose a crucial witness is
lying ill. It may not be possible to
conclude the case within 3 months
and the jurisdiction of the Supreme
Court would disappear. Therefore,
it is not possible to accept the amend-
ment,

SHRI R. VENKATARAMAN (Mad-
ras South): By merely putting in
the words ‘decision is final’ can you
take away the jurisdiction of the
Supreme Court to reilvew its decision,
which iz given to it wunder other
provisions?

SHRI SHANTI BHUSHAN: ‘That
is a matter of argument. Perhaps the
hon, member might like to argue it!

MR. SPEAKER; We sha]] take up
clause 11,

Clause 11—(Amendment of Article
7

-



337 Constitution ~ SRAVANA 10, 1900 (SAKA) (45th Amdt) Bill 338

SHRI A, K, ROY: I beg to move:—

Page 4, line 4—

for “, either generally or other-
wise,”

substitute “once” (63)

SHRI L. L. KAPOOR; I beg to
move:—
Page 4—
after line 6, ingeri—
“Provided further that the

President ghall not act on the
advice of the Prime Minister on
matterg relating to the gafeguards
provided in the Constitution un-
lesg such advice has also been
endorsed by the Minister for
Scheduled Custes gnd Scheduled
Tribes, exclusively and gpeci-
fically appointed jn the Council
of Ministers to look after interests
of the Scheduled Castes and
Scheduled Tribes (154)

Page 4,—
after line 6, insert—
“Provided further that the

President shall not act on the
advice of the Prime Minister
recommending dissolution of the
House of the People unless such

sdvice has been approved by a
majority of not less than two-
thirdg of the Members of the
Council of Ministers at a meeting
specially convened after giving a
fifteen days’ prior notice for the
purpose,” (155)

SHRI R. K. MHALGI:

move;

I beg to

Page 4,—
after line 8, insert—

‘%“Provided further that if the
President is gatisfled, after mak-
Ing such enquiries, ag he deems
fit, that such advice, tendered
ufter such reconsideration, is
violative of any of the provi-
visions of this Constitution, he
may refase to act in accordance
therewith,”’ (173)

SHR] SHAMBHU NATH CHATUR-
VEDI: I beg to move;

Page 4, line 6,—
add at the end—
“except in case where he is
required by the Constitution to

act on his own satisfaction”
(182)

SHRI KANWAR LAL GUPTA: 1
beg to move:—

Page 4, line 6,—
add at the end—

“failing  which it snail be
deemed after three days that
the President has acted in
accordance with the advice
tendered after such reconsi-
deration™ (238)

SHRI SHYAMNANDAN MISHRA
(Begusarai); I beg to move;—

Page 4,—

for clause 11, substitute—

‘11, In article 74 of the Consti-
tution, in clause (1),—

(a) for the words “who ghall,
in the exercise of his functions,
act in accordance with such
advice”, the words “in the
exercise of hig functions”, shull
be gubstituted; and

(b) the following proviso
shall be inserted at the end,
namely:—

“Provided that the advice
tendered by a Council of
Ministers which has been re-
jected at the polls or has lost
the confidence of the House of
the People would not be consi-
dered ws advice contemplated
in clause (1) except in routine
matters.”.' (276)

SHRIMATI PARVATHI
NAN: I beg to move:—
Page 4,—
for lineg 3 to B, substitute—

‘Provided that where the
President congiders that the

KRISH-
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advice goes against the provi-
siong of this Constitution, he
shall give his reasong in writing
and may require the Council
of Ministers to reconsider such
advice, either generally or
otherwise, within a period of
five days, and the President
shall act in accordance with
the advice tendered after such
reconsideration.” (283)
SHR1 HUKMDEO NARAIN
YADAV: I beg to move:—

Page 4, line 5,—
after “shall" insert—
“use his discretion and” (200)

SHRI B. C. KAMBLE: I beg to
move:

Page 4, lineg 4 to 6,—

omit “and the President shall
act in mccordance with the advice
tendered after such reconsidera-
tion™ (331)

PROF, P. G. MAVALANKAR; 1
beg to move.

Page 4, line 4—

after “reconsider” insert ‘‘only
once™ (340)

SHRI A. K. ROY: Here, 1 am only
wanting to say that the wording is
vague, because, when the right to
review, the right to return, the right
to send something back for re-consi-
deration is given, it hag to be wvery
clearly specified. For example, here
you gay “either generally or other-
wise”, It does not mean anything, or
it may mean meny things. So, such
things should not be there in such
an important clause, in such an
important matter where there is some
controversy between the Cabinet and

. 'The President feels

he wants the Council of Ministers
to review it. It is also an wbnormal
situation, it is not a normal situation.
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The constitutional provision should
be very clear, Yet it says “either
generally or otherwise”. It is not
specific how many times thg Presi-
dent may require the Councll of
Ministers to reconsider such advice,
Suppose somefling is enacted and
goes to the President and he sends it
back. The Council of Ministers stick
to their position und the President
again sends it back. So, jt must be
specified how many times the Presi-
dent can send it back to the Council
of Ministers for reconsideration. That
is why I want that the term “once”
chould be there, and “genertlly or
otherwise™ should be deleted,
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SHRI R. K. MHALGI (Thana): Sir,
I have moved amendment No. 173. By
clause 11, a proviso is being inserted
In article 74(1). I would like to add
one more proviso to article 74(1) of
the Constitution, namely:

“Provided further that if the Pre
sident is satisfied, after making such
enguiries, as he deems fit, that such
advice, tendered after such recon-
sideration, is violative of any of the
provisions of this Constitution, he
may refuse to act in accordance
therewith ™

1 do stand by the concept of supre-
macy of parliamentary democracy but,
ntth,umeﬁme,lumutlydnm
that the provisions of the Constitution
are not viclated by the Council of
Ministers in the advice they extened
to the President. The recent past is

quite fresh in our minds. Theretore,
it requires no more explanation. My
amendment does not subscribe to the
view that the President is merely a
rubber stamp. The President has to
preserve, protect and defend the Con-
stitution under the oath of article 60.
My amendment shall give an apt op-
portunity to the President to keep his
pledge. 1 hope the Minister will
accept my amendment,

SHRI SHAMBU NATH CHATUR-
VEDI (Agra): My amendment is 182.

MR. SPEAKER: Your amendment
is “*Add at the end—
“except in case where he ig re.
quired by the Constitution to act on
his own satisfaction”—

There is no such clause in the Con-
stitution that he can act ...

SHRI SHAMBU NATH CHATUR-
VEDI. “Except in case where he is re-
quired by the Constitution to act on
hs own satisfaction”—this should be
added after the clause. As has been
stated here there have been occasions
when the President, even against his
will, had given his consent to certain
proposals, which the Cabinet or the
Prime Mimster had recommended. The
latest was when the Emergency was
proclaimed. ...

MR. SPEAKER: If I am not disturb-
ing you, is there any provision in the
Constitution, where the President can
act on his own discretion?

SHRI SHAMBHU NATH CHATUR-
VEDI: 1 have said '‘on his own satis-
faction’.

MR. SPEAKER: The Governor can.
But there is no provision in the Con-
stitution .. Your amendment says.—I
do not know how it was allowed—
wexcept in case where he is required
by the Constitution to act on his own
satisfaction”. My recollection of the
Constitution is that there is no provi-
gion in the Constitution under which
the President can act on his own satis-
faction, unlike the Governmor. But in
the English Constitution, there are
three occasions where he can do so.
But that is a matter of convention and
not a provision,
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SHRI SHAMBU NATH CHATUR-
VEDI I the President 1s gatisfied

MR SPEAKER What are you refer-
ring to?

SHRI SHAMBU NATH CHATUR-
VEDI 352

MR SPEAKER The President's sa
tisfaction 1s that of the Executive and
he has no separate satisfaction Our
Constitution has been interpreted by
the Supreme Court that the President
13 merely a Constitutional head and
that he borrowg the satisfaction from
the Cabinet You better come to the
next Clause

SHRI SHAMBU NATH CHATUR
VEDI If he has no personal satisfac
tion in the matter, how 18 he going to
defend and protect the Constitution
and what 1s his oath about?

MR SPEAKER All this was con
sidered by the Supreme Court and
they have come to the conclusion that
the President 1s meiely a Constitu-
tional head.

SHRI SHAMBU NATH CHATUR-
VEDI He 15 a Constitutional head, that
15 alright Mr Mhalgt has said 1t
very clearly But I have alsp said 1t
mn a different form I gay, ‘on his own
satisfaction’

MR SPEAKER 1 am sorry for taking
your time Mr Mhalg)’'s amendment
confers on lum certain rnights Your
amendment presumes that he has alrea-
dy the right That 18 the difference
between Mhalgi's amendment and
yours Anyway, now that you have
said

SHRI SHAMBU NATH CHATUR-
VEDI 1 will say something about it
There have been two instances recent
ly as I said just now and of course the
latest was about the praclamation of
Emergency Even if the President was
not satisfled that the circumstances
existed for the proclamation of Emer-
gency, he had to do it, even though it
was not to his satigfaction. If satis-
faction 18 derived because the recom-
mendation of the Cabinet is there, then
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this language should not have been
used, because elsewhere they have said
specifically that the President will be
guided by the advice of the Cabinet
That 1s my contention and it the other
mterpretation is accepted, then it goes
against the oath that the Presdent
takes for defending and protecting the
Constitution 1f he has no discretion
in the matter and he has just to act as
a rubber stamp, he violates that oath
of office This 18 my interpretation In
that case, he has to act aganst hus
conscience and which js violative of
the Constitution So I think this
amendment should be accepted

MR SPEAKER Mr Kanwar Lal
Gupta

SHRI KANWAR LAL GUPTA The
clause 11 reads

‘In article 74 of the Constitution,
in clause (1) the following proviso
shall be inserted at the end, name-
Iy —

‘Provided that the Premdent may
require the Council of Ministers to
reconsider such advice, either gene
rally or otherwise, and the President
shall act in accordance with the ad
vice tendered after such 1econsidera
tion™

So the power of sending back to re
consider has been given to the Presi-
dent under the new clause Previous-
ly, tnere was no power to the President
for gending back for reconsideration
It 18 an important thing 1 agree But
1 want to add at the end
“Failing which 1t shall be deemed
after three days that the President
has acted in accordance with the ad-
vice tendered after such reconsidera-
tion”
Suppose the President does not act,
as 1t happened a few months back
You will recall that when Mr. Jattli was
the Acling President and he was ask-
ed to sign on the proclamation or the
recommendation of the Governors for
the dissolution of certain .Assemblies,
he was in a ix For three or four
days, he refused to sign Some Minis-
ter went to him. He said, “I cannot
sign.” Later on, after some time, he
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agreed o sign. So, I have added this
proviso. We have had a bitter experi-
ence, Bupposing, after reconsideration,
the Cabinet comes to & conclusion and
requests the President to sign it, the
President does not sign it. That will
be a funny situation as happened be-
fore. Therefore, I have moved this
amendment. Supposing he refuses to
sign, atter three days, it will be deemed
that the President has acted in accor-
dance with the advice tendered after
reconsideration. This is the solution
I have guggested. We have had a
bitter experience in the past. At that
time, we did not know what used to
be done because there was no provi-
sion in the Constitution.

I request the hon. Law Minister, Shri
Shanti Bhushan, keeping in view the
past experience, to provide this
and accept my amendment.

I want to submit one thing more
For instance, a few years back, the
Opposition got a majority in the Rajas.
than Assembly and all the members
were paraded before the President.
They had a majority. But the Gover.
nor asked the former Chief Minister
Mr. Sukhadia, to form the Government
though he was not having a majority.
But once he was appointed as the
Chief Minister., then some members
shifted from this side to that side and
he got a majority.

I want to pose a question here, The
President is supposed tp act on the
advice of the Council of Ministers. It
is true in most of the cases. But in such
a case, after the elections if there :s
no clear-cut majority with any party,
then who will decide it? Supposing
“A" ig the Prime Minister at that {ime
and he does not command a majority
and he advises or asks the President
to declare him as the leader of the
House {o form the Government, what
will be do? That is a problem which
I want to pose before the Minister. So.,
I think, there are certain functions of
the President In which the President
is supposed to act judiciously, not on
the advice or on the direction of the
Cabinet. These are the two problems.

Regarding my amendment, I think,

keeping in view the past experience,
the Minister should accept it.

18 hrs,

SHRI SHYAMNANDAN MISHRA:
(Begusarai): Mr. Speaker, Sir, this, to
my mind, is one of the most important
Clauses in the Forty-Fifth Amendment
which requires a wvery close attention
of the House. My regret ig that, nei-
ther the Government nor the wvarlous
Groups and Partles in Parliament, have
taken care to pay as much attention as
this Clause deserves.

My amendment seeks to restore the
position as it existed before the Forty-
Second Amendment. That is, I would
like the same position as was there
before the Forty.second Amendment to
be restored, namely there shall be a
Council of Ministers with the Prime
Minister at the head to aid and advise
the President in the exercise of his
functions. If that had been done, if
the Government were pleased to restore
the position as it exisied before, then
I would not have come forward with
the proviso which 1 have sought to
add under this Clause.

Why do I say that it is one of the
most important Clauses? It is be-
cause if the position is allowed to
remain as it is now, my fear is that it
may render the General Elections in-
fructuous, il may render this House
impotent and in fact the whole demo-
cratic policv may  bhe thrown into a
jeopardy. Thig position, Mr. Speaker,
would make it mandatory upon the
President to accept any advice from a
Council of Ministers. That means.
that even if a Council of Ministers is
defeated at the polls it would still be
competent to offer advice to the Presl-
dent, That is what T mean by saying
that the whole General Elections can
he rendered infructuous. Similiarv,
it there is any Council of Ministers
which has been defeated in the House
or which has lost the confidence of this
House, then that Counell of Ministers
would also he competent to offer ad-
vice to the President. 8o, this House
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would be rendered completely impo-
tent After having thrown out the
Government, the Government would
still be in the position, and the Govern.
ment might stick on for aa long as the
President might be pleased or, prob-
ably, as long ag the Cabinet might re-
commend. There are other cases too
which might be visualised

Then, Mr Bpeaker, the proposed
amendment that is being brought up
by the Government 1s completely re-
dundant I do not agree with the view
that the President did not possess this
power earlier May I refer this hon
House to article 78° Article 78 gives
the power of unlimited information to
the President I do not consider the
Premadent of India as a figure head, 1
consider lum as the Constitutional head
The President has got the power of
unlimited information The President,
if he so wants, can keep any govern
ment under check by this power of un
Umited information, Article 78(c)
says

“  if the Presideni so requires, to
submit for the consideration of ihe
Council of Mimsters any matter on
which a decision has been taken by
a Minister but which has not been
considered by the Council"

That power belonged to the President

even earlier

Then, would you kindly consider
this position also that the President 18
not obliged to accept any advice from
the Council of Ministers within a part
cular time® There is no time limit
given, and during this period, the
President can send for reconsideration
and reconsideralion—as many times as
he likes There is nothing preventing
the President from submitting a matter
for the conmderation of the Council
of Ministers So, this Is a completely
redundant proviso that is sought to be
brought up by the Government. And
I think the government would recon-
sider this proviso if this is the position
now
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Mr. Gokhale, the then Law Minister,
had ssud  what  exactly the Forty-
second Amendment had sought to do.
The intention as Mr. Gokhale said
was—to the other intention I will come
a little later—that it was being done as
a mitter of abundant caution. But
what I find is that it bristles with
abundant troubles. I emphasise that
thus abundant caution may lead us to
abundant troubles He said that it was
to ensure that the President would
accept the advice without question.
That 1s what they wanted to do But,
this position remains, and this was the
practice followed since Independence
It was also confirmed by the various
judgmentg of the Supreme Court 8o,
there was no need for bringing up an
amendment of this section But it
appears there was a different intention
and if 1 may say so of not 8 very
creditable  nature Probably, the in-
tention was that 1n any circumstance,
the President must accept the advice
That was the intention 8o, why
should the government fall a prey to
that intention” Why should the present
government accept that position?

In the varous judgments—this is
my respectful submission and I will
refer to only one or two of them—it
had already been accepted that the
President was the Constitutional head

The position was accepted even in
the latest case,

Shamsher Swngh v State of Pun-
2ab. In this case a Bench of
seven Judges had unammously held
{hat the President was only a consitu-
tional head and he had to act on the
advice of the Council of Ministers In
fact, Mr Speaker, you will kindly re
call that 1n the case of U.N Rao vE
Shrnymat, Indira Gandhi, the position
taken by the court was that even after
the dissolution of the Lok Sabha, there
had to be a Council of Ministers The
challenge before the court was that
after the dissolution of the Lok Sabha,
there would not be the collactive res-
ponsibility to the House and, therefore,
there need not be any Council of Minis-
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ters. But the Court held that there

;
H

cil of Ministers for the sl
the President had to act on the advice
of the Council of Ministers. That be-
ing so, I really do not know what im-
pelled the government not to accept
this position.

The Forty-second Amendment
makes, in my humble opinion, the
obvious more obvious, but, at the same
time, kills the unwritten part of the
Constitution. The Constitution has
two parts, the written and the un-
written part; the unwritten part of the
Constitution depends upon the conven-
tions,

Now, after having taken the position
that every advice of the Couneil of
Ministers has to be mandatory and
has to be accepted by the President, the
amendment incidentally kills the un-
written part of the Constitution. The
unwritten part of the Constitution
was.. .

MR. SPEAKER: The hon. Member’s
time is up.

SHRI SHYAMNANDAN MISHRA: 1
have not spoken on the Constitution
Amendment BilL

So, Sir, may I also bring to the notice
of the government what Mr. Justice
Krishna Iyer said iIn the Shamsher
Singh's case? That makes the position
quite clear. Here, Mr. Justice Krish-
na Iyer said:

“We declare the law of this branch
of our Constitution to be that the
President and Governor, custodians
of all executive and other powers
under various Articles shall, by vir-
tue of these provisions, exercise
their formal constitutional powers
only upon and in accordance with
the advance of their Ministers save
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in a few wellknnown exceptional
situations Without belng dogmatic
or exhaustive, these situations relate
to (a) the choice of Prime Minister
(Chiet Minister), restricted though
this choice is by the paramount con-
sideration that he should command
a majority in the House, (b) the dis-
missal of a Government which has
lost its majority in the House but
refuses to quit office; (c) the dissolu-
tion of the House where an appeal to
the country is necessitous, although
in this area the Head of State should
avold getting Involved in politics
and must be advised by his Prime
Minister (Chief Minister) who will
eventually take the responsibility
for the step. We do not examine in
detail the constitutional proprieties
in these predicaments except to utter
the caution that even here the action
must be compelled by the peril to
democracy and the appeal to the
House or to the country must become
blatantly obligatory.”

In view of these situations which
cannot be taken care of by the present
amendment, I would appeal to the gov
ernment to accept my amendment. In
the frst instance I would request them
to restore the position as it existed
before. With that will come to life the
Conventions. All the judgments of the
Supreme Court also confirm the
manner in which this House would
like the President to function.
Secondly, if the government does not
propose to do that for any Teason,
then they should accept the proviso
that I have suggested in the place of
their proviso. Thelr proviso is not
at all necessary. That does not mean
anything. That does not carry any
sense. So, I would ask them to accept
my proviso, But my first request—
that would probably meet the position
much more effectively—woulg be that
the pre-Forty-second Amendment
position should be restored. I do not
think it necessary to read out my
amendment because it ig before the
hon. Members. So I leave It there
and 1 hope the government would con-
sider the matter fully.
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SHRIMAT] PARVATHI KRISH-
NAN: We have given notice of this
amendment not because that the am-
endment js important but because we
wanted to get an opportunity to speak
on this clause as we vehemently op-
pose this whole clause, We consider in
the spirit of the Constitution as point-
ed out by Mr. Mishra, the President is
the constitutional head of the govern-
ment and, therefore, the parliamen-
tary system that has been established
hag to be further strengthened and
here the accountability to Parliament
of the Council of Ministers and Par-
liament to the people is what is being
weakened, This i what will happen.
Already in this country we have seen
operating, even within the Parliament
and outside, various lobbies—the
sugar lobby, the monopolists’ lobby,
the multi-national corporations’ lobby
and go on—and varloug discussions
taking place gz to how these ]gobbies
function anq now you want tp create
a President's lobby also.

The point is that when the Council
of Ministers tender their advice if the
advice is wrong, to whom are they
accountable? To the people of this
country ang the Parliament. Ang that
is why we think and consider that thig
Proviso is a proviso that goes against
the whole spirit of strengthening par-
lamentary democracy ang it goes
against the spirit of the idegy that the
Council of Ministers are accoun‘able
to the Parliament who in turn are ac-
countable to the people. 1t ig in that
spirit, and it iz for the Parliament to
Question what 13 right anq what is
Wrong ang to -ame to & decision on
the basis of th:et,

Therefore ,tor this reason we op-
pose this whole clause. -
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SHR; B. C. KAMBLE: I have
moved an amendment to say that
“the President may act in accordance
with the advice tendered after such
reconsideration.” Should be omitted.
This is a very serious amendment.
Government shoulg look at it from
an impartial point of view. I submit
that the parliamentary system of Gov-
ernment is being tested, so far as the
provision in Article 74 ig concerned.
Parliament’ means both the Houses
put together, plus the President.
Parliament is not without the Presi-
dent; and the President hag certain
prerogatives. And there gre two
prerogatives. And 1 am quite sure
the hon, Law Minister will not be
able to say that the President does
not possess these two prerogatives at
all. Those prerogatives cannot be
taken away by both the Houses put
together, or by the Council pf Minis-
ters, or by anybody—if you want the
parliamentary system of Government
to function in thig country. There-
fore, apart from the question of
humiliation of President when vou
make a provision that whatever
advice is given shall be binding, it is
unconstitutional. The President
represents the State and the Prime
Minister represents the Government.
The State is a permanent machinery
and therefore the Government cannot
encroach upon the State, just ag Indira
Gandhi Government encroached upon
the State; both the government and

2242 L.8—12

the statp were rolled together. That
was political corruption, namely, roll-
ing the state and the government to-
gether, The two prerogatives of the
President, namely, to summon the
leader to ask him to form the Govern-
ment and declare the Lok Sabha as
dissolved belong only to the Presi-
dent and nobody else, not even to the
Council of ministers, not even Prime
Minister even though for the purpose
of government the President is the
constitutional head. The government
or even the two Houses together can-
not touch those prerogatives. Be-
cause the two Houses together, plus
the Presid :nt—they constitute Parlia-
ment, Parliament consists of three
entities the two Houseg plus the Presi-
dent. The President, by himself, that
office by i‘self is a separate identity.
When you say that the President can
refer for reconsideration, that is no
consideration for the President.
Therefore, my submission is that in
case there is likely to be conflict bet-
ween Primra Minister's advice and the
President’s views, we shall go the
way Pakistan went. There also the
conflict ca'ne between the powers of
the Presid mt and the powers of the
Prime Minister.

That was the position in Pakistan,
I should li%e to warn the government
to consider this matter very seriously
and if you want to go the way Pakis-
tan went, vou can go on in that way
in regard 1o this question.

PROF. P, G. MAVALANKAR: 1
must say that quite interesting and
instructive arguments have been
advanced on this very important
article, namnely 74. Undoubtedly, it
is one of the very important articles
of our Constitution because it discus-
ses the relalionship between the Presi-
dent and the Council of Ministers.
You, Mr, Speaker, said just now that
the Supreme Court had already opin-
ed that the President is supposed to
be acting as a constitutional head...

MR, SPEAKER: Except
matters mentioned.

on three
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PROF. P. G. MAVALANKAR: I am
bound to strike a slightly different
note on this. As I see it in my
humble way, I think as it is, the
powers and responsibilities of the
President in the manner in which
they have been enunciated and out-
lined by the founding fathers of the
Constitution do not really make the
President entirely a constitutional
head, although it is true in practice
he is supposed to ke acting like the
British monarch in the British sys-
tem of democracy. But I say there
is a certain difference between the
British head of constitutional demo-
cracy, and the Indian head. The
British head i hereditary and perma-
nent. In India it 15 not so. There-
fore, you cannot say that the Indian
President would be 100 per cent like
the British monarch, totally, in theory
ang practice, as a constitutional head.
There is some difference, A greater
sense of involvement and even certain
constitutional manouverability, if I
may put it that way, on the part of
the President, to act especially in
times of difficulties and criss....

MR, SPEAKER: Your amendment
is not that.

PROF. P. G. MAVALANKAR: I will
have to explain my point of view.
Talking about the British monarch it
wag Walter Bagehot who in his classic
work, “The English Constitution”
written during the 18th Century
Britain, outlined three main rights of
the British monarch. right to be in-
formed, the right to encourage and
the right to warn. The President in
India has undoubtedly the right to be
informed; he has also the right to en-
courage, but I am afraid the right to
warn is completely taken away if you
make him completely bound by what
Council of Ministers says. Therefore,
the Indian Constitution is  slightly
different. The Indian President is
also elected, although indirectly, un-
like the British Queen who is here-
ditary. The Prime Minister ig not
only elected, but also supported by a
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majority in the Lok Sabha. Natural-
ly, his view must prevail over that of
the President. In view of our recent
experience, particularly since 1971
onwards, the Janata Government has,
it to me, brought this
amendment saying that the President
shall have the power to ask the
Council of Ministers to reconsider
their decision on any point., But the
Government amendment does not
specify whether the President can ask
for such reconsideration any number
of times or only once. On balance, it
seems it is good to leave some ares of
commenting, suggesting and even
initiating by the President through
this process of reconsideration, on the
basig of the declision of the Council of
Ministers. To that extent it is good,
because the President is not made a
complete rubber stamp. But 1 want
the Law Minister to clarify whether
the President can ask for reconsidera-
tion only once or more. T am not a
legal pundit, not even a lawver, I am
at best 3 lawyer's son.

MR. SPEAKER: There is lawyer's
blood in you,

PROF P. G MAVALANKAR: It
seems to me that the amendment
suggesteq by the Government leaves
some doubt, and that the President
may consider that he has the right to
ask for re-consideration more than
once, That is why I have mentioned
in my amendment “only once”. I
the Council of Ministers reconsiders
it and says “We stick to our original
decision” or “We agree {5 your
suggestion”, then that must be the
end of the matter {)thtel-vnrile1 you
will create g sort of built-in confrona-
tion between the President and the
Prime Minister. I want to avoid that,

SHRI RAM JETHMALANI: I hope
the hon. Minister is aware of the
provision in the General Clauses Act
which says thut the right to do a

thing meens the right to do it again
and again, -
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SHR] SHANTI BHUSHAN: 8Sir, a
number of hon. members have given
amendments to this clause and I pro-
pose briefly to reply to the points
they have made. As in respect of
the other clauses, I find that Mr. Roy
ig the first who has given an amend-
ment. In fact, when I find that he is
giving amendments and speaking
on possibly every clause and wanting
to reform this Bill go much that I
am reminded of Raja Ram Mohan Roy
and I wonder whether he hag any
affiliation with Raja Ram Mohan Roy
who was such & great reformer. He
hag also rawsed the same question
raised by Prof Mavalankar as to
whether the clause which is sought
to be introduced ig not vague. When
we drafted this clause, we had care-
fully considered it. The original
draft did contain the words ‘only
once’ but after reconsideration and
deeply pondering over jt, it was put
in a munner which, without mention-
ing ‘once’ because it might be jarring,
produced the same idea in a more
dignified language, namely, through
the proviso which says “... and the
President shall act jn accordance with
the advice tendered after such re-
consideintion”. He shall act on that
advice, which means, when the re-
considered advice reacheg the Presi-
dent, he has no discretion in the
matter, Expressly it says that he shall
act as per the advice tendered after
reconsideration. Therefore, there is
not the glightest doubt that he can
ask for reconsideration only once.
That is on account of the reason that
Prof. Mavalankar pointed out, name-
ly, the prerogatives of the British
monarch—right to be informed,
which has been expressly recognised
in the Constitution—Shri Shyamnan-
dan Mishre hag referred to the article
—right to encourage and right to
warn, Prof, Mavalankar was wonder-
ing whether the right to warn which
was possessed by the British monar-
ch had bee ntaken uway from the
President. May I wsk the hon. Mem-
ber to consider what this asking for
reconsideration is? Does it not mean
that when an advice i tendered by
the Council of if the Presi-
dent has the feeling that for some

reason it iz not appropriate and there
can be certain consequences, he
warns? The right i only to warn the
Council of Ministers, He says: “Look
here, you had better reconsider be-
cause these are likely to be the conge-
quences, these resuits are likely to
flow,” Therefore, the right which is
now being conferred by the proviso
and sought to be included will in-
clude right to warn, because, after
all, he is the highest functionary
elected in a manner. Therefore, he
must have a role. No doubt, the
Council of Ministers is responsible to
this august House and there cetnnot
be a confrontation hetween the Coun-
cil of Ministers and the President, the
Council of Ministers must have effec-
tive power, but the President's func-
tion to warn, to encourage, to initiate,
to advise and to ask for reconsidera-
tion should be there and that is being
maintained.

Shri Kmpoor hag given two amend-
mentg the first saying that ip the
matter of the Scheduled Castes and
Scheduled Tirbes, the Prime Minis-
ter's advice should not pe binding on
the President,

MR. SPEAKER: If the Prime
Minister himself i a Scheduled Caste
man?

SHR1 SHANTI BHUSHAN: The
whole question is that there cannot
be any distinction between one func-
tion and another. In respect of all
the functions of the Government, the
Government is responsible to this
august House and through this august
House to the people of this country
and therefore that responsibility be-
ing there, no distinction between one
function mnd another can be recog-
nised, I'd

Similarly, in the matter of the
dissolution of the Lok Sabha, he
wants two-thirds majority of the
Council of Ministers, I submit that
is not an aspect which need be
considered.

Shri Mhalgi’s amendment iz that if
the advice given by the Council of
Ministers is against the Constitution,
the President ghould have the power
to disregard it. The question would



359 Constitution

[Shri Shanti Bhushan]

arise again who would determine it,
because, after all, we know that in so
many cases there are genuine diffe-
rences of opinion even among the
Judges of the courts us to what exact-
ly ig the provision of the Constitution
and whether this course of action or
that is in accordance with the Consti-
tution. If such a principle was
recognised and such a power was
given to the President, it would create
the kind of confrontation which Shri
Mavalankar gsaid must not be there, If
there is such u dangerous provision,
one would not know where one would
land.

Shri Chaturvedi has given an
amendment stating “except .where
required to act on his own satisfac-
tion”. That was a matter which even
the Supreme Court has made clear.
In fact, soon ufter the Constitution
was agdopted in this country, this
question had beepn raised by the then
President, Dr. Rajendra Prasad, and
it was referred by the then Prime
Minister for advice to the distinguish-
ed Attorney General, Shri Setalvad,
and Mr. Alladi Krishnagwamy Aiyar.
Both were learned pundits in consti-
tutional Jaw, They unanimously held
that the Constitution which had been
adopted in this country was parlia-
mentary democracy opn the British
pattern where the Council of Minis-
ters which was responsible to the
Houge exercised effective power, and
the President could not be wn alter-
nate or parallel centre of power, And
the view has always been upheld, and
even recently when the Supreme
Court decided the case to which Shri

Shyamnandan Mishra was pleased to-

refer, by a unanimous judgement this
position of the President was recog-
nised and the distinction between the
Governor and the President was indi-
cated, So far as the QGovernor is
concerned, he has some functiong to
discharge in hig own discretion, and
others in which he is bound py the
advice of the Council of Ministers.
So, such an amendment would be
completely superfluous, not in accord-
ance with the scheme of things.
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Shri Kanwarlal Gupta has moved
an amendment, In view of a certain
event which happened in this coun-
try, he wated an express provision to
be introduced that if the President
delayg beyond three days, he would
be deemed to have accepted and
ucted in accordance with that advice.
But the position is that even the
President ig bound by the Constitu-
tion. If the constitutional provisions
are very clear that he js bound to act
on the advice of the Council of Minis-
ters, there need not be any suspicion,
because natuarlly the Constitution
cannot provide a safeguard against
somebody not functioning jn accord-
ance with the Constitution. The pro-
vision js very clear and if any Presi-
dent chooses to disregard such a
constitutional provision, he renders
himself liable to Impeachment pro-
ceedings, Therefore, I would appeal
to the hon. Member. Evep in the case
he has in mind, he would know that
it was the provision of the Constitution
which asserted itself. Wherever
there are such clear constitutional
provisions, we need not really “con-
template disregarding or flouting of
them, so that there need not be any
provision for such a safeguard in this
connection,

SHRI KANWAR LAL GUPTA:

There wag a case where you faced a
difficulty.

SHRI SHANTI BHUSHAN: We also
know the result of the case.

SHRI KANWAR LAL GUPTA: The
remedy you have told us is impeach-
ment. For impeachment certain con-
ditions have to be fulfilled. It is
possible that the party in power may
not commangd that majority to impeach
a President, Then what is the re-
medy?

SHRI SHANT] BHUSHAN: I want
to assure the hon. Member that when
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himself to the Constitution. But,
apart from that, such safeguards can
really serve no purpose. Ag has been
stated on so many occasions, it is not
the letter of the law which matters.

MR, SPEAKER: It is the character
of the people that counts,

SHRI SHANTI BHUSHAN: Public
opinjon asserts on such occasions and
nobody can afford to disregard the
force of public opinion.

Shri Shyamnandan Mighra has also
given certain amendments and 1 woulg
like to refer to them. Firstly, of
course, he gaid that the griginal article
74 did not contain an express provi-
sion that the President was bound by
the advice of the Council of Ministers
and why 1t should not be restored.
Now it is true that even when that
article was there, the view of the
constitutional pundits like Shri Setal-
vad and Sir Alladi Krishnaswamy
Iyer and of the Supreme Court m
Shamsher Singh's case was that even
though an expresg provision was not
there, that was jmplicit; otherwise,
such a provision might have been
needed. But once a change was madc,
the then Law Minister said in the
House that the change was made only
by way of abundant caution, to make
explicit what wag implicit. Now if
you delete that change and you go
back to the original position delibe-
rately, if there is no change betwecn
the two positions, in that case such a
change now would not be called for,
because just as the earlier change was
without any purpose, the change now
would also be wlthout any purpose.
But, in this change there will be a
tendency in some quarters tp read
some meaning, and then one could
say that perhaps Parliament was not
satisfled with this position, wita this
express provision and, therefore, jt s
going back on it. Therefore, I would
like to inform the hon. Member that
even though in Shamsher Singh's case
the Supreme Court took the view un-
animously by seven Judges, there was
8 certain period during which g doubt

hag been cast about the meaning of
article T4, ang a certain view had
been expressed even in the Supreme
Court, that there can be certain func-
tiong with regard to which the Presi-
dent was not concerned with or bound
by the advice of the Council of Minis-
ters. There is g line of such cases
ang perhapg the hon. Member js aware
of them....(Interruptions) I am not
merely contemplating that. There was
a stage in which certain decisions....
(Interruptions) So far ag the ypther
aspects are concerned, I will deal with
them. But, at a certain stage, a much
wider area wag sought to be indicated
for the functioning of the President.

SHRI SOMNATH CHATTERJEE:
Sardar1 Lal's case.

SHRI SEANTI BHUSHAN: There
was g stage when such a view was
taken about the consututional power.
Unlike the execulive power, it there
i1s a constitutional power, articles 309,
311 and others, when a constitutional
power 1s conferred on tne President,
then he may not be bound to act in
accordance with the advice of the
Council of Ministers. About that
kind of theory, a certain doubt was
raised in 1850 by the then President.
That theory again raised its head at a
certain period. There are cases; I
will tell you those cases. Chief
Justice Subha Rao had indicated that
line 1n certain cases, much earlier
than Shamsher Singh’s case.

SHRI SOMNATH CHATTERIJEE:
Sardari Lal's case said that he
will not take the Council of Ministers’
advice.

SHR] SHANTI BHUSHAN: He had
drawn a distinction between the
executive tunctions and the other
constitutional functions of the Presi-
dent. And he said that in exercise of
those functions which are not purely
executive functions, which may be
regarded as Constitutional functions,
the President is not bound to act in
accordance with the advice of the
Council of Ministers.
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SHRI SHYAMNANDAN MISHRA
May I draw the attention of the
Minister to this? Right from Ram
Jawaye case, then n the Sajeevi
Naydu case and then again in UN Rao
Ve. Indira Gandhi cese and then
Shamsher Singh Vs the State of
Punjab, 1n al] these cases the Supreme
Court has held that

MR. SPEAKER  Whatever the
doubts might have been
earher, the Supreme Court has firm-
ly ruled that he s @ Constitutional

head

SHRL SHYAMNANDAN MISHRA
Yes That 18 the Constitution Then
why brmg in

SHR] SHANTI BHUSHAN My
point 18 if after Shamsher Smgh case
and when that position was
exphiaait by the 42nd Amendment it
the Parhament made a change agan
and went back to the old postion
therg was a possibility of somebody
reading 1t as 2 meaningful amend-
ment

SHRI SHYAMNANDAN MISHRA
No, No (Interruptions)

SHRI SHANTI BHUSHAN  and
confirming the view which has been
held by Justice Subba Rao However,
there need not be such coniroversy
on this because g0 long as the hon
Member agrees if 1t 15 merely a mat-
ter of language, 80 long ws the effec~
tive position 1s the same he has also
agreed that the real correct consti~
tutional position ig that the President
1s bound by the advice of the Coun-
el of Mnisters and whether 1t 18
expressly sad or not expressly said
there, I submut that

SHR] SHYAMNANDAN MISHRA
My submussion 18, 1t has the effect of
kiling the unwritten part ot the
Constitution

SHRI SHANTI BHUSHAN I em

coming fo that Now, I can appré-
clate the hon Member's anxiety
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that uf & defeated Council of Mins-
tels viz, even after the dussclution
of the House, because the Counstitu~
tion requuey that there shall always
be a Council of Ministers, so that even
when the House has been dissolved,
and prior to the holding of the elec-
tions, there 1g & certain peripd during
which there 18 no House, there 18 no
Lok Sabha, yet the Council of Minis-
ters has got to be there and the Presi-
dent during that period also 15 bound
by the advice of the Council of Minis-
ters What the hon Member has in
hic mind hiy anxiety 18 should the
President be still boung by the advice
tendered by such defeated Council of
Munisterg 1f 1t 15 defeated at the
polls  That 15 one contingency The
second contingency that the hon
Member has 1n hus mund 15 that if a
counual of Ministerg 18 defeated on
the floor of the House a No-Confl-
dence Motion 13 adopted agawnst the
Couneil of Ministerg and yet that
Council of Minslers instead of choos-
ing to resign purports to  tender
advice to the President whether the
President even n  such circumstan-
ces would be bound 1o act m accor-
dance with the advice of the Couneil
of Munsters

Wt e Aremw  (vwwdst) st
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MR SPEAKER What 1 the signi-
ficance of this®
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SHRI SHANTI BHUSHAN: 1
would like to draw the attention of
the hon. Member to article 75 of the
Cunstitution which follows on the
hecls of article 74 because it contem-
plates the special power of the Presi-
dent in two matters. One is the
appointment of the Prime Minister
and the other ig that the Council of
Ministers or the Ministers hold office
during the pleasure of the President
with the result that even the power
to dismiss a Council of Ministers 1s
vested in the President. [t is obvious,
when the President has the power lo
dismiss a Counci] of Ministers, in the
matter of dismissal, he is not sup-
posed to be governed by the advice
of the Council of Ministers because it
is the Council of Minister..,.

MR. SPEAKER: How do you spell
it out? You earlier sajq that there
was no discretionary power with thae
President. 1If that ig so, how does it
follow?

SHRI SHANTI BHUSHAN: In the
matter of appointment or choosing of
a Prime Minister, after the Council
of Ministers has tendered its resig-

ter is concerned, the mew Prime
Minister i8 not be chosen by the
President on the advice of the out-
going Council of Ministers. That is
obvious. Because the President has
been given the power to appoint a
Prime Minister and, obviously, that is
the special power which has been
contemplated by the Constitution and,
in the matter of chosing a Prime
Minister, the President is not to be
governed by the advice of a defeated
Counci] of Ministers.

For instance, it a party loses elec-
tiong and, therefure, the Councij of
Ministers tenders the resignation and
the other party, thereafter, has to be
inducted in office, can anybody say
that the President will have to con-
sult the outgoing Council of Ministers
as to which person belonging to the
new party which has won the elec-
tions hag to be invited to take cath as
the Prime Minister? Therefore, so
far as article 75 1s concerned, it is a
special provision. It would not be
governed by article 74 for the simple
reason that it is a special provision.
The principle is well-known that if
there ig a general provisiom, it does
not cover a special provisions. So far
ag article 75 is concerned, the Prime
Minister shall be appointed by the
President. T submit that nobody can
argue that even in the matter of
appointing a Prime Minister the Presi-
dent will have to obtain the advice of
some Council of Ministers and then
chonse w Prime Minister,

SHRI SHYAMNANDAN MISHRA:
By making the advice of the outgoing
Cabinet mandatory on the President,
you are doing that.

SHRI SHANTT BHUSHAN: That
will leave article 75 absolutely un-
affected.



367 Constitution

[Shri Shant! Bhushan]

Similarly, when a Council of Minus-
ters is defeated at the polls and does
not choose to resign, even though 1t
does not enjoy the confidence of the
new House or even in g case where a
vote of No-Confidence has been
passed in the Council of Ministers
and the Counci] of Minusters refuses
to resign, even there, I submit, the
President would be fully within his
rights in dismussing the Counci] of
Ministers,

SHRI SHYAMNANDAN MISHRA:
How? Where are the powers?

SHRI SHANTI BHUSHAN: Article
T 15 an express prowvision that the
Ministers hold office during the plea-
sure of the President. That 15 clause
(2) of article 75. Of course, the
President has to act 1n g constitu-
tional manner

MR. SPEAKER: May I point out
one difficulty? If your argument s
correct, then article 74 becomes super-
fluous because, if the President does
not accept the advice, all that he
needs to do is to dismiss the Ministry
and appoint another Mimnstry.

SHRI SHANTI BHUSHLAN- No, no.
I must make 1t clear that he does not
have the power to dismis the Coun-
cil of Mimsters in al] cncumstances,
It 18 not contemplated because the
Council of Ministers 13 responsible
only to the House Therefore, so
long as the Council of Ministers con-
tinues to enjoy the confidence of the
House, till then 'he President's power
to dismiss the Council of Ministers
does not mrise,

MR. SPEAKER* Please see clause
(2) which says “The Ministers shall
hold office during the pleasure of the
President”.

SHRI SHANTI BHUSHAN: It is
well known that all the provisions of
the Constitution have to be construed
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harmoniously. There is amn express
provision of the Constitution that the
Council of Ministers shall be respon-
sible to the Lok Sabha and, therefore,
if the Council of Ministers ig res-
ponsible to the Lok Sabha, it follows
by mmplication that such a Council of
Minsters should function which en-
joys the Confidence of the Lok Sabha.
I a Counci] of Ministers which econ-
tinues to enjoy the confidence of the
Lok Sabha is dismissed by the Presi-
dent, under article 75, in that case,
the President would not be acting in
accordance with the Constitution be-
cause he would be violating the ex-
press requirement, Therefore, this
power of the President jis to be
exercised only 1n accordance with the
provisions of the Constitution....

SHR!I DHIRENDRANATH BASU
(Katwa): S'r, you will remember,
when Pandit Jawaharla] Nehru was
the Prime Minister of India and Dr.
Rajendra Prasad was the President,
the Hindu Code Bill was sent back
twice So, the President can ask for
reconsideration as many times as he
wants

MR. SPEAKER: That point has
been covered by him.

SHRI RAM JETHMALANI: Sup-
pose the Prime Minister or the Cabi-
net is defented on the floor of the
House and the Cabinet advises dis-
solution of Parliament, what happens?

SHR! SHANTT BHUSHAN: Does
Mr. Jethmal:ni want to constitute me
into a Supreme Court? Because it is
not these academic questions which
are under consideration..

SHRI SHYAMNANDAN MISHRA:
All the powers of the President will
have to he exercised in accordance
with artic'e 74. That is the essence of
the Constitution. (Interruptions)

SHRI BHANTI BHUBHAN: It is
not a question of anybody’s thinking.
The President has to act in accordance
with the Constitution.
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SHRI VASBANT BSATHE (Akola):
“That contingency is no more hypothe-
tica] because it is likely to happen
vary soon. What will you do?

SHRI SHANTI BHUSHAN: §o far
ag the Council of Ministers which has
lost g general election or against
which a no-confidence motion has
been passed in the House continuing
to function and advise is concern-
ed. . (Interruptions)

AN HON. MEMBER: If a motion
has been tabled?

SHRI SHANTI BHUSHAN: It is
only when a motion of no-confidence
has been adopted, so that the Coun-
cil of Ministers has lost the confidence
of the House; then, the President
would be perfectly entitled to dismiss
that Council of Ministers, whether
that Council of Ministery tenders its
resignation or not. (Interruptions)

SHRI D. N. TIWARY (Gopalganj):
Suppose a no-confidence motion has
been tabled in the House and has not
been discussed, or is to be moved in
the House, and the Prime Minister
goes and asks the President to dis-
solve the House. What happens?

MR. SPEAKER: There is also an-
other thing. Suppose somebody knows
that the Prime Minister wil] advise.
You move a no-confidence motion so
that he may not advise dissolution,

SHRI VASANT SATHE: In anti-
cipation of a no-confidence motion,
as the condition stands now, suppose
the Prime Minister were to go and
advise the President to dissolve.
‘What will you do?

SHRI SHANTI BHUSHAN: It is
quite clear that, except in these two
contingencies. ...

wte e wwe (wid) : cER s,
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SHRI SHANTI BHUSHAN: I am
in entire agreement with the hon.
Member when he says that, if the
Council of Ministerg tenders an
advice to the President in regard to
dissolution of the House, it will be
binding under the terms of this arti-
cle because it is only in two con-
tingencieg when either the Council of
Ministers hag been defeated at the
polls or when a no-confidence motion
has been adopted in the Lok Sabha
against that Council of Ministers...

(Interruptions)

SHR] SHYAMNANDAN MISHRA:
Out of fear, the Prime Minister may
dissolve the House.

DR, SUSHILA NAYAR: The hon.
Minister forgetg that Mrs. Indira
Gandhi dissolved the House when
neither of these two contingencies was
there—neither was she defeated nor
she had...(Interruptions)

MR. SPEAKER: That has nothing
to do with it.

DR. SUSHILA NAYAR: She was
afraid that she might lose majority.
She was afraid of the discomfiture be-
cause she did not have the majority.
She dissolved Parliament....(Inter-
ruptions). What he zays ig not cor-
rect. .. (Interruptions).

SHRI SHANTL BHUSHAN: I have
not sald that the Council of Ministers
cannot recommend the dissolution un~
less they have been defeated in a no-
confidence motion. I have not said



371 Conastitution

[Shr: Shanti Bhushan]

that I have said that except in these
two contingencies, when & Council of
Munisters has either lost the confidence
of the people of the country by hav-
ing been defeated ;n the general
elections (Interruptions)

SHRI SHYAMNANDAN MISHRA
Can the hon Law Mnister not take
into account what the hon Member,
Shri Iiwary has submutted?” He has
said that there might be a contin-
&tncy, a situation m which a no-con-
fidente motion has been tabled and the
Piime Minister thunks that he is go-
Ing to lovw the confidence of the
House and out of fear he recommends
to the President the dissolution of
the House What would happen 1n
that case?

There might be another situation
What happened in the United King
dom in 1931 Ramsay MacDonald had
resigned from the Labour Party He
did not enjoy the confidence of the
Labour Party and yet he began head
ing the coalition Government with
the help of the Liberals and Conser
vatives At that time the guestion
was ralsed that the advice tendered
to the monarch was a bad advice it
was not a good advice So there
might he a situation 1In  which the
Prime Minister (omeg to lose the con-
fidence of his own party If in that
situation the Prime Munister goes to
the President and recommends the
dissolution of the House what
happens?

SHRI VASANT SATHE Today,
Shyambabu is uttering prophetic
words (Interruptions)

SHR1 P VENKATASUBBAIAH

Why not accept the pre 42nd Amend-
ment position?
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SHRI VASANT SATHE. We agree,
reject the 42nd Amendment, upto it
fulfil your promise to the people and
accept the pre-42nd Amendment posi.
tion (Interruptions)

SHRI B C KAMBLE. 1 want a clari-
fication Does the Government accept
that the President has a prerogative
exclusively to declare Lok Sabba dis-
solved” Does the Government accept
this position or reject it? (Inter-
Truptions)

MR SPRAKRER No debate it 1%
I aw Minister conclude now

19 hrs.

SHR[ SHANPI BHUSHAN 1 want
1o conclude by replying to this query
which has been raiad by an hon
M.mbu1 joimed in by sume other hon
Muembers namely that if the }ume
Munister out of fear becau e Le has
lost the confidence of hip parly or
tor any other reason oul of far 1e
wommendg the dissolution of the 1ok
Sabha then the query which hay bLeen
raised is what will happen” And my
answer 1s, the people of the couniry
will vecome entiticd to choose
(Inti rruptions) There will be demo-
wtaty lhe people will choose the
Government of theirr own Lking
(Intenuptions)

MR SPEAKER There are a large
number of amendments Is 1t the plea
sure of the House to sit for another
hour?

SOME HON MEMBERS No neo

MR SPEAKER The House stands
adjourned till Eleven tomorrow

1981 brs
The Lok Sabha then adjourned till

Eleven of the Clock on Friday, August
11 19i8/Sravana 20, 1800 (Saka)



